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Status Report of the unit in the matter of Adil Ansari Vs. M/s. C. I.. Gupta Exports Pvt. I.td. &

Ors. in O.A. No. 220/2019 in compliance to the Hon’ble NGT order dated 4.12.2019

The matter is related to the illegal discharge of hazardous waste into the river Ramganga and illegal
drawl of groundwater by M/s C.L. Gupta Export Ltd., Amroha, U.P. (hereinafter referred to as “the
unit™).

Z Hon’ble NGT vide order dated 08.03.2019 directed Central Pollution Control Board (CPCB) and
UP Pollution Control Board (UPPCB) to furnish a factual and action taken report. In compliance,
mspection of the unit was undertaken by the joint committee and inspection report was submitted to
Hon"ble NGT on 07.05.2019. Hon’ble NGT vide its order dated 29.08.2019 considered the report filed
by the Joint Committee and further directed as follows:

“A further updated status needs to be submitted by a joint Committee of CPCB, UP State PCB,
and CGWA. The Joint Committee may also make an assessment of the compensation to be recovered for
the damage caused which should cover the entire period of damage and should be deterrent having
regard to financial capacity of the unit and the nature of violations. The nodal agency will be the State
PCB for coordination and compliance. The report may be furnished within two months by e-mail at
judicial-ngtiwgov.in,

3. CPCB filed the compliance report dated 10" July, 2020 in Hon’ble NGT on the basis of the
actions taken by the statutory regulators in compliance to the directions of Hon’ble Tribunal.

4, Subsequently, the unit vide letters dated 21+ July, 2020 to CPCB, has requested to reconsider the
Environmental Compensation (EC) levied on it, on the basis of the documents submitted by them (NOC
from CGWA, Form 10 of Hazardous waste disposal) with the aforementioned letters.

5, In order to review the compliance status of the unit and to verify & reconsider the Environmental
Compensation calculations levied on the unit by the Joint Committee, a meeting of the committee was
organized through video conference on 30" July, 2020. CPCB vide Office memorandum dated
04.08.2020 has forwarded minutes of the meeting to the members of the Joint Committee. In compliance
to the recommendations of the Joint Committee in the meeting, UPPCB submitted the Compliance status
of the unit vide email dated 1* August, 2020,

0. Considering the compliance status received from the UPPCB. documents received from the unit
and the deliberations held in the meeting of the Joint Committee. Environmental Compensation
calculations are revised. Compliance report prepared by the Joint Committee along with the revised
Environmental Compensation calculations is annexed as Annexure 1.

Now, this report is submitted in compliance of Hon’ble NGT directions.




Annexure- 1

Compliance Status Report of
M/s. C. L. Gupta Exports Pvt. Ltd. & Ors.

Prepared by Joint Committee (Officials of CPCB,
UPPCB, CGWA and SDM, Amroha)

Constituted by
Hon’ble National Green Tribunal

(Order dated 29™ August, 2019)

In The Matter Of

Adil Ansari Vs. M/s C. L. Gupta Exports Pvt. Ltd. &

ors.

[0.A. NO. 220/2019]

B

(M K Biswas, Sc E, CPCB)
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Compliance status of the unit received from UPPCB




Compliance Status Report of the unit in the matter of Adil Ansari Vs. M/s. C. L. Gupta
Exports Pvt. Ltd. & Ors. in O.A. No. 220/2019

The matter is related to the illegal discharge of hazardous waste into the river Ramganga and
illegal drawl of groundwater by M/s C.L. Gupta Export Ltd., Amroha, and U.P. (hereinafter

referred to as “the unit”).

2. Hon’ble NGT vide order dated 08.03.2019 directed the Central Pollution Control Board
(CPCB) and UP Pollution Control Board (UPPCB) to furnish a factual and action taken report.
In compliance, inspection of the unit was undertaken by the joint committee and inspection
report was submitted to Hon’ble NGT. Hon’ble NGT vide its order dated 4.12.2019 considered
the report filed by the Joint Committee and further directed as follows:

"9. In view of the above, let further follow up action be taken by the statutory regulators-CPCB,
State PCB, CGWA and District Magistrate in accordance with the due process of law.
Compliance report may be filed on or before 31.01.2020 by e-mail atjudicial-ngt@gov.in.
10. A copy of this order be sent to CPCB, SPCB, CGWA and District Magistrate, Amroha for

compliance..”

3. The unit vide letters dated 21st July, 2020 (Annexure-I) to CPCB, has requested to
reconsider the Environmental Compensation (EC) levied on it, on the basis of the documents
submitted by them (NOC from CGWA, Form 10 of Hazardous waste disposal) with the
aforementioned letters. Accordingly, a meeting of the committee was organized through video
conference on 30" July, 2020 to review the compliance status of the unit and to verify &
reconsider the Environmental Compensation calculations levied on the unit by the Joint
Committee. CPCB vide Office memorandum dated 04.08.2020 has forwarded minutes of the
meeting to the members of the Joint Committee. Minutes of the meeting is attached as

Annexure II.

4. In the meeting, point wise compliance status of the unit with respect to the
recommendations made in the joint inspection report accepted by Hon’ble NGT vide its order

dated 4" December, 2019 (Annexure III)  were discussed and following observations are
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Central Ground Water Authority (CGWA) has issued No Objection Certificate
(NOC) vide letter dated nil (23.04.2020: as informed by CGWA) to the unit for ground
water extraction of 155 KLD for domestic and drinking purpose only, effective from
21.12.2018 (Annexure-IV). Representative of CGWA informed that NOC was
granted on the basis of the affidavit submitted by the unit to use ground water for
domestic purpose only and not for industrial purpose. UPPCB confirmed that four bore
wells are sealed with concrete structure. However, two of the operational bore wells
are located one in industrial premises and other one in residential colony and it could

not be ensured that use of ground water is exclusively for domestic purpose.

It was informed by UPPCB that the unit is arranging water through tanker for
industrial purpose however, source of the same could not be investigated.
UPPCB/CGWA was requested to confirm the source of water used for industrial
purpose and operational status of the industry during lockdown period, so that EC can
be revised accordingly. The committee was also of the view that the lockdown period
from 21.03.2020 to 28.05.2020 may not be considered while calculating EC in case the
unit provides documentary evidence of non-operational status during lockdown period

to the satisfaction of UPPCB.

Considering the NOC received by the unit, Environmental Compensation for illegal
withdrawal of ground water has been revised and recalculated by the Joint Committee.

Details are given at Para.6.

The unit has only submitted the effluent analysis result (Annexure-V) of Effluent
Treatment Plant (ETP) outlet carried out by NABL accredited laboratory which
indicate that effluent quality parameters are within the limit of the stipulated standards,
but as per the observations in the joint inspection report, the unit was not having
adequate two stage biological treatment system viz, primary clarifier/secondary
biological treatment units at ETPs & Sewage Treatment Plants (STPs) located at
Wooden art ware section, Metal art ware and Glass art ware mfg. section and STP
located at residential colony, which are required to provide requisite treatment to the
effluent. In absence of the same, it is not possible to achieve prescribed effluent
discharge norms, hence possibility of dilution of ETPs with the fresh water could not
be ruled out. Also, the report received from the unit is of July, 2019, which mentions

that the sample is taken from ETP and has not specified the division of the unit.

On this matter, UPPCB Official confirmed that the unit has installed requisite primary

clarifier/ secondary biological treatment units and UPPCB has verified the same



8)

h)

Based

through inspection, which was carried out after joint inspection. UPPCB was requested
to submit the point wise compliance status of the unit as per inspection carried out by
UPPCB based on which the Show cause notice of the unit was withdrawn vide letters
dated 8.06.2020 (Annexure-VI) and 9.06.2020 (Annexure-VII) along with levying
EC.

Representative of UPPCB confirmed that as recommended by the Joint Committee, the
unit has dismantled the open drain, which was observed during inspection near the
STP located in the residential colony. The unit also annexed a photograph for the same

in its letter-dated 21.07.2020.

Minor typographical and calculation errors made in the EC calculations were observed
by the Joint Committee while making the fresh calculations based on the decisions
taken in the meeting. Hence, with agreement of all the joint committee members it was
decided to revise the calculated EC amount and the same may be submitted to Hon’ble

NGT as Status report before the next date of hearing i.e., 06™ August, 2020.

The unit vide its letters dated 21.07.2020 has submitted Form-10 for hazardous waste
disposal which were not provided at the time of i u;“ectlon and the same seems to be in
order. Hence, the committee decided tg'n etf the EC levied for disposal/handing

over hazardous waste to unauthorized place/party subject to verification of Form-10 by

UPPCB and accordingly EC amount shall be revised.

on the detailed deliberations held, the committee recommended the following;

The UPPCB shall submit detailed point wise compliance report to CPCB against the

recommendations made by the joint committee by 01.08.2020, so that the final status

report may be prepared along with the revised EC and submitted to Hon’ble NGT before

the next date of hearing i.e. 06.08.2020.

In compliance to the decision made by the Joint Committee in the meeting dated

30.07.2020, UPPCB submitted the pointwise Compliance status (Annexure VIII) of the unit

vide email dated 1® August, 2020. On perusal of the report it is observed that the unit has

complied with the recommendations of the Joint Inspection report dated 16.10.2019 of the Joint

Committee except the following:

I. Water Consumption of the unit & Analysis result of ground water samples
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e The unit shall obtain NOC from CGWA for withdrawal of groundwater, as the CGWA
NOC for industrial requirements have already been expired on 20.12.2018.
e All treated eftluent recycling points should be metered and logbook shall be maintained

against each flow meter.

I. For Wooden Art ware mfg. Section:

—

The unit shall install flowmeter at recycled water pipeline.

o

The unit shall keep and maintain ETP log book record for daily dosing of chemicals in

o

physico chemical treatment, flow meter reading at inlet and recycling point, daily sludge

generation from the ETP and ETP sludge disposal.

11I. For Glass Art ware mfg. Section and for STP at Glass Section:
The unit shall kéep and maintain ETP and STP log book record for daily dosing of
chemicals in physico-chemical treatment, flow meter reading at inlet and recycling point,

daily sludge generation from the ETP/STP and ETP/STP sludge disposal.

IV. For Metal Artware mfg. Section and for STP at Metal Section
The unit shall keep and maintain ETP and STP log book record for daily dosing of
chemicals in physico-chemical treatment, flow meter reading at inlet and recycling point,

daily sludge generation from the ETP/STP and ETP/STP sludge disposal. The unit shall

install flowmeter at recycled water pipeline.

V. For STP at Residential Colony
The unit shall keep and maintain STP log book record for daily dosing of chemicals in

physicochemical treatment, flow meter reading at inlet and recycling point, daily sludge

generation from the STP and STP sludge disposal.

VI. For Hazardous Waste management
Install automatic water sprinkling arrangements, fire alarming systems, flame arresters,
smoke /heat detectors, fire extinguishers and other necessary provisions as stipulated

under the Guidelines for storage of incinerable hazardous wastes.

6. Considering the compliance status received from the UPPCB, documents received from

the unit and the deliberations of the Joint Committee, Environmental Compensation calculations

are revised as follows:
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Environmental Compensation Calculations:

Sr. | Environmental | Period Formula Calculation
No. | Compensation
1. | For illegal | Year: 2018-19 ECcw=Water ECow= 175 (m’/day)
extraction of | Period  beyond | consumption  per | (330-155) x 80 (Rs/m*)x
Ground water |the expiry of [day x EC rate for | 527 * (days)x|
CGWA  NOC: |illegal extraction of | =Rs. 73,78,000/-
21.12.2018 to | ground water | ....... (a)
30.05.2020 (ECRgw) X No. of
Year: 2017-18 days x Deterrent | ECow=2.30(m"/day)x80
for illegal annual | Factor (Rs/mJ)X365(days)XI
extraction of =Rs. 67,160/-
99,691 m® from | | seeeeeeens (b)
01.10.2017 to
30.09.2018,
(higher than the
permitted ground
water extraction
of 99,000
m?*/annum)
Illegal
extraction=
(99691-99000)
/300
=691/300
=2.3 m3 /day
Total EC = (a) + (b)
=73,78,000 + 67,160
=74,45,160
2. |For violation | from date of |[EC=PIxNxR xS|A) 28.03.2019-
of  effluent | inspection x LF (considering | 25.06.2019
discharge/ carried out by the | deterrent factor for [ (EC=PI* N* R * S *
inadequate joint team and |repeated violations) | LF)*|
ETPs/ZLD found violation | Where, =80* 90*250*1.5*]
norms as per [of ZLD norms | PI = Pollution index | =27,00,000/-
CTO dated 28.03.2019 |of industrial sector
to date  of | (here-80, for red | B) 26.06.2019-
inspection of 2™ | category industrial | 23.09.2019
inspection of the | sector), (EC=PI* N*R *§g *
joint team dated | N = Number of days | LF)*2
16.10.2019 of wviolation took | =80* 90*250%].5%1*2
place (here-203 days, | =54,00,000/-
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from 28.03.2019 to

16.10.2019) C) 23.09.2019-
R = A factor in | 16.10.2019
Rupees for Penalty | (EC=PI* N *R * S *
(R to be taken as|LF)*4
250) =80* 23*250*1.5*1*4
S = Factor for scale | =27,60,000/-
of Operation of the
facility (here-1.5, for
large scale industry)
LF = Location factor
(Here-1, for less than
1 million population)
Total EC =(A)+(B)+(C)
= 27,00,000 + 54,00,000
+ 27,60,000
= Rs. 1,08,60,000/-
For not | 1.Financial 1.Financial Penalty | l. Penalty
managing Penalty 01 lakh per violation | Rs. 7,00,000/-
Haz. Waste as | The wunit was |of 01 provision of
per found violating | HOWM Rules, | 2. EC
management |07 provisions (at | 2016., Here unit is
as per the |Sl. No. 2, 3, 5b, | violating 07 | a) For
HOWM 6(B)d, 8, 7 and | provisions disposal/handing over
Rules, 2016 31) of HOWM | 2.Environmental to unauthorized
Rules, 2016. Compensation place/party
2.Environmenta | a) When hazardous
1 Compensation | and others wastes is | For Haz. waste
The following [ disposed at | No Compensation as
violations  have | unauthorized place | unit  has  submitted

been considered
for calculation of
EC

a) When
hazardous  and
others wastes is
disposed at
unauthorized
place or handed
over or sold to
unauthorized
party and

b) Waste found

stored beyond the

or handed over or
sold to
unauthorized party

For Haz. Waste:
EC=Qx ERFxR
Here,

Q=Quantity
tonnes/year

=3.15 tonne/year
ERF=Environmental
Risk Factor

=15
R=Environmental

n

documentary proof in
the form of Form 10 **

For Other waste
=0.847 x 0.3 x 30,000
= Rs. 7623 /-

b) For Waste found
stored beyond the
stipulated period

For Haz. waste
=1.406 x 0.1 x 30000
=Rs. 4218 /-




stipulated period | Compensation

(refer Rule 8 of | factor For Other waste
the HOWM | =Rs. 30,000 =0.551 x 0.05 x 30000
Rules, 2008) For other waste: = Rs. 826/-

(a) Estimated other
waste  stored s
551kg in 6.5 months
EC=QxERFxR
Here, Q=0.847
tonne/year, ERF=
0.3, R=Rs. 30,000
b) Waste found
stored beyond the
stipulated  period
(refer Rule 8 of the
HOWM Rules,

2008)

For Haz. waste

=Qx ERFxR

= 1406 x 0.1 x

30000

For Other waste

=Q x ERFxR

= 0.55]1 x 0.05 x

30000

Total EC Penalty + EC
=7,00,000 + (7,523 +
4,218 + 826)
=Rs. 7,12,567/-
Total Environmental Compensation M+@2)+@3)
=Rs. 74,45,160 + Rs. 1,08,60,000 + Rs.
7,12,567

=Rs. 1,90,17,727/-

> Calculations of Number of days for illegal extraction of Ground water:
From 20.12.2018 to 30.05.2020 (as decided by the committee) including the lockdown period:

Number of days: 11 (Dec., 2018) + 31(Jan) +28 (Feb.) +31 (Mar) +30 (Apr) +31 (May) +30
(June) +31 (July) +31 (Aug) +30 (Sep) +31 (Oct) +30 (Nov) +31 (Dec) +31(Jan) + 29 (Feb) +
31 (March) +30 (Apr) + 30 (May, 2020) = 527 days

> EC for illegal extraction of ground water after 14.11.2019 was calculated without
considering the flow meter readings of the two bore-wells as from the records provided

L Che2) offieet
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by the unit it is clear that the unit has replaced the flow meters on the two bore-wells

twice. Hence, readings provided by them are not acceptable.

7. The Joint committee agreed that the unit needs to comply with remaining recommendations
mentioned at Para. S.

8. Committee examined the request made by the unit along with the documents provided by the
unit and the compliance status provided by UPPCB concluding that the unit needs to deposit
environmental compensation of an amount of Rs. 74,45,160/- for illegal extraction of ground
water, EC of an amount of Rs. 1,08,60,000/- for violation of effluent discharge/ inadequate
ETPs/ZLD norms as per CTO and EC of an amount of Rs. 7,12,567/- for not managing Haz.
Waste as per management as per the HOWM Rules, 2016 making a total EC of Rs.
1,90,17,727/-.

Signature of the Joint Committee Officials

r. No. | Name of the Officials ‘ Signature
h. M. K. Biswas Sc. 'E” CPCB, Delhi
2% Sh. Amit Chandra, CEO, Circle -7, UPPCB V ——
/ .
3. h. J.P. Maurya, Regional Officer, Bijnor, UPPCB g
!
| 4. Sh. P.K. Tripathi, Sc D, HOD, CGWB, Lucknow
an

T . h. Sanjay Bansal, SDM, Amroha ;
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C.oL. Gupta Exports Ltd.

g

Tel. : +91-591-2477000

18 km Before Moradabad, Delhi Highway, Fax : +91-591-2477300
vill. Jivai, Amroha-244221, India e-mail : mail@clgupta.com
Cin :- U74999 DL2004 PLC 125090
CLG/HR-31/2020-21/55 S B ___ZJLQY 20,20
The Chairman : | ® Y U
Central Pollution Control Board | o s, i o) Mf),o
Parivesh Bhawan', East Arjun Nagar, “\&
Shahdara. Delhi-110032 _ ) m 1720) i
Tel: 011- 43102030 B N ‘g J

/542-% %lswl:mza

Subject: 1) H49689/ C-7/Water-58/2020 dated 8.6.2020 .....-| p./lution Cortr ol Booy N\%N 1

IL.

2) CLG/HR-31/2020-21/27 dated 17.06.2020 E-.'."i? S
3) H50487/C-7/W-58/20 dated 01.07.2020 received bv us‘i‘iﬁ“]‘ﬁ *mmr‘ """"" ,;

Dear Sir.

We refer to the captioned letter No. H49689/ C-7/Water-58/2020 dated 8.6.2020. by which
Uttdr Pradesh Pollution Control Board (UPPCB) has imposed penalty to the tune of

1.80.740/- (One Crore One Lac Eighty Thousand Seven Hundred Forty only). for alleged
ll‘e.gd] extraction of groundwater.

We had sent representation letter No. No. CLG/HR-31/2020-21/27 dated 17.06.2020 in
response to the letter No. H49689/ C-7/Water-58/2020 dated 8.6.2020 elucidating the error
apparent on the face of record in the penaity order

Vide letter No. H50487/C-7/W-58/20 dated 01.07.2020, UPPCB has forwarded our reply to
you and we have been instructed by UPPCB to make a representation before your goodself.

In the circumstances, with regard to the penalty of Rs. 1,01,80.740/- (One Crore One Lac
Eighty Thousand Seven Hundred Forty only) for alleged 1i]egal extraction of groundwater,
please find our detailed representation hereinbelow:

We wish to bring to your attention that several essential facts have been missed in the
imposition of penalty and we respectfully file this letter for the same and consequent
correction/review of the order.

A. NO BASIS TO IMPOSE PENALTY:

a. Admittedly, we had NOC for extraction of groundwater from the CGWA for 3
m”/day until 20.12.2018. Said earlier NOC is annexed as Annexure-I.

\mp b. Admittedly. we had applied for renewal of the above NOC on 08.12.2018. well
A

G

Brass Art Ware » E.P.I\Eyh’are » Wrought Iron Ware

)/,

before the expiry of the earlier NOC. However, our application was kept pending.
This application was never rejected in 2018-2019. This application is annexed
as Annexure-II.

c. It was only on 19.12.2019, i.e. more than one year later, that we were informed
“‘Qﬂ that our application would be kept pending until the NGT case in the matter is
k)

disposed of finally. This intimation to us on 19.12.2019 is annexed as Annexure-
Manufacturer & Exporters )

* Glass & Crystal Ware » Iron & Steel Ware « Wooden Furniture & Accessories

Regd. Office : DPT 337, DLF PRIME TOWER; OKHLA, NEW DELHI-110020
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d. Further, the NGT order referenced in your letter is also dated 04.12.2019.

e. Thus, prior to 04.12.2019, we were operating in good faith and without
knowledge concerning the classification of our district as an OCS category area.
This was never an issue raised by your good self when our application for NOC
or its renewal was filed.

f. We submit that we have operated for close to 2 decades in the same factory in
compliance with all laws, and we provide gainful employment to more than 6300
persons. While our NOC renewal application was kept pending between
08.12.2018 till 19.12.2019 and beyond, we operated in good faith to ensure the
continued employment of more than 6300 people, whose livelihoods are
dependent on our factory.

g We have also made bona fide efforts at our own costs to maintain the water table
and prevent the degradation of groundwater resources. We have complied with
every requirement of the law and the directions of the Hon'ble NGT. You are also
aware of our rainwater harvesting system that recharges the groundwater to the
tune of 1,07,000 KL/year, which has also been inspected and noted to be
functioning correctly.

h. Ultimately, our apphcatlon for NOC renewal was granted, and we are allowed to
extract up to 155 m’ f‘day with retrospective effect from 20.12.2018, which your
goodself has noted in the letter. The NOC renewal is annexed as Annexure-1V.

In these circumstances, we respectfully protest the imposition of any penalty and reiterate that
we have always complied with the law and to impose penalty with retrospective effect from
20.12.2018 even though: (i) we had moved an appropriate renewal application on 8.12.2018.
(i) our NOC renewal was never officially rejected. (iii) we were not aware of the
classification of OCS until the NGT order dated 04.12.2019, (iv) there is no official
legislation or rule intimating to us that groundwater cannot be drawn by us in allegedly OCS
areas, and (v) we have implemented a groundwater recharging system., is unfair, unjust, ultra
vires and illegal.

B. CORRECTION OF MATHEMATICAL ERROR:

Without prejudice to the above, there are calculation errors apparent on the face of the record
in the calculation of the penalty. These errors are noted below:

B.1 FOR 2018-2019 and till 30.05.2020

CORRECTION | COMMENTS

Number of days 460 days You have calculated penalty for 480 days, i.e.
20.12.2018 to 30.05.2020. However, given the
COVID-19 lockdown, our factory has been shut
down on 21.03.2020. Although we reopened
after 17.05.2020, no wet processes were
undertaken until 28.05.2020. Therefore, at
best, the penalty, if applicable, can only be
for 460 days, i.e. 20.12.2018 to 21.03.2020
plus 28.05.2020 to 30.05.2020.

Penalty rate Rs. 120/m’ No change |
Quantum of 68 m’/day Actual consumption of 102,448 K1
groundwater groundwater as per meter

Reading for the relevant

13



period (20.12.2018 (o
30.05.2020) (See
Annexure-V)
(Minus) Allowed under | 71,300 KL
CGWA approval with effect
from 20.12.2018 [155
(m3/day). for 460 days)
Final Quantum for 460 days 31,148 KL

In view of the above, it is most humbly and respectfully submitted that penalty can
only be calculated for 60 (m*/day) for the period of 460 days, i.e. 20.12.2018 to
21.03.2020 plus 28.05.2020 to 30.05.2020. This would result in a penalty of Rs.
37,53,600, i.e. [68 (m*/day) * 120 (Rs/m>) * 460 * 1].

B.2 For 2017-2018

For the period of 2017-2018, For the 1 period of 01.10.2017 — 30.09.2018. we
submit if the period taken is the financial year, then we are within the permissible
limit. Your goodself had recorded this in your letter dated 29.11.2019, annexed
herewith Annexure-VI, based on our earlier reply dated 04.11.2019, which is also
annexed herewith as Annexure-VIIL.

In view of the calculation errors, total penalty, if at all to be imposed, can only be
Rs. 37,53,600.

C. Prayer
In view of the above. it is humbly prayed that:

a. No penalty be imposed at all;

b. In the alternative, a penalty is to be imposed only to the extent of Rs. 37,53.600.
Please note that this amount has already been deposited under protest with the
UPPCB by RTGS-UTR No. SBIN220171842298 dated 19-06-2020.

This letter is issued without prejudice to our rights and remedies. Nothing in this letter can be
construed as an admission that we have not complied with the law.

Yours sincerely
For C. L. Gupta Exports Ltd.
ey /-;
(Teevra Gupta)
Director

Encl:aa

Cc: 1- Member Secretary, CGWA, New Delhi.

\/chmber Secretary. CPCB, Parivesh Bhawan, East Arjun Nagar, New Delhi.
3-DM-Amroha.
4-RO, UPPCB, Bijnore

4
(Teevra Eupta’)'

Director
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inistry of Water Re sources, :

Frle No 21-4!1237!UPIIND12016 Q?US

e
-

NOC No:- ccwmuocrmmomorzmsmao ¥

Léupta Exports 'td' '

.

i8 Km Stone Before Moradabad Deihl Hrghway‘ o S

. Annexuu—l @

River beveiop ent & Ganga Re;h?énatton A

i~ 244221

Sub Noc for ground wa’mf wrthdrawal to Mls C L Gupta Expoﬂs Ltd, rn
__-_'18 KM, ‘Stone
|str|ct Amroha :

Before Moradahad Dalhi quh Way, Vlllage eral B!ock Joy
Uttar Pradesh —-reg el FRIa R

Refer ro your applrcatron on the c.bove crted sub;ect Based on recommendattons of
Regional Director, Central Ground- Water Board Northern Region, Lucknow vide their.

_recommendations dated 03/11/2016 and further dellberatlons on'the subject, the NOC

of Central Ground- Water Authority .is hereby: accorded to Mis C: L. Gupta Exports
Ltd., in respect of their existing furmture manufacturmg unit located at 18 KM

'_Stcme Befora Moradabad Dethi Hrgh Way, Village Jiwai, Block Joya, D:stnct

: ground water. abstra i

L. and post- Monsopn pe
3. Mis C. L. Gupta Exports L ;
Central Ground Water Board, Northern Regron Lucknow |rnplement ground water |

Amroha Ut‘tar Pradesh The NOC is, however subject to the foilowmg condmons 2

5 The firm: may abstract 3.;1» cu mfday (and not exceedlng 99 000 cu, m!yean of

ground water, through exlstlng two (2) tubewells only. .No. addltlonal ground water

abstraction structures to be constructed for thrs purpose wrthout prror approval of the
CGWA,:

2. All the \oells to be f tted wntn water merer by the firm at rts own cost and monltorlng of
! to',‘oe undertaken accordrngly on. regular basis; atleastonce in -
r quality to be monitored twice in a year during pre- monqoon gt 8

a month. The gro I

_|on mth the ..-eglonal Dlrector :

recharge measurés atleast 1o ihe tune. of 106 000 curn!yeaf as ‘proposed, for

".augmenting the ground water resources of the area within six months from the date of :

issue. of this_letter. . F|rm ‘shall also undertake periodic mamtenance of recharge
strur*tures at its own cost. In addltlon the firm shall. adopt: 1 .no. villages for Water

West Biock 2, ng 3 Sector 3, RK Puram, New Dethi - nooss '
Tel 011 25175362 261?5373 26175379- Fa)r 011 26175369
i e _Websrte wwwcgwa noc govm 8 -

; coﬂsn\_rewﬂin . sAVE__ I.II_=E _.
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Security Plan in District Amroha, Uttar Pradesh. The necessary gurdelme for the Water

Security Plan is available on website of Ministry of Water Resources, RD & GR

- (www.mowr.gov.in). Both, the Demand Side Management ISupply Side Management

‘with maintenance of structures in the said villages to be ensured and a comprehensive

plan to be submitted to Regional Director, CGWB. Firm shall also undertake perrodlc
maintenance of recharge structures at its own cost. .

4. The photographs of the recharge structures after completron of the same are to be

furnished: rmmedrately to.the Regional Director, Central Ground: Water Board Northem ' &

' Reglon Lucknow for. verifi cation and under intimation to this office. ;

5. The firm at its own cost shalt mstatl two (2). prezometers fitted wrth automatic water

level recorders having telemetry system at suitable locations and éxeciite ground water

regime ‘monitoring programme- in and around the prolect area on fegular basis in

consultation with the Central Ground Water Board, Northern Region; Lucknow.

48, The ground. water monitoring data in respect of S. No. 2 & 5 to be submitted to
; C-entral uround Water Bomu '\turtnern ?euror ..r..,k OW-ON E"’gula "'a'-"'~ a* ieast nnoe_

:_? The f|rm shall ensure proper recyclmg and reuse of waste wa er a__, _
treatment, :

LB Actton taken report in respect of S: No 1 to ? may be submrtted to CGWA wrtmn one- t¥w

year perrod

-9, The: permrssron is Itable 10 be canr..elted in case of no
- conditions as: mentroned in'S.No. 110 8.
10 Thls NOC is- sub;ect to- prevartmg CentraUState Government rulesftaws or Courts
orders related to: construction of tubewell/ground water wrthdrawalfoonstructtort of

recharge "or conser\ratron structurefdrscharge of effluents ‘orany.. such ‘matter as

applicable.

11 This NCC does nct absolve the appncant / proponent of this oblrgatton ]
requirement to obtain other: statutory and admrnrstratrve olearances from other statutory
~and admrmstratwe authorities. i

12. The NOC does not imply. that other statutory I admrnrs-tratrve clearanoes shali be
granted to'the prorect by the concerned- authorltres Such authonttes would consrder
* . the project on merits and be. taking decisions mdependentty of the NOC.:

‘3 Thts NOC i$ va!r-;‘t' from 21!121?016!1!! ,:OH 2!7018 '

I Membe-r_ Seore_tar_y
. Copy to:’ A : ' P
1. The Member Secretary U*tar F‘radesh Pollutlon Control Board Prcup Bhawan Thrrd
~Floor, B-Block, Vibnuti Khand, Gomti Nagar, Lucknow, Uttar Pradesh with a request
to ensure that the condtttons meritioned in the NOC are complled by the firm.

.2, The Regional Director, Central, Ground” Water Board--- N,orthern Reglon Lucknow
" This has reference to your recommendation. dated 03/1 1!2 16. :

3 The District Magrstrate District Amroha, Uttar Pradesh

4. TS to the Chalrman Central Ground Water Board BhUJaI Bhawan Faridabad, '

~Haryana. . -
.._5 Guard Ftle2016 1: : ik g
_Mem-ber Secretary

n-comphance ot‘ any ol the.ﬁ' '
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f:ficalfa-(:/cffatz:-(f:{;yaudﬁs‘zif‘- ; L i 'IQEE¥J%LF§E;:IJ:
: Tel. : +91.591-2477000

18 kn: Before Noradabad Delhi Hnghway - Fax @ +91-591-2477300

Vill: Jivai, Amroha-244221, India . - email . mail@clgupta.com

Cin :- U74999 L2004 PLC 125090 - R

CLG/HR(167)/18-19/ 5926 -
" The Regional Director

CGWA

Lucknow

Sub: Application for renewal of water NOC.
Sir, | '

. We have applied for renewal-of water NGENo. € ”v‘v’ﬁfﬁf;‘r&ﬁﬁwwe?zmb?mﬁu
along with renewal fee, the hard copy of apphcatlon along with necessary
attachments are sent here with. '

Kindly peruse and renew NOC in our favour.

Thanks

Yours Sincerely

: Auth rised Slgnatory

Encl aa

cc. Director CGWA, New Delhi for kind information please.

Manufactunr & Em

Brass Art Ware» E.P.N.S. Ware » Wraught Iron Ware » * Glass & Crystal

n & Steel Ware - Wooden Furniture & Accenuneu *

Regd Office : DPT 337, DLF PRIM_E TOWER OKHLA NEW DELH‘-110020

=~ e 5 RS : E
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!E' ' 2 Central Ground vvater AUthviny pwasirn)
Al : Mlnistry of Water Resources, River Development and Ganga Rejuvenaﬂon
App!lcatlons for Issue of NOC to Abstract Ground Water (NOCAP)

Apphcatlon for Renew of NOC Issued to Exnstmg Industrial Projects Abstractmg GroundWater ,

" (Application For Renewal of NOC)
Application Number : 2'1_-4!1237:'UPIIND!2016 _
Apphed For Renewal ist

T BTN wosiond s e GO sl

{Piease Enclose Water Fiow Chart of Activities and Requwernent of Water at each Stage) ($)
(i) Toml \Nater Requlremant (a+b+c+d) (m3fday) :

Enstind m s ;dd:ﬂona{ i . };ta[ S

- Water Reqmrement Detalls (Fresh Water) (ma.'day) :
(a) Ground Water Reqmrement (m:’»'day) 330 00_ ' by 0;00'. 330.00
(b) Surface Water Available . A 0.00 reiogol .. o, ‘000
(Canal, River, Ponds etc,) (m3/day): = . ... Bolarape T Tl
(c) Water Supplyr from Any Agency 0.00 . 0.00. 0.00
; (m3/day): ) R R el G R, T ST ST AT/
Total Fresh Water Requirement i'd 330.00' ©0.00 330.00
(a+b+c)m3/day): | i i b
_(d) Resycled Water Usage (rnafday) :- " 160.00 * 0.00 160.00
Total Water Requirement : o Y 1 e 0.00 4306.0C
ol {a+b+c+d)(m3fday) L .
_(li) Breakup of Water Requlrement and Usage
o Acﬂwty b o Exlstlng i x Addlﬁona! it v R O No.of .- “Annual
Requirement . Regquirement Requirement Operatlonal Days Requirement
I(m3!da_y)l : (m3/day) _;mwﬁay)_ ~ ina Year : {rn:?fyear)
Industrial Activity 375.00 0.00 375.00 300 112500.00
Residential | 5500  0.00 5500 T, 00 16500.00
D_qmestic ' i i -
Greenbelt 60.00 - -~ 0.00 60.00 300 18000.00
‘Development '
{Environment
- Maintenance i . P oy i gl ! T wd _I_. . -
_Othet Use | _ OOD 0.00 0.00; 0; 0.00
GramdTotl - 4000 000 400 i 147000.00
(i) Details of Water Avallabllrty from ETP.’STP for Recycle.‘Resuse usage: T i i
Existmg ' Add1t|onal ‘ : Te'_té'l
(m3/day) No. Of (m3lyear)  (m3lday) No.Of  (m3lyear) (m3/day) (m3lyear)
NI, ViR o -1 L S SRR, R, 30 s R TN ) L .
[Effluent / Sewerage j 150.00 300 | 54000.00 - . - 180.00' 54000.00
generated and _ : Pl | S i : | '
treated in ETP!'STP: TR I by QR 5 1 : S e
-Avallablhty treated 160.00° 300 48000.00 i _ | 160,00 48000.00
Effluent / Sewerage gy : :
for usage: D it o ke _ e
:EffiuentISewetage '; 0.00; 0 -i 0.00 _ . 0.00 0.00
| discharge after '5 ‘ 5 [ } b '
eastment: © o cfrd L g | b i :
(w) Avallabmty treated efﬂuent usage Total quant’n:y sarna as 2 i (d] and 2 i {b] above

08/12/2018 04:39 PM : _ ' Page 2 0f 7
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~Government o1 e

g e Central Ground Water Authority (CGWA} . '
o Ministry of Water Resources, River. Development and Ganga Rejuvenetien
Applleatlens for Issue ef NOC to Abstract Ground Water (NOCAP)

Applica,iien for Renew of NOC Issued to Exlstmg Industrial Projects Abstractmg Greund\Nater
REAt Wit o : (Appﬂe_atlon For Renewal of NOC) '

Application Number : 21-4/1237/UP/IND/2016

Applied For Renewal : 1st

IR S L g 1 s e i

| Existing - Addltlenal :;“‘_E’ “Total Use +
; 171 lmSJ‘day} i avallability Avallability
e B - s NI D ... | A2 B _(m3iday)
lndustrial hct'wlty 1 C:ommerelal Use ! 375 00‘ ; 0.00, i 37500
*3 Domestic | Residential Use o T 5500 0.00, 55,00
' 'Greenbeltdevelopment}Envlormenl 0 Gy o 0.00; 0'.00"_ 760.00'
‘Other Use.’FIushmg Req % ' 000 . 000 - ' 0.00
T e o 490,00
2 (a). Groundwater Abstract:on Structure- Extstlng i ' ' s ¥
Number of Exsstmg Structures .:2 :
Sio. - -Typeof nepth ; Depth Dlseharge Operatio “Mode Hore 1" Whether W'neti'n'erPenni-s;len‘
Structure ~ (Meter) ~ to (m3/Hour)  nai FHoars. Powar | Fitted | Registered
Name / Year ! Water i (Day)/ LIft of with i with COGWA /i so
of Diameter Level ' Days Name Pump Water Details Thereof
Construction: (mm) (Meters L (Year) | ; , Meter |
- | below '
Ground Ry
1 Borewell/ 75.00/250 15.82 16.00 9/300 Submer 15.00 Yes ‘Yes | -
2016 sible : ;
2 Borewell/ 75.00/ 250 1542 15.00 8/ 300 Submer 15.00 Yes Yes /-
2016 ' . 8 sible ° 15y
; ‘Pump
Ub). Groundwater Abstraetion Strueture- Addltlonal
Number of Additlonal Structures ; T =t P
SNo. . Typeof - Depth | Depth " Discharge | Operatio ‘Mode | Horse | . Whether "~ Wnether
Structure (Meter) to. (m3/Hour) nal. | . of Power  ; fitted { Permission -
' Name/ Year 1 Water ' Hours . LiRt "of ] with ; Registered
of ' Diameter Level _ . (Day) | Name . Pump | Water i with
Construction  (mm) ~ (Meters - . .. Days g B 1 Meter CGWA | If
: . below . L (Year) o v e
| ! ! Ground - ' ¢ Details
i Levei) : Thereof
' (a] Compllance to the Cendltion prescribed ln the NOC _
~sNo. Condttlons glven in NOC 4 Comphance Condmons ' Status of Compliance
f-[ b RS D |
il 1 '-_Area Specmc Planlatlon _ Yes - ' Comphed
o i 2 Domestic Water Schee'n Samtanon " Yes “For resudenﬂal water supp1y separated
'Illl | 3 -'Greundwater quahty ‘monitoring - Pre . Yes Complled
i jmonsoon and Pesl monsoon '
I el i mse it R s T
‘1| ¢ 4 'gMaintenance of recharge structures Yes _ Under Censtruction
i § " Number of Pizometers as perNOCand Yes -Cemphed L
i '.Water Leve1 Recerd
i A S RBEOT 3 il
'.I-IL-'. : ? x
.|.\;_| ] ; : A o~ L X : Y i ‘ 2
"i'n_"_ ) . i . 08/12/2018 04:39 PM Page 3 of |
:!ii,i.] t F

/..
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; Government of .In'c_lia :
Central Ground Water Authority (CGWA)

Applications for Issue of NOC to Abstract

Issued to _

Application for Renew of NOC
s - (Application For Renewal of NOC)

Application Number : 21-4/1237/UP/INDI2016

Ministry of Water Resources, River Development and Ganga
Ground Water (NOFAP)' '.

Rejuvenation

Existing Industrial Projects Abistracting GroundWater

Applied For Renewal : 1st :
it 6Numb&ofTul;e;teHsBorewa!ésasperYés— Idomphed St
RO L B ek & BN S AN AR
7 Pizometer fitted with AWLRs with iYes ,Comb_iied (Supplied installed !
telemetrry as per NOC commissioned technical and
: : <demonstrated to our staff hand trained
‘all properly by OBM Electronics
e i T s D e  Technology Company Jaipuf)
8 Quantum of Groundwater as per NOC ‘Yes ~'Complied
9 'Recharge through ponds " Not Applicable L '
10 'Recycle and reuse of water 'Yes ' ‘Complied
11 RWH andA__R gfrycturés ifnplementéd Yes Undéf Construction 3
12 Submission of Compliéﬁce report to the Yes _Complied
g ReGION i b Lt ; B e i S
13 Waterconservation measures 'Yes Water Sprinkler
ST e P W . OO e e i ‘!3._9?!9‘;.'7!3?’..‘..99,",.‘?9,’.".5_"?!‘9[‘... I L
14 Water Security Plan of villages ',:Yes Taken care of S.No 13 above. This
: 'condition requested to be waived as
: § <%, b e e  per letter #140 dated 29.5.17
15 Well monitored around the plant 'Not Applicable .
premisgs R s ;
16 Wells fitted with water meter and its Yes Complied
. Record i ! TSP IR | ol
{b): Compliance to the Condition prescribed in the NOC - Other '
= ehal: s A b

" Conditions given in NOC

"1 Complied

Groundwater Avaliabilty (Please Enclose a
Groundwater Quality in and Around the Area) ‘Applicable to Industries
or having s Land Area of Greater Than 2Ha-(§)

‘Ground water quailty is good :

'Firm has Proposed to take up Rainwater Harvesting
provide NOC from the
implemented, details may
'Recharge Proposal).- (%)

'_ﬁrﬂc‘:poé‘édﬁﬁ RWH Under Conétfuc{iéh _
INDUSTRIAL USE- Self Declaration
‘™ 1tis to Certify that the
aware that if any part
Rejected Ot Rightly.

s S R A L g s iacden

Subject to Modification from Time to Time.

1. Application Proforma is

be submitted o Regional Office.

2. Application should
.| Regional
{1 Ram Bank Chauraha,
S - il . 08/12/2018 04:39PM

LUCKNOW, UTTAR PRADESH, 226029 - . .

Detais and Information furnished above are true to the best
of the Data/information submitted is found to be false or mis

Status of Compliance

Complie'd but recharge sﬁﬁém.re;_éré \
\under construction

Comprehensive Report / Note c'm',&i&uﬁ&ﬁaiér'boaa'msn} gk,
Consuming Greater Than 500 m3/day and /

:Details of Rainwater Harvesting and Artificial Recharge Measures for Groundwater Recharge in the Area. If the

' and Recharge outside the industrial Unit Premises, then
Concern Authority./ Agency where the Harvesting Measures are Proposed,
be furnished. (Attach Report on Comprehensive

if Already
& Feasible Rainwater Harvesting /

of my Knowledge and Belief and | am

|eading at any stage the application will be

Sireator Central Ground Water Board Northern Region, Ehﬁj‘é{’éhéﬁéﬁ."s;leib'r;ﬁ. Sitapur Road Yojna, Ram

Page 4 of
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. i . R bt L
f

= 5T " Central Ground Wltor Authorlty (CGWA) i :
e Sl Mlnistry of Water Resources, River Development and Ganga Re}uvenatlon
Applications for Iss ue of NOC to Abstract Ground Water (NOCAP)

_ Applica:tion' for Renew of NOC Issued to Existing Industrial Projeots Abstractlng GroundWater
(Appi lcatuon For Renewal of NOC) :

¥ Appilcatlon Number 21-4/1 ZSTIUPIINDIZMG

" Applied For Renewal : 1st

3. Incomplete Apphcahon wtll be Summarlty Rejeded

'Subm!tted Appl |cat|on will not be Processed il the Print Out of the Signed Complete Appllcatlon is Subrhtéle]:l 'to
‘Regional Office :

4, Applicant has to S_ubm |t Processmg Fee of Rs. 500 U{)I- {Rupaes Flve Hundred Only) through NON TA)( RECElPT PORTAL
(https://bharatkosh.gov.in). A receipt will be generated. Please fill in the Transaction Ref No. and Date from the receipt, in print out of
applacanon and attach receipt along w|th hard copy of apphcat:on .

Bharatkosh Detalls -
R 08\ Soo 0ROC 0%
Dated- : G “3_ &0|8

‘Note:- The Preoessing Fee is Non-Refu ndable Appllcant should ensure and Check Eliglbumy / of Submmsion of Ap'pli'eetioh
and Required Documents before Submitting Online Appllcaﬂon :

Attached Files:
1). Site Plan : (Refer: 1 (ii))

. No Attachmem Found!

2). Certified Revenue Sketch : (Refer: 1 {Ii))
No Attachment Found!

3). Reason for Not Applying for Renewal before Expiring NOC : (Refer: 1 (v))

No¢ Attachment Found! ]

-«

4). Existing NOC : (Refer' 1 (vii))
S.No : 5 Attachrnent Name s o R F IFiie N.an:'l.e. :
¥ Waier Noc : Water NOC pdt '

5). Enclose Fiow Chart of Actlwty and Requlrement of Water: (Refer: 2}

" No Attachment Found!
6). Groundwater Avaliabllity Report : (Refer 4)

S.No ' ' Attachment Name '; - e " FileName

’1 Ground Water Detail ' ;Ground\;\'aterDetaﬂ pdf T SR
7). Details of Rainwater Harvestlng-!Artlficlal Recharge Measures : {Refer 5}

8. No 7 Atlaohment Name SR " File Name .
1 Ralnwater Hawestmg _ RamwaterHarvestmgpdf o

8). Authorization :

No Attachment Found!
9). IExt'ra Aftachment :

08/12/2018 04:39 PM . A Page 50
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- Government of India

g S Central Ground Water Authorlty (CGWA) -
B e Mlnistry of Water Resources, River Development and Ganga Re]uvenettcn

Appllcattons for Issue of NOC to Abstract Ground Weter (NOCAP)

Apphcatlon for Renew of NOC Issued to Existmg Industrial Projects Abstractlng GroundWater :
: (Apptlcatlon For Renewal of NOC) :

Applicatton Number 21-411237!UPIIND!2016

Applied For Renewal : 1st
No Attachment Found!

10). Compliance fo the Condition prescrlbed in the NOC

SNo. Condltions glven in NDC E R PR E Attachments :
S No. Attachment Name W FIIe Neme TR
1 fArea Specrt' c Plantatrcn p : u1 ;Plantatron _ ECLG Ptantat:cn pc_h‘“ :
2 Domestic Water School Samtatlon 1 ‘Domestic Water :.Domestrc water Sanitation. pdf
s i S A i .. sanitafion . |
3 Groundwater quality monitoring - Pre | 1 'Pre monsoon and ;F’re and Post monsoon.pdf
) ___Imonsoon and Post monsoon | Postmonsoon ] Eaadtll L8l
4 'Maintenance of recharge structures yi 40 QMamtenance RS ’;Mamtenance RS pdf
5 ‘Numberof Pizometersas per NOC 1 LPizumerers Recorc j_u:uU‘td Wa‘er "‘etau pdf
and Water Level Record ey ks
6  Number of Tubewells Borewales as i~ 1 'Borewells 'Bcrewell's pdf
. perNOC O D A YIS U 1 P
7 .Pizometer fi tted with AWLRSs with .1 Pizometer fitted with :Pizometer fitted with AWL.pdf
telemetrry as per NOC i, 1AWML _ : _
8 Quantum of Groundwater as per NOC, 1 Quantum of Water NOC.pdf
~ Groundwater
9 Recharge through ponds No Attachment Found!
10 Recycle and reuse of water 1 'Recycle Water® -Recycle Water Record Glass
‘Record Glass Division.pdf
RS DIV!SIO!‘I ¥ PO I PR N LY BTN PAT T
2 !Recycle Water 'Recycle Water Recerd Metal
:Record Metal ;Divi s‘ren.pdf
» . : - | R ——r A Di\"s‘on - _i - it v o T = e
11 ‘RWHand AR structures mplemented 1 :RWH Structures ‘RWH Structures pdf
J2 4 Submresron ef Complrance report to i 1 ,Complrance Report -.Complrance Report pdf
e Begion I SCAR DRSNS 10 0 TR YW
13, Water conservahon measures 1 Boiler| Heat_ Bmler Heat Condensatlon pdf
‘Condensation
. ; 1. 2 I_Water Sprinkrer Water Spnnkter pdf
14 Water Secunty Plan of wlleges ’ 1_ ‘Water Secunty Ptan Water Securlty Plan pdf
15 Well momtored arour;d the plant NO Attachment Found!
16 fWetls fitted with water meter and |ts 1 WaterMeterand 'water meter. pdf
Record Readlng _
11) Compllance to the Condition prescnbed in the NOC Other
SNo. | Ccndtticns given In NOC : Attachments
bt o oL - _:* S.No. | Attachment Name e Ftle Name
= tComptied“ ET R L1 S 'No Attachment Feundl ; A W

s : . 08/12/2018 04:39PM - :%r( ~ Pagebof7




.ﬁ v _ ' Government of India

Central Ground Water Authority [CGWA) '
Ministry of Water Resources, River Development and Ganga Re]uvenation s

g : ~ Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Appli'cation for Ré'naw of NOC Issued to Exlstlng Industnal Projects Abstractmg GroundWater
s "~ (Application For Renewal of NOC) - _

Apphcatlon N umber : 21-4/1 23'HU P!lNszo'I 6

Applied Fo_r Renewal : 1st . . ! - i
~ Date: _ & i . Name& Signatureofihe apphcant

Place : K | L IO (W|thoffc|al seal)

Associated User:  HARIOMSINGH
Submitted By User : HARIOMSINGH
Submission Date :  08/12/2018

* In case signed by any authorized signatbry, the details of the sig'nator_y with the éutﬁor@zation shall be
enclosed. '

08/12/2018 04:39 PM

Page 7 of
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Annexure-II1

AK Johri

From: Uma kapoor <uma-cgwb@gov.in> -

Sent: Thursday, December 19, 2019 3:02 PM

To: ajaijohri@clgupta.com

Cc: Member (CGWA); CHAIRMAN, CGWB

Subject: Re: Renewal of Water NOC No.- CGWNNOCIIND,-'ORIGmmezSB{J
dated 27.12.16

Sir

As per NGT order, Central Ground Water Authority is not issuing/ renewing NOC in
Over-exploited, Critical and Semi-critical areas. As your industry is located in Over-
exploited area, CGWA will not be able to renew your NOC. Nor it will be able to issue
adhoc / conditional approval. For redressal of your grievance, you may approach
NGT/ Higher Court.

Uma Kapoor
CGWA

From: ajaijohri@clgupta.com

To: "Uma kapoor" <uma-cgwb@nic.in>

Sent: Thursday, December 19, 2019 1:25:47 PM

Subject: Renewal of Water NOC No.- CGWA/NOC/IND/ORIG/2016/2380 dated
27.12.16

Hon’ble Sir,

We are an Export house at Moradabad U.P. dealing in manufacturing and
Exports of Handicrafts of Metal, Glass, Wood and Marble having turnover of
around 700 crores employing over 5000 craftsmen comprising of over 30000
members of their families directly and around 50000 including

indirect persons of contractors/subcontractors.

We had been granted permission to draw 330 KLD ground water which was
valid till 20.12.2018. We had applied for its renewal on 8.12.18, but so far it
has not been approved. The application is pending before R.D. , CGWB office
Lucknow.

We had been maintaining all the conditions of original approval viz Rain
Water Harvesting, recharge structures, installation of piezometers, proper
recycling and reuse of waste water.

You are kindly requested to please advise the concerned officer to accord
approval and in the meanwhile, an adhoc/conditional approval be granted as
our international buyers like IKEA, H & M, Target and Walmart etc. need it to
meet their compliance conditions.

Thanks 3
With kind Regards

A. K. Johri 1
GM(HR/ADMIN)

24
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Annexure-1V

e ofFd AT
o FETHA, 7 ey

stk T weaTor

s

¥ qf @ rfrwRor
Government of India
Ministry of Jal Shakti

Department of Water Resources,

River Development & Ganga Rejuvenation

Central Ground Water Authority

(3w faerh ¥ IefeT yaor O=)

NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name: M/s C.L. Gupta Exports Lid.

Project Address: 18 Km Stone Before Moradabad Delhi High Way, Jiwai, Joya, Amroha, Uttar Pradesh
Village: Jiwai Block: Joya

District: Amroha State: Uttar Pradesh

Pin Code: 244221

Communication Address:

244221

18 Km Stone Before Moradabad Delhi High Way, Jiwai, Joya, Amroha, Uttar Pradesh -

Address of CGWB Regional Office :

Central Ground Water Board Northern Region, Bhujal Bhavan, Sector-B Sitapur Road
Yojna, Ram Bank Chauraha, Lucknow, Uttar Pradesh - 226021

CGWA/NOC/IND/REN/1/2020/5657 f .

1. |NOC No.:
2. | Application No.: 21-4/1237/UP/IND/2016, 3. |Category: Industry
4. |Project Status: Existing Project 5, [NOC Type: 1st Renewal
6. |Valid from: 21/12/2018 7. \?é;'li_d up to: 19/12/2021
8. | Ground Water Abstraction Permitted:
Fresh Water ' Saline Water |, Dewatering Total
m?*day m3lyear m3/day . m¥lyear ‘mYday m’lyear m*/day m?/year
165.00 46500.00 _ . iy 155.00 46500.00
9. |Details of ground water abstraction /Dewatering st!\]t?t?aaﬁfr" ‘i;';‘*
' ' Total Existing No.:3 R Total Proposed No.:0
DW | DCB |BW |[TW| MP | DW | DCB | BW | TW MP
Abstraction Structure* 0 0 0 3 0 0 0 0 0 0
*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit
10. |Quantum of ground water recharge/harvesting(m*/year): 106000.00

.

Number of Piezometers (Observation wells) to be
constructed/ monitored & Monitoring mechanism.

Na. of
Piezometers

Monitoring Mechanism

Manual DWLR** DWLR With Telemetry
**DWLR - Digital Water Level Recorder 1 0 1 0
(Compliance Conditions given overleaf)
NOC VALID ONLY FOR
DOMESTIC, DRINKING AND/OR
GREENBELT PURPOSES EE (FrT S e wiftron)
Member (CGWA) .

18/11, FIHAIN F3H, AATRE N3, T Reall - 110011 7 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Woebsite: cgwa-noc.gov.in

il T - Sitae ey
SAVE WATER - SAVE LIFE

™
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Validity of this NOC shall be subject to compliance of the following mandatory conditions:

15
2

10.
11.

12.

13,
14,

15.

16.

17.

18.

19.

20.

No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose
without prior approval of the Central Ground Water Authority (CGWA),

The proponent shall seek prior permission from CGWAfor any increase in quantum of groundwater
abstraction (more than that permitted in NOC for specific period).

All new as well as existing ground water abstraction/ de-watering structures shall be fitted with digital water
flow meters by the firm at its own cost immediately on completion of their construction or grant of NOC as
the case may be. In case of renewal of NOCs, all existing ground water abstraction structures shall continue
to be fitted with digital water flow meters. Intimation of installation of flow meters shall be sent by the
proponent to the Regional Director of CGWB within 6 months of grant of NOC. Daily ground water
abstraction data shall be monitored / continue to be monitored (in case of renewal) by the firm and recorded
in a log book. Details of month-wise ground water abstraction shall be submitted to the Regional Director,
CGWB, once every year.

In case the ground water abstraction is more than 10 m*day, monthly water level monitoring data shall be
maintained and submitted annually to the Regional Office of CGWB. Wherever groundwater withdrawal is
more than 500 m*/day.the firm shall install telemetry system in one of the piezometers and share USER ID
and password of the telemetry system with the Regional Director, CGWB.

In case ground water abstraction is more than 10 m*/day, ground water quality shall be monitored once in a
year (during pre- monsoon period) and the report submitted to the Regional Office, CGWB. Wherever the
extraction is less than 10 m*/day, ground water quality report shall be submitted by the proponent at the time
of submission of self-compliance report.

Ground water augmentation/harvesting measures, as stipulated in the NOC, shall be implemented (in new
cases) / continue to be maintained (in case of renewal) in consultation with the concerned Regional Director,
CGWB.

Proof of recharge/water harvesting structures constructed (photographs of structures) shall be submitted to
the concerned Regional Director, CGWB within'6 months from the date of issue of NOC. The firm shall also
undertake periodic maintenance of rechargefwater harvestlng structures at its own cost.
The prqed proponent shall take all necessary measures to prevent contamination of ground water in the
premises failing which the firm shall be responsible for any consequences arising thereupon.

In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken
up by the firm inside the plant premises. The runoff genera!ed from the rooftop shall be stored and put to
beneficial use by the firm. . -~
The firm shall optimize water use through recybhrﬁéf regse of waste water after proper treatment.

Wherever the NOC is for abstraction of saline water-and the existing wells (s) is /are yielding fresh water,
the same shall be sealed and new tubeweli(s) tappmg saline water zone shall be constructed within 3
months of the issuance of NOC. The firm shall a ire'safe disposal of saline residue, if any.

In case of mining projects, additional ks?%wé’l "8hall be established in consultation with the Regional
Director, CGWB for ground water-Jevel . monltoring four (4) times a year (January, May, August and
November) in core as well as buffer zones of the mine.

Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concered
Regional Director, Central Ground Water Boar: e
The firm shall report compliance of the NOC condlllons online in the website (www.cgwa-noc.gov.in) within
one year from the date of issue of this NOC.
This NOC is subject to prevailing Central/State Govemment rules/laws/norms or Court orders related to
construction of tube well/ground water abstraction structure / recharge or conservation structure/discharge
of effluents or any such matter as applicable.
This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and
administrative clearances from appropriate authorities.
The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the
project by the concerned authorities. Such authorities would consider the project on merits and take
decisions independently of the NOC.
This NOC is being issued without any prejudice to the directions of the Hon'ble NGT/court orders in cases
related to ground water or any other related matters.
Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water
withdrawal, if any, after expiry of NOC shall be illegal & liable for legal action as per provisions of
Environment(Protection)Act,1986.

In case of any violation of NOC conditions or illegal extraction of Ground water the firm shall be
liable to pay “Environmental Compensation"/ “Penalty”, if any under Sec 15 of EPA 1986 as and
when decided by statutory authorities.

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and
legal action against the proponent.) -
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Annexure-V

21.12.18 to 30.5.20

Summary
Borewell #4 Initial Reading Final Reading _ |Total (in I(L) Remarks
21.12.18t0 16.10.19 53582 74989 21407
22.10.19 to0 18.01.20 0 7697 7697 Meter Replaced
19.1.20t0 21.3.20 0 2071 2071 Meter Replaced
21.3.20 to0 30.5.20 2071 3389 1318
: ’ : . :

Borewell No#3 Initial Reading Final Reading Total (in KL) Remarks
21.12.18t0 26.12.18 98984 100000 1016
27.10.19 t0 15.10.19 0 45154 45154 Meter Restart
16.10.19 to 22.10.19 45154 46404 1250
22.10.19 to 18.01.20 0 12754 12754 Meter Replaced
15.1.20to0 21.3.20 0 6355 6355 Meter Replaced
21.3.20 to 30.5.20 6355 9781 3426

Total 2 69955

Total Water Withdraw 102448 KL
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‘Speed Post/ Registered
No.21-411237/UP/IND/2016 - 5 22
Government of India -

% ~ Ministry of Water Resources, RD&GR '
- i Central Ground Water Board, NR '
, i - AR . Bhujal Bhawan, Sector ‘B’

o AT PPt © Sitapur Road Yojna, Aliganj

g g0 : - Lucknow 226021 .

41 Gl  Phone: 0522 - 2363812 Fax: 2732473

i : BT e dnr—cgwh@nlcl

_._.Date- 2 g NUV mw

Co e ey E Sy, r\\& 3k

To
The Regional Officer ,
Uttar Pradesh Polution Control Beard
Bijnor Office, Adampur ; - :
Dist- Bijnor . - £ _ ; : =
Uttar Pradesh -246701.« '

_ Subject Joint Inspection earrmd out on 16. 10 2019 of Mis C.L Gupta Exports Ltd, 18 Km Stone
Before Moradabad De]hl nghway.ViII leal, Dist- Amroha Uttar Pradesh 244221

Ref: Reply of Show Caese Notme No 21-4!1237!U}’HNDI2016 3302 Date 04.11 2019

Sir ' ' §
It is to inform that this” ofﬁce has 155ued show cause notice (Copies encioeed) on deficiencies
observed during Joint Inepectaon :
The issues were as follows. g
1. As per NOC, two tube wells allowed but during time of inspection 6 tube welis ‘existing in the campus
(3 with flow meter and three wﬁhout flow meter Firm is advised to |mmed'ately seal 4 illegal tube
wells).
2. Annual al stract:on alioMed as per NOC is 98000 m3’annum whereas as perthe last record, firm has
,abstracteql 99691m3;’annum durlng the year 2017-2018.

Ms C.L Gupta Exports Ltd, has-subrnltted compliance report on the above obsewatieh.

. Mis CL Gupta Export Ltd have dismantied 3 tube wells and photegraph has been attached.
_ One tibe well has been kepl for fire f'ghtlng During 30.04.2018 to 16.70.2019 only 1943 m3
water has been abstracted which means that water has been abstracted for fire fighting only.
. The firm has replaced that the period of abstraction should be as per financial year which comes
to within permissiblé limits. Reply has been accepted,
In view of the above all woleilons given in the Joint Inspectlon report have beer recttf ed.

oY

.Yeurs Faithfully

Q_Q(/QN\\'}/\%_ | | ok - . "'(Y.e.Zausﬁiky

Regional Director

Copy To: N
1. The Member Secretary CGWA Gallery Ne 18/11 Jamnagar House, Mansmgh Road New Delhi,
110011.

2. The Member Secretary Central Pollution Control“Board , Unnamed Road, Vishwas Nagar
nsior; Vishwas Nagar, Shahdara,-Delhi, 110032 New Delhi. - Ml
M/s C.L Gupta Exports Ltd, 18 Km Stone Before ‘Moradabad Delhi nghway, Vill-" Jiwai, Dist-

Amroha, Uttar Pradesh- 244221. . :

—

N W _ (Y. B, Kaushik) \
X Regional Director
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Annexure-VII

L ot it Lo

Tel. : +91-591-2477000

18 km Before Moradabad, Delhi Highway, Fax : +91-591-2477300
vill. Jivai, Amroha-244001, India e-mail : mail@clgupta.com
Cin :- U74999 DL2004 PLC 125090

CLG/HR-194/19-20/91 14/11/19

The Regional Director '

CGWSB, Northern Region

Bhujal Bhavan Sec-B,

Sitapur Road

Lucknow-226021

sub: Reply of Show- cause notice (File No. - 21-4/1237/UPIND/2016-3302,
~ dated 4.11.19 received on 14.11.19)

Sir,

There was an inspection held on 16.10.19 in our factory by Mr. T. K. Pant.
and Mr. Tejas. During the inspection, they witnessed 6 Borewells in the premises.
in which 2 Borewells (No. 3 & 4) were in operation and other 3 Borewells (No- 1,2
& 5) not in operation and sealed. Borewell No- 6 used only for fire hydrant.
During inspection Borewell No- 3 & 4 water abstraction records provided by us in
hard and soft copies from Jan'17 to 16 Oct’19. We abstracted total water 78349
m’ from these both Borewells April'17 to March’18 and 82262 m® from April'18
to March’19, which are within limit according to CGWA, NOC. The figures taken
and checked by inspection team on 16/10/19.

Earlier inspection too held on 28.4.19 by CGWA in our factory. reveals, that
CGWA found 6 Borewells in the factory premises in which only 2 Borewells (3
and 4) were operational and other 3 Borewells (# 1, 2 & 5) found sealed and not
in operation Borewell # 6 used only for fire hydrant(that too metered).

During 28.4.18 inspection, we had submitted Borewells records from Jan’17 to 28
April’18 which abstracted as per CGWA NOC (with in limit).

But your show cause notice (File No.- 21-4/1237/UPIND/2016-3302 dated
4.11.19 received on 14.11.19) shows ground water annual abstraction allowed
as per NOC 99000 m3/annum whereas as per the last record firm has abstracted
99691 m’ during the year 2017-2018 which exceeds limit to 691 m?/annum is not
correct and there is a definite mistake in calculation by CGWA team.

As, when we calculated as per our record, comes as follow which had been
submitted by us to you as well:

Table#1
S. NO. | Financial Year | Total Water | Total Water | Status
(April to ' Abstracted by | Abstraction limit NOC
March) Firm as per CGWA
1 2017-2018 | 78349 m’/annum | 99000 m*/annum Within Limit |
2 2018-2019 | 82262 m*/annum | 99000 m*/annum Within Limit

Accessories

Manufacturer & Exporters ' < :
Brass Art Ware + E.P.N.S, Ware - Wrought Iron Ware « Glass & Crystal Ware » Iran & coden Furnitu
Regd. Office : DPT 337, DLF PRIME TOWER, OKHLA, NEW DELHI-1100



C;c-[) gupta gxporfd J t‘! Tel. : +91.591-2477000

18 km Before Moradabad, Delhi Highway, Fax : +91.591-2477300
vill. Jivai, Amroha-244001, India e-mail : maii@cigupta.com
Cin :- U74999 DL2004 PLC 125090

It is as such clarified that: :

1. There were 6 borings and out of them three were sealed as witnessed by
your team on 16.10.19 as also regularly by UPPCB team, during their
monthly inspection. You will kindly appreciate that ours is a continuous
process industry and activities mainly Glass Melting furnace (50 tons per
day) cannot work if there is no water supply for over 2 hours. If the
borings are also demolished, there will be a chaos and whole 50 tonnes
glass will freeze and the furnace may burn causing a dreadful tragedy.
Director of factories has also acknowledged this, while issuing the factory
license. In our application dated 3/3/17. We had clearly requested for 2
tubewells as standby for coping up with any break in present water supply
and our contest in still pending. Hence the decision on this point is awaited
before demolishing the sealed tubewells.

2. Annual abstraction is also within limit as confirmed in table#1 above.

All actions/clarifications in compliance have been taken and it is humbly prayed
that the said show- cause notice be withdrawn and renewal of NOC may please
e granted.

Cc: CGWA, New Delhi.

Manufacturer & Exporters ){_Aﬁg
Brass Art-Ware « E.P.N.S. Ware - Wrought Iron Ware « Glass & Crystal Ware » Iron & Steel Ware'+ den Furniture & Accessories

Regd. Office : DPT 337, DLF PRIME TOWER, OKHLA, NEW DELHI-110020
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Cof guf’t“ é),vportﬁ Ltd.

vill. Jivai, Amroha-244221, India
Cin :- U74999 DL2004 PLC 125090

Tel. : +91-591-2477000
18 km Before Moradabad, Delhi Highway, Fax : +91-591-2477300

e-mail : mail@cigupta.com

W

o)

The Chairman
Central Pollution Control Board(CPCB)
Parivesh Bhawan', East Arjun Nagar,

Shahdara. Delhi-110032 '(9’3(()%
Tel: 011-43102030 A
- | Cantral Pallition Control Board

| Lent M T

Subject: 1) H49690/ C-7/Water-58/2020 dated 8.6/20201 321, Cet Aun leger D52
2) CLG/HR-31/2020-21/28 dated 17.06.2020

3) H50488/C-7/W-58/20 dated 01.07.2020 received by us on 16.07.2020

CLG/HR-31/2020-21/56 Mo = %1.0?_2020)?2/

\ 2 5 JUL 702 AL
=2 |SF 272 INA

Dear Sir,

We refer to the captioned letter No. H49690/ C-7/Water-38/2020 dated 8.6.2020 by which
Uttar Pradesh Pollution Control Board (UPPCB) had imposed penaity te the tune of Rs.
1.08.60.000/- (One Crore Eight Lacs Sixty Thousand only). for alleged violation of Watcer
{Prevention and Control of Pollution) Act 1974.

We had sent representation lener No. CLG/HR-31/2020-21/28 dated 17.06.2020 in respo.ise
to the letter No. H49690/ C-7/Water-58/2020 dated 8.6.2020 elucidating several crrors
apparent on the face of record in the penalty order.

Vide letter H50488/C-7/W-58/20 dated 01.07.2020, UPPCB has forwarded our rzply to vou
and we have been instructed by UPPCB to make a representation before your goodself.

In these circumstances, with regard to the penalty of Rs. 1,08,60,000/- (One Crore Eight Lacs
Sixty Thousand only) for alleged violation of Water (Prevention and Control of Pollution)
Act 1974, please find our detailed representation hereinbelow:

We wish to bring to your attention that several essential facts have been missed in the
imposition of penalty and we respectfully file this letter for the same and consequent
correction/review of the order.

NO BASIS TO IMPOSE PENALTY:

a. The penalty is solely and entirely based on the Inspection Report dated

16.10.2019.
-

b. It is submitted that the method and methodology used for calculating the
. aforesaid compensation amount in said Inspection Report dated 16.10.2019 is

‘)% .V‘-/{ \q‘\ completely unilateral. whimsical. arbitrary and unreasonable. The Inspection

S

) Officials observed that there was leakage from the peripheral wall of residential

colony’s STP which was going into the Kachha Pond. which is locaied behind the
unit and that the unit has a dismantled open drain, which is carrying domestic

wastewater at the residential colony behind the installed STP.
Manufacturer & Exporters

P~

Brass Art Ware « E.P.N.S. Ware « Wrought Iron Ware » Glass & Crystal Ware + Iron & Steel Ware « Wooden Furniture & Accessorias

Regd. Office : DPT 337, DLF PRIME TOWER, OKHLA, NEW DELHI-110020
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¢. It is submitted that this alleged leakage/pilferage is not at all connected with the
unit of the undersigned (Please see the photos attached as Annexure-I) The said
allegation and observations made by the Inspecting Officials is not maintainable
as there is no Kachha Pond located behind the STP.

d. There is no inadequacy of ETPs and ETP/STP of all divisions are working well
and test reports are wel| within the limit as found in the samples tested at our end
(NABL Laboratory). We have also submitted those reports before the Hon’ble
National Green Tribunal on 04.12.2019 (See Letter No. CLG/HR-31/19-20/100
dated 02.12.2019). These are enclosed herewith again as Annexure-I1.

€. The analogy and conclusion of the Inspecting Officials are sans any documentary
or other proof and is wholly arbitrary and without any basis whatsoever,

f. For the aforementioned reasons, the said imposition of Environment
Compensation/Fine and Penalty is entirely unreasonable, arbitrary and is not
Justifiable against the undersigned.

B. QUANTUM OF PENALTY:

It is humbly submitted that maximum financial penalty imposable under the Water
(Prevention and Control of Pollution) Act 1974 is only Rs. 10,000 (Sections 41, 42 or 45A).
Additional penalty imposable is only for continuing violations, which is not the case here, We
submit that we are not a habitual offender and the leakage, even if incorrectly attributed to us,
is extremely minor and one-time. We have never been found to be non-compliant before.
Even in your subsequent inspections on 15.02.2020, such a leak has not been found,

54 PRAYER
In view of the above. it is humbly prayed that:

d. No penalty be imposed at all:

b. In the alternative, a penalty is to be imposed only to the extent of Rs. 10,000. Please
note that this amount has already been deposited with the UPPCB under protest
by RTGS-UTR No. SBIN220171842422 dated 19-06-2020.

This letter is issued without prejudice to our rights and remedies. Nothing in this letter can be
construed as an admission that we have not complied with the Jaw.

Yours sincerely
For C. L. Gupta Exports Ltd.

(Teevra Guﬁ?u)
Director

Encl:aa

L’Mﬂbcr Secretary, CPCB, Parivesh Bhawan, East Arjun Nagar, New Delhi.
2-DM-Amroha,
3-RO, UPPCB, Bijnore

(N

(Teevra Gupta)™?
Director
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Boundary Wall Plaster
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Annexure-I

33



Anrug ¢ T7

C.oL. Gupta Exports Ltd.

“Tel. : +91-591-2477000

18 km Before Moradabad, Delhi Highway, Fax : +91.591-247730

vill. Jivai, Amroha-244001, India e-mail : mail@clgupta.com

Cin :- U74999 DL2004 PLC 125090 :
CLG/HR-31/19-20/100 02.12.18

The Regional Officer :
UPPCB, Aadmapur Road :
Bijnore-246701

 Sub: Status of NGT case 220/2019.

Sir,
The status as on date is as under against the issues narrated in order dated
29.08.2019 of NGT, New Delhi.

1. There is no river nearby. Ganga is 49.5 Km. and Ram Ganga is 24.6 Km from factory.
The drawl of water is also within approved limit of 99000 m3/annum i.e. between
April’18 to March’19 it was. 82262 m*/annum.

2. The STP/ETP effluent are treated regularly.

During the period Apr'i8 to Mar'19 recycled Qty. is 18537 m®> which is used in
flushing. (Toilets) :

3. The issues in the joint inspection on 16.10.19 have been resolved as under:

a. We are maintaining 100% ZLD and as such there is no question of any leakages.
Not a single drop goes into pond. The photographs of UPPCB team on 27.4.19
show absolute dry drain at our factory.

b. Addition of other items in Hazardous Waste list.

Authorisation for all items generated in the category of Haz. Waste has been
obtained from UPPCB (Annexure-lI) and accordingly such items lying stored in
factory premises have been disposed off to approved agent (copy of one such
form-10 is attached herewith as Annexure-II). Eatlier also they were returned to
the same TSDF (Record available and shown to UPPCB officials regularly).

¢. Thermocol Mfg. Consent. :
There is no generation of effluent in thermocol block formation by our factory as
informed to UPPCB. However consent application moved by us on 14.05.19, got
approved by UPPCB on 27.09.19. Hence the issue is closed.

d. ETP treated effluent analysis

The Case Goods effluent is treated on every Saturday (after stipulated operation
of booths) as the booths are ‘No Pump’ spray booths. The booths extract the
fumes of water base clear which enter in the chemical mixed tank solution and
continuously breaks the clear. The inspection was carried out on 16.10.19 and
the booths were planned for cleaning on 19" Oct’'19 (after each 15 days
operation). Hence the issue evblved, but after scheduled treatment, the
discharge shows perfect result (Annexure-III). Moreover there was no question
of CN availability as clarified in episode and reports dated 11.6.19. The same has
already been and accordingly challenged vide our letter No. CLG/HR-31/19-20/08

dated 27.04.19. There was no question of CN present in the result.

Manufacturer & Exporters 3
Brass Art Ware « EP.NS. Ware «+ Wrought Iron Ware « Glass & Crystal Ware « Iron & Steel Ware « gpden Furnjtgre & Accessories

Regd. Office : DPT 337, DLF PRIME TOWER, OKHLA, N HI-110020\

= - . e ———— ———— . i
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C)o[‘. gupta gxporld c:[) fc! fTel. : +91.591-2477000

18 km Before Moradabad, Delhi Highway, Fax @ +91-591-247730Q
vill. Jivai, Amroha-244001, India e-mail : mail@clgupta.com
Cin :- U74999 DL2004 PLC 125090 :

Report of Glass division (ETP) is within limit. (attached as Annexure-IV )
Report of Glass division (STP) found satisfactory. (attached as Annexure-V )
Report of Metal division (STP) found satisfactory. (attached as Annexure-VI)

Report of sample collected from hand pump outside. .
Not related to us as no discharge of any water of our factory moves outside and

the hand pump in question is at least 2 km from our factory and there are so
many cottage industries exist in between. The nearby villages i.e. Amheda, Jivai
and Karanpur are also involved in jobs of chemical colouring and electrolysis etc.
at their homes.

4. The letter dated 22.04.19 of UPPCB u/s 33A of water Act 1974 for closer of unit and
also imposition of environment compensation of Rs. 10 Lacs was duly replied by us
on the basis of real facts and the authorities were pleased to withdraw closure order
as also reduction of compensation to 3.60 Lacs (order as per Annexure-VII) and the
same was deposited on 20.08.19. In this context it is worthwhile to write that we
had already deposited an Environment Compensation of Rs. 20 Lacs on 17.02.17 also
in compliance of NGTs order dated 01.02.17 and it is regretted that no amt. was
spent by CPCB- New Delhi for improvement of area inspite of NGTs evident orders.

5. In consideration of our compliances stated above, the U.P. Pollution control Board
were pleased to withdraw the prosecution orders u/s 44 of water Act 1979.

6. We had been honouring the court order in toto without any deviation. All
authorizations have been updated like Hazardous waste Management, Thermocol
slabs compaction, and control on all effluents analysis.

7. We had already paid Rs.20 Lacs of Environment compensation against O.A. No.
301/2016 which was never utilized by CPCB in violation of NGTs order

8. All our actions in compliance have been confirmed and accepted by UPPCB Bijnore
and CGWA Lucknow.

9. As per the directions of Hon'ble court a joint inspection has been carried out by

UPPCB and CGWA on 16.08.19. We are sure that the resutts will be upto mark as no

objection was informed to us during inspection as also the results of counter

samples provided to us by the inspecting team were tested by an independent NABL

Laboratory and all are within limits. We however take this privilege to give us

sufficient opportunity to clarify any issue if raised. This is no doubt, a matter of living

of over 20,000 family members of 5500 employees with us.

We have always been awarded Top Export Awards by Govt. of India and Govt. of UP.

Our group is also doing enormous CSR activities like marriages of approx 500 poor

girls running of a eye hospital and running of old age home etc. With our positive

actions of Rain Water Harvesting the water level has also mcreasea'by 39 cm during

last rains. 1

Submitted please. There is definitely the AntiNation Activates who try to create

problems to gain their il full benefits. We have sufficient evidences in this regards as

well. |

& and Rgards ' ¢’
A Manufacturer & Exporters ;
Brass Art Ware PN -S. Ware » Wrought Iron Ware » Glass & Crystal Ware » Iron & Steel Ware « Wooden ccessories

ggd Cifflce DPT 337, DLF PRIME TOWER, OKHLA, NEW DELHI-110020
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Annexure-]

UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Ref. No : 8531/UPPCB/Bijnore(UPPCBRO)/HWM/JYOTIBA PHULE NAGAR/2019
Dated: 16/07/2019

To,
M/s C L GUPTA EXPORTS LTD
C. L. Gupta Exports Ltd, Vill- Jivai, NH-24 Moradabad- Delhi Highway
Amroha(U.P),AMROHA 244221
Tehsil :Amroha
District :JYOTIBA PHULE NAGAR

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

1. Number of authorization and date of issue 8531 and 16/07/2019 .
Reference of application (No. and date) 5269513 and 21/05/2019.

3. MrTEEVRA GUPTA of M/s C L GUPTA EXPORTS LTD is hereby granted an
authorization based on the enclosed signed inspection report for generation, collection,
utilization, storage and disposal or any other use of hazardous or other wastcs or both on the
premises situated at C. L. Gupta Exports Ltd, Vill- Jivai, NH-24 Amroha .

Details of Authorisation
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L.

S No. Category of Hazardous | Authorised mode of disposal Quantity(ton/annum)
Waste as per the Schedules | or recycling or utilization or
I,II and III of these rules co-processing, etc.
1 Schedule 1 (category 33.1) TSDF/Authorized Recyclers 50 no. per day
Empty Containers
2 Schedule 1 (category 33.2) TSDF/Authorized Recyclers 10 kg/day
Cotton Waste, Used Cloth Mask
3 Part B Schedule 3 (category TSDF/Authorized Recyclers 5 kg/month
B3040) Rubber Gloves
4 Part B Schedule 3 (category TSDF/Authorized Recyclers 20 No./month
B4030) Old Batteries
3 Schedule 4 (category 19) Paint | TSDF/Authorized Recyclers 50 kg/Month
Booth sludge
6 Schedule 1 (category 1.3) Oily [ TSDF/Authorized Recyclers 0.15 kg/day
Rags
7 Schedule 1 (category 5.1) Used | TSDF/Authorized Recyclers 0.1 KL/Month
Qil
8 Part D Schedule 3 (category TSDF/Authorized Recyclers 8 kg/day
B3020) Empty Corrugated
Cartons
9 Schedule 1 (category 6.3) TSDF 20 kg/Month
Melting Furnace Ash
10 Schedule 1 (category 15.2) TSDF/Authorized Recyclers 5 kg/month
Asbestos Gloves/Cloth
11 Schedule 1 (category 3.3) Fuel | TSDF/Authorized Recyclers 5 no./Month
Filter and Air Filter
12 Schedule 1 (category 12.6) TSDF 1000 kg/Month
Polishing Dust
13 Schedule 1 (category 35.3) ETP | TSDF 40 kg/day
Sludge
1. The authorization shall be valid for a period of 16/07/2024 from the date of issue of this letter
2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .
A General Conditions of Authorization -

The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permuted through this authorization .

Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

It is the duty of the authorised person to take prior permission ot the State Pollution Control

Board to close down the facility . w
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8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

1. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12, An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

4. Annual return shall be filed by June 30th for the period ensuring 31st March of the year .

B  Specific Conditions of Authorization

1-The Authorization issued vide letter no. F72473/C-7/Haz.Auth./68/2016 dated 18-01 -2016 is
hereby revoked.
2- Unit shall ensure compliance of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.
3- Unit shall comply with the provisions of Rule 19 of The Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and send copy of Form 10 regarding
Manifest for Hazardous and Other Wastes.
4- Unit shall comply with the provisions of Rule 20 of The Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and submit Annual Returns to State
Board in Form-1V,
5- Unit shall comply with the directions issued by Hon'ble National Green Tribunal in O.A. No.
220/2019 Adil Ansari vs. M/s C.L. Gupta Export Ltd.

( Authorized Signatory )

UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, Bijnore for information and
necessary action .

CEO/EE, 1/C Circle
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FORIIJ 0 - " Copy for SPGB
. |Seenule19(1)]
_ i MANIFEST FOR: HAZA&RDOUS AND OTHER WASTE s.ﬂo.3 321 7
t Gecu;ﬂera Name & Mailing Address Kp.—h i ; SN
(;chudirgi Phone N.g and email) % Km ﬂ 2, é.,.g mmd.é‘?'*mh H’ﬂ W"‘g e
2 Sender's Autharization No. SRR = At E - v

3 Manifést Documert No. St T f"{@ l/[(ﬂHD ol ey Hee S TF }';‘:‘ ;
14 Transporter's Name & Address ' . W, e LY I
. (lhcludmg Phone No. at'd emall)

Type of‘{ehlcie - _ (Ttuck!Tanker}SpemalVehmte)

Vehicle Registration No. _ | 1% Pﬁ}f <] Ub)

5
6 Transporters Regiatrahon
7
8

: ngcejver,s'wam&rnauaig Address m BHARATGIL COMPANY (1) RE(
(e e . and s R
' .' e—math;ln@bhamteﬂcom -

(W) BHARAT OIL & WASTE MANAGEMENT LTD.

Mauza Mukimpur, Roorkee-Lakshar Road, Plot £672, Sﬂ(andra Roat, NH:2, Kumbhi Wlage,

* Roorkee - 247664 UK, Tel. ;08874207664 17 fehst Akdarpur, Kanpur Denat, UP, Tel - 0612:2286208
~ e-maisales@bharatoll.con _ e«mail:sales@bliaratoil.com ' |
9 Receivei's Authorization No. o 1mmmumwm1mmmmumm o

(H) UEPPCBIMHOICon-8-8412618/348 Valid upto: 310M2028 “wmmmsmwmmmrmwmw -

1°waste0sscnnncn EmpHCr4.Y "-W/ Pf‘b’—*;ﬁg e JIH

111 Total Quantity f 14 H?/ﬁgl’ d

No. of Containers B Ll e s :D:r MT ;.
L TR T .Iu pppanaipantia e e astaiadinid B /', :
12 Physical Form y Mmi@cﬁdﬁludgmmsmmﬂquidj
13 Special Handling Instructions & Additional Do ot thow, Drums from truck, In case of Isakages.
inforthation : seapage, Lse Washing s0ap at point of leak to stuplts
i ledkage. .
14 SENDER'S CERTIFICATE [ oty decirs e dontents e mnshflrrmt are faly and accuraiely |
: - 3 _ descnbaqahmbypropersmppqunmandsramgodsed packed, marked, |
Typed Name & Stamp : Signature: -and isbeled, -and are in al respecis in prope! mdﬁoniam;mww !
; : mrdir!gtoa;picablenalcnaigommmregdmms :
: S N ‘Month | .Day - Year
o, _ [EEsEelt
15 Tranqu:rtar.i\cknomnedgernent of Receipt ofWas!e Momwth | Day | Year
Typed Name & Stamp : Signature : | l-ﬂ | ely 2| \ |
1 18 Receivers Gafbe of Receipt of Hazardous and
other Wasts Xy

Typec Narie R0 | ,r Signatyrp :
ypec | &, g E/
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TNV W re—e

= LF-SC-04
. ?TQTEHEﬂ QQI&[UI S’C_:f %éi@&ﬁfﬂdl@ﬁml@l
| i'?E‘SEARCH TESTING AND CALIBRATION LABORATORY
| NABLACCRED!TED LABORATORY as per 1801 IEC: 17026-2005 | . _
R , c ADMSIQn of Metal Handicrafts Service Centre) “’ﬁg]r;dicraft&- '
T HATET AR WRBR B v g BRI

H . MBORATORY {Under Control of Ministry of Textiles Gowt. of India, New Delhi)

Pectai Nagn Rampur Road, Moradabad 244001 (U.P.) iNDIA

@) :91-5916532354 °

= conll;nu ing {racition °

j . Emani rtclindia@gmail.com
| Telefax 91- 591.2450131 " Website: mhamrafumcnﬂmbsdmhs:hlm " rtcl_ mhsc@¢onsultant.com
& R ' Date of TR : 22:07.201¢

~ TRREF.No. RTCL- 29001!2019 20!020 192007001012 Date of Test Start : 18.07.201$
- CustomerRef. TC668318000001529F - ..% 7 Dateof Test End :20.07.2018
ULRNo. | ':N_IL' - DATED. :17.07.2019 - ke A Pagelof :3
Customer Name - :MISC.L. GUPTA EXPORT LTD.. |
‘Address THN : VILL- JIWAI, DELHI ROAD,
L .  DIST.AMROHA
TeeNo.. °'oi = : 8057961629 -
Contact Person - - i MR. PARTUSH
' 'Sample"[nformatiqn: i
* Sample Description . : ETP UNTREATEDWATER  [Order No. TR TR
TR ey ) _ A T 3 Bi_:yer"N'air':éi - N.A gt
“ Qty. Submitted ~ ~ !01(ONE)NO.(5LTRS) - LR
L E, e | ey el wE O e A Buying House : N.A
* Date of Receipt* . - 1 47.07.2019 . bom gt W
il B s | glmeed® L TAE 4 By S f Country of =
* Colour AT : LIGHT YELLOWISH . Destination - % N.A.
*RefiNe. - - S iNL - |CountryOrigin  : INDA
“ *-_Siyle'_fﬂo.!'Arti'_cle. No.._‘ | ) ';.......'.._ | . .I |SKU No./ Ite'm No. : —
. *Typeof Test Required : WATER PARAMETERS EXCEPT BL TEST,

CE Lot § R 'AS SPECIFIED BY CUSTOMER
* Deviation if any from -
the standard including”
e;wirdnm'e_nt'al condition INA
‘Sample from - (RM in process  Finished Product) : - N.A.

027839 eesiel ot T L s Contd.2

-3>- -'
il
1
t

ARSI 3\_( ‘
T ,,-f“é'!
o lﬁ-’ W? Rawrd-a quar
T /General Managar g
UHetEoTHotlo/MH S.C.

TR (3o¥o)Moradabad (UP)

e e e W ¢ ."’-w’-:.c'h-" g - casad i /2440010
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R7TC
LABORATORY

T Continuation Sheet .

| ﬁrandlcrafts
EE@W

' += continuing tradition .

o G Y B S L BB Yy  Pagelof:3
. TRREF.No. *RTCL-29081/2019 - 20/ Q20- 192007001012~ ~Date of TR : 22072015 -
RESULT e : Type of Test Conducted : - Water-Pargmet'ers Except BL Test.
1 Sample/Ttem No. *|  Type of Test Conducted | Ref. to Test method / Standard Test Results l
P OIS:3035(11):02° | - - gsp ‘
. coLotrR | - 183025 (4):06 | Light Yellowish [
ODOUR | . 18:3025(5):06 @ |  Objectionable |
TURBIDITY | IS:3025(10%06- | <soNTU |
TOTAL mssownnsoun_s L IS:305sp00 | ottt
e BRI - i ;
ETP-UNTREATED |  CHLORIDE 18 +3025(32):09 - U8 mg .|
"WATER " TOTALHARDNESS | . . I$:3025(21):06 - 2562mgn. |
CYANIDE (CN) - 1S : 3025 (26):86 <00 mgn |
o ova . TERS S 1813025 (17):99 _ 180mg/. |
| 2 B e it . APHA2MEDY | <0 mgn
"' LEAD (Pb) ;
Bk ASTMD1976 12 [ICPOES] i
- CADMIUM (Cd) s BE, g -do- e . <0.003 mg /1.
" IRON (Fe) AR ewetse o T L ddwi
: 'ﬁlCKEL{Ni)‘ N S -"db'-_l',', o 0 012mg /L
B COPPERCw. - | """ do- - | ' -008mgn. |
CHROMIUM(Cr) . -do- ; 007 mg /. :
zmuz..) '. | 51 " +do- | 079mgn i
W B 3 : : Contd..&l
: ,'.0-.2.7..539 1 AR i:V?‘ Lif'/-f;— =

* . ("r 5 -
F ,,JJ,_)J g
- zo @@= FEATL/Or Ra(nn'lra Kumar
- TEETE/General Managet
- TRoTgotHoto MRS.C. -
| JWRR (2os0)Moradabad (. P}
" 240801 /204551




‘RTC
 LABORATORY

Continuation Sheat

Cmﬁ’ra ‘
‘“handlcrafts

N, -'Econtinuing__tradition

U IET S L T B S T | '."Pagelilof:'.'i,l- '
TR REF.No. - - I RTCL-29081/2018 - 20/ Q2D- 192007001012 < ‘Date of TR : 2207 201¢

. CQNC];US_ION / RﬁMARKS : ExceptP Culour, Odour,. Tasfe & Turbldlt) all liwnits are in mg /1.
“ 17y i mg /L = miligram per litre, <= L.ess than
1 Illg/kg = 1 ppm (PART PER MILLION}— 8.0001%

Note : j -
) '.'I ']le test mlsuﬁls rflaic only to Ithc lh‘mts) tested & we do not aceept.any Lr..'gal melmcs h
" '2.This rcport is nol to be nprmluced W 10!13 orin parl and can nat be used as an

kv idence in thl: Court of Law & should nut bc uscd n an; Advmumg Mrcha

L :thouz prior pamsslon of the Cetrre § in vmt ne ’

SAMPLE NOT DRAWN BY RTCL

. . Authorised _Signitury ' I e At
: ' (Dr. K. SHA 'm))
Blo ‘(ﬁ?‘ , r '
iR & ﬁ%anager e
END OF REPORT | ,mm&am@%ﬂﬂﬁ
B TR (5 &m@@@mnu&a
' 244001 /244001

Faclhtles avgnlable at R T C L

e.sting -Lead & Caanlum Leachung Totai Lacquer Quam,r Tesi ({ Sal*Spray Humidftv Pin Hnle Adhasion eh:) Matalil:: & Nan - Metalic Coalnng
. Mness (smr Cﬂpper Nlekel 2.Inc ﬁ Chrome etc, arld Falm F'M“ & Lacque!) Metai & Melal Auup Cumpcxsahon Drap-Tesl &Burstinq Tesl
'- *Any Olhsr pfoblem in the field of Melal Flnishhg Castmg a Forming, Waier & Wasle Water Teslmg s
'Lnnssgnmerl Inspadlon Experi Opirlon & Handrcraﬂa Pmdud Tes! as pet Buyer Protocol, P
”SRS— e i i : _
{Under Contml of Developmeni Commlssmner (Handmrafts) Mmstry of Texl:les cht of Ind|a New Delfii)
027539 '

i NABL ACCRFDITED LABORATORY #
Llsted with: A&TM International Directory of Testmg Lahs
website' mvw.nabﬁ-mdta org to view our gcope of Accrg_ij;_ed Tests




~ LF-SC-04
| Ngwsna CI@'%TOT o E%—efﬁa&raf mﬁar
" sQ*SEARCH TESTING AND CALIBRATION LABORATORY

| - [NABLAGCREDTED LABORATORY as per 150/ IEC; 17025- 2005]
R Tc i (A Division of Metal Handucraﬁs Service Centre)
 LABORATORY

oA AATAA WA HITBE B PrasomeiT
(Under Controkof Ministry of Textiles Gout. of India, New Delhi).

GE 94 591.5532354

Telefax : 91 591-2450131

'Curai‘v
._ghandlcrafts
SIEiGt

- c.onhr!umg {radition

Peetal Nagn Rampur Road Moradabad - 24400" (U P.;INDIA .

E-mail : riclindia@gmail.com

Websits : www. nic.
o m_ha.ndlcra!‘u ni lr'.fmhsdrnhsmtm rtc!_mhsc@consultant.com

TE ST 'REPORT g
' Date of TR : 2207.2019
Date of Test Start ; 1807.201¢

IR REF.No, -

! RTCL 29031:‘2019 ZUIQZD 192007001013 '
UIJRNO y .

i ' TCB68318000001530F " Date of Test End : 2007.201¢
. ‘CustomerRef. . :NIL DATED :17.07.2018 : " Pagelof :3
; ,Cusiunié?ﬁsime : ~ :M/SCL.GUPTA EXPORT LTD. K -
‘Address : VILL- JIWAI, DELHI ROAD,
T RO I DIST. AMROHA |
~ Tel: No. : 8057961529

Contact Person

MR, PARTUSH. ( &vl qnb)

" Sample Information -

o Sample Description 1 ETPITREATE'D_WATER ol OrderNo‘. oy & NA.
S A - _ |Buyer Name: - - . - N.A
- % Qty. Submitted - 01(ONE) NO. (5LTRS.) |- smign oy B '
CENE in B R R Buying House . NA.
* Date of Receipt _ :17.072013 - - b o g "
CE A L s L A 1 ~ . |Countryef _
~ *Colour " COLOURLESS - Destination : ‘NA.
' Ref. No. PN  |Country Origin INDIA
- Slj'l_e'l\*o_.?Arti.cl.eNo,"'_" W et -~ “|SKU No./ Item No, ©  weereemeee

P R R e | J ... ;

*Type of Test Required = :WATER PARAMETERS EXCEPT BL TEST,
it . g LN 'AS SPECIFIED BY CUSTOMER -
_ Deviation if any from < B Tk
S the standard including ..
environmental condition - . TNA,
® _'Samp]e from _:_'(RﬂfIn-pfoce'sgI.FinisﬁedProduct]: -N.A.
RS L
_ ’%UU 7j3
: f.mw:F/Genera‘ Manager-
_ @Oﬁoﬁoﬁ!o/hﬂ HSC

b e i R (uono);mo.ajnbad (UP)
g 244004 ; <

P 9 Contd..2

KI lm ar
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MSORATORY

Cchnnua‘aan S‘leet

IRREF.No. - :

'RESULT

i RTCL 29081 12019420/ Q2D- 192007001013

3 Cmﬁ’m
hand|crafts.

i E continui_n_g tradition

: P-.age_ 2of ;3

Date of TR : 22.07 2014

gmm (Gaﬂn)/Maradabad {U P}
244301/2.

.z T) pe of Test C onducted \}’a'ter Pa_ramg:ters Except BL Test.
.Sﬁmp'l’e.!,lt_eni-l*{n;- ' TypéibfTesthndi_cfed ' Ref to Test mcthod! Standard ' Test Resulix ]
pr IS 3025(11)02 6.90 |
. COLOUR IS-3025 (4):06 Colourles ;
" ODOUR . REE 3025 5): 06' Unobjectionable ’
TUR'.BID"I'I‘Y".' IS 3025(10)06 : <50 N_’l‘I:. |
| ToTAL Dlssowwsouns -' e 0 Wl
| (DS IS 3025 _{.15).09 ?00.0 m.g,fl,
ETP.TREATED _CHLORIDE IS : 3025 (32):09 1351 mg /1.
WATER . " TOTAL HARDNESS 1S : 3025 (21):06 1402 mg /1.
- CYANIDE (CN) | 18 : 3025 (26):86 <0.01 mg /1,
YR 7 1813025 (17):99 15.0 mg /1.
' : N nd
" LEAD (Ph) “APHA 22’ EDIZ,’ {0.02 mg /I
i )" ASTMD 1976:12 (ICPOES)
. CADMIUM (Cd) ' -do- =p <0.003 mg /1.
- IRON (Fe) ' -.du___- - 0.09 mg /L.
NICKEL, (Ni) * “-do- 007 mg Al
MANGANESE (M) g~ ° . 006 mg ..
COPPER (Cu) I 0.05 mg /1. I
CHROMIUM (Cr) * -do- 0.05 mg /1. !
. - ZINC(@Zn) ' . - - do - 065mg/. i
P s 1 R e )'“ | T TR Contd..3
027540 é‘f ﬁ P e s < __
,sro = Egm/{)r ﬁaxhndra I'{umar ¥,
' W/Cenera'mwa - : /}C _
THogToHotlo /M H S.C o e T
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mre
LABORATORY

B Centanuauon Sheef

c RG]
_Uhandlcrafts

; E continuing tradition

Fy Wiy, . : : w R 2y Page3of :3 .
TRREF, No. - :RTCL- 29081 /2019 - 20 / Q2D- 182007001013 " Dateof TR : 220 201

e ; -CION_CLUS_IOH / REMARKS i ExceptP Colour, Odour, Taste & Tl.ll"bldll‘y all limits are in n-y /1.
B T g e mgﬂ—mlllgramperlmec Less than
‘1 mg/kg 1 ppm (PART PER MILLION)= 0. 0001%

Note : _ :
"5 .' lT‘rsc test results relate only to the Item{s)_tcste-d & v«.e' do nbt.accélf)t-an;- {_Iegal Linhilihl‘cs:.
2.This report is n.&.tn be reproduced wholly cr in part’:ndum not beused as an
LEv mem in the. (Auﬂ of Law &. should I01 be nsed in nm. nd\-ertmng \J(edm '

" withont pI‘lOl‘ prrrmsszon of th: (:,ntm In writing. *

SAMPLE NOT DRAWN BY RTCI.

I Autlioriﬁe.d Signntnry 5 .
g L, Ay 1 (On.RKSHARMA) ).
D e e YR R Ko K.
: , C g, g —_— e /General Manager
.S ... . .. | ENDOFREPORT{ momomomo?hﬁ%’cz“ﬁ“w
T e B e, p e T, S TR elolbaviabarhthl. Pam
e 8 N AT 244001/244001

Facllltlas available atRT.CL.: ) ‘ .
, >t i eeﬁng -lead & Cadrnlum Leaching, Tctal Lacquer Llual:l,f Test( Ealt Spray Humndily Pm Hoi-" Adhesion: eic} letallic & Ncn Me:alic Co aling
i, N nmckness (Suwar Gopﬁer N:cksl Zlncs Chrome etc. and Pamt Powder&Lacquer) Metal & Metal A!ons COmpnamon, pr TBsI&BursIIng Tesl
: Z. ( 'me Other pmblem in “he freld nr Metai Flmsh‘ng ..astmg & armmg Wate & Waste Water Testing.
_ 5 "f"onsxgnment Inspectmn Expert \Dpnnwn & Handicrafis F'roduct Tesl as per Buyer Protn-ml
.. BR§- . ¢ R 8 ) ; : _ _
_, (Under Control of Development Commrssnoner (handucraﬂ:s) Mumstry of Texhles Gout. of |nd|a New Delmj
' ‘027540 i

# NABL ACCREDITED LABORATORY #
Llsted with ASTM International Directory of Tesnng Labs

. Pls. refer the website wau, nabindia.orq to iew our scoge of Actredited Tests
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HDPRR WS-,

o |1) LF-SC-04
5 S]RAETE, cr@&m ga %"éﬁﬁ&tar mfrar
"Rl—. SEARCH TESTING AND CALIBRATION LABORATORY
; [NABLACCREDITED LABORATDRY as per 150/ [EC; 17025- 2005] \{
- R Tc ~ {A Division of Metal Hahdlcrafts Service Centre)
O WATAT MR WP B Ao

MBORM'ORY (Under Control of Ministry of Textiles Gowt. of India, New Delhi)

Pee1al Nagrl Rampur Road, Moradabad 244001 (U. P)INDIA

© : 91591 6532384 _
. Telefax : 91 591-2450131 5. .Websﬂe: m.handncrafls.nlq.lnim}xsdmhsc._hlr_n

TEST REPORT

© E-mail.: rtcllndta@gmatlcam
iy rtcl_mhsc@consultant com

Date of TR 2207.2019

‘TR REF. No ' :RTCL- 29081,*2019 mruzn-moomom-ls .- Date of Test Start : 18.07.201¢
U CLRNe. s TCE68318000001532F . - Date of Test End : 20.07.201¢

Customer Ref.  I'NIL - DATED :17.072019 - Page1of :3

Customer Name I MSCL, GUPTA EXPORT LTD, - '

Address -~ © +VILL- JIWAI, DELHI ROAD,

' % ) " DIST.AMROHA -

Tel. No. FEF i e : 8057961529

ContactPerson © . :MR.PARTUSH

' -E-}'ample Information

* Sample Description . e : STP TREATED WATER | Order No.. : N.A.
e N AR ' Buyn':.rNahie , P 5 N.A.

“ Qty. Submitted . -  O1(ONE)NO. (5 LTRS:) e ,

=LA & P P S . {Buying House § N.A.

* Date of Receipt 27072009, ;" | s :

*Colowr. .-~ - - :COLOURLESS - . . |Destination g NA.

* Ref No. 2 '_ : . . iNL Country 6ﬁgin :  INDIA
'*Gf}'leNo:AmcleI\o ny I 5 gh o SKUNo/ Ttem No. ©  ——ree

« Type of Test Reqmrud : WATER PARAMETERS EXCEPT BL TEST,

; g AS SPECIFIED BY CUSTOMER
2 Dne;vmt&_o_n if any -fmm i : ;

~ thestandavd including = - ' R

- ‘enyironmental condition . . CINAC

~ Sample from :(RM/In process / Finished Product) : - N.AC

@754

¥ ;i A ]
COoutd..2

‘ﬂ \ ,""\ .
L gt
"{-'5" ‘T,s 341.,

: I'ao ﬁaa' "'#R/dr R vmdaKuﬁlar '

: -qm;Generai Manager - _ o A \’" .
" mRotoqdctlo M HS C. N i ' : -
R (aba?);,gaor_adabad (172 SECIS A

g e oo 244001 / 284001
ORXFSA2 T
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: _.ch ;

sowmoR

: C‘n nt:nuatlon Sheet

. IRREF.No.

RESULT -

£ RTCL- 29081 / 2019 - 20 / Q2D- 192007001015

c

: Type_.of Test Copduic_ied

Shandicrafts
Lewald

S contlnumg tradmon

T

" Page2of =3
_ Dateof TR : 22,07 201¢

- Water Paraméf_ers Exce'pt. BL Test.

e R
gjo (.'ci"a fF‘[""/uq Fi“*ndrai Kumar

TrgEAmR Cene
E‘To@f"lﬁﬁ“" be e

‘ager

'. Saniplé'? Item No. | 'l_‘yp_é of Test Conducted Ref. to Test method fé&ndard g Test ReSuln.—m';-
S IpHE F 1S : 3025 (11):02 - 701 ;
"~ . COLOUR IS: 3025 (4) 06 Colourless i
~ ODOUR. 18+ 3025506 Unobjectionitile -
TLRBIDITY IS 3025 (3006 <SONTL
TOTALDISSOLVEDSOL]DS_ ‘ e L0 ' .
| ‘_ sy | 1_5.302;.(1?).09 235.0.0 mg/i.
STP TREATED . CHLORIDE . 18:3025 (32):09 - 942 mg /1.
" RIRS o . TOTAL HARDNESS - 1813025 21):06. 1015 mg /1.
 CYANIDE (CN) IS : 3025 (26):86 <0.01 mg /1., |
TR . IS : 3025 (17):99 - 120 mg /1.
e % 9 pnd ) ! I
"LEAD (Pb) - ; APHAPZ ED12/ : <0.02mg/: .
SHES S - ASTM D:1976:12 ICPOES] |
- CADMIUM(Cd) ¥ -du- - <0.003mg 1,
_ IRON (Fe). , s * b Y mg/l | ;5 8
NICKEL (Ni) g 0.06 mg /1. |
. MANGANESE (M) -do - 005 mg /1. '
| COPPER €n) - . . -deo- 004mg. ‘
) = : - |
CHROM}UM {Cr) ~<do- 0.04 mg /L, ‘
| ZNC(Zn) . -do- 035 mg N, |
.!_- . - - - ._I
S 027842)~ 7t ; |
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 LABORATORY

mr!!mdavon S‘wef

” 3 Page3of : 3

TRREF.No. . :RTCL-29081/2013-20/ Q2D- 192007001015 © Dateof TR : 220 2070

-CO'I\’{CLU_S'ION }'REM.AR_K,_S : Except P! Colour, Odour, T aste& Tl.ll‘bldlty all limits are in mg /1.
SO T mg /L = miligram per litre, <= Less than

11 mg/kg 1 ppm (PART PER MILLION)= 0. onm%

Note :

- 1.The lesi 1esults neime onlv to the Item(s] lested & we do ncl accept any | egal Llﬂblllllc'h .
F 2 T!'ns repnrt is nnt 10 bc reproduced whally ov in part and can ruor be .n.ed S an _
©EBv dem.e n thc Court oflaw & shuuld not be u:.ed in am- Adwrtmng Media i

thh:)ut prior permmmn of' the Cenr:a in umung e

. SAMPLE NOT DRAWN BY RTCL PR

¥, o) £ "’i"’ff

.Iﬁ_ﬂt-}.mrised_Silgﬁatﬁ'ry. _ N 7] :_
) n.k'qﬂxyﬁfﬁ W
: s : Fo Wz mmmmu
DO nems /Genera) Manage
END OF REPORT| oot omoﬁngﬂl hacs64
' : HURAT (Jofio) Mdbratia BertidiFyom
244001 / 244001

Faclllties ava;lable at R T C. L

'1 csnng ..ea:l & Cadmium Leqchlng Tolal Lacquer Quauty Test( Salt Sp:av,r Humiaﬂy Pln Hale, Adhesion; etc) Metamca. Non - Matalic. Coating

' Thldﬂess (Si!wer Copper Nickel, Zing & Chrome atc and Pamt F'cmier& Lacquer) Metal % Melai Alloys Com:msman Drnp Te'st & Bumlmg Tesl

'Anv Olhar pmblem in the ﬁeld of Wetal Flmshmg Castmg & Fo-mmg Waler & Waste Waler Tesllng '

o ,Cnns_gnnwnt Insp:chm. Expeﬂ _Op[mor & Handlcra_f_ls E'{pdunt Testas pe{ Buyer f'romml. 3

lUnderContml of Development Cornwss:oner{HandncraHs), Mm:slry of Texnles, Govt of |nc|a New Dei{ )
027542 }Db‘i
R § ' # NABL ACCREDITED LABORATORY B
:iﬁr;'.--{ e ot i .' : Llsted with ASTM Internatmnal D.uec:tt:n')r of Tastmg Labs

Pfs ref i wwwnaand’a or tow W OUF SCO
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_ll,ﬂ“gzaana q@&m S SRR SIE?T@r LF-5C-04

RESEARCH TESTING AND CALIBRATION LABORATDRY_ |

it [ NABLACCREDITED LABORATORY as per ISO {IEC; 17025-2005 ]
' R Tc (A lesuon of Metal Handlcraﬂs Serwce Cenlre)
: MBOR‘TORY * (Under Control ‘of Ministry of Tbxtlles Gowt. ol Incia New Delhu\ |

- Peetal Nagn Rampur Road Moradabad 244001 (. P.) INDIA

@ 91-591-6532354,

: . E-mail: rtclindia@gmail.com
-591. ; websne. m.hmd crafts.ni ¢ . g
_ Telefax -9 591 ?450.131 s 2y ; ; Wmhsn‘mhsc LR : rtcl_mhsc@consultant.com
TS - ' Date of TR : 2207.201¢
Vg o mREF No.- :_.RTCL-29081.\‘2019 20JQ2D 192007001014 " Date of Test Start : 18.07.201¢
. Customer Ref : TCGBB318060001531F 3oy "B - . Date of Test End : 20.07.201¢
. ULBRNe:. - L NIL . DATED :1;072019 e e + Pageldf :3
. Customer Name =~ :MSCL. GUPTA EXPORT LTD. :
© cAddress - < ~ :VILL-JIWAI, DELHI ROAD,
Ly e gl b a S T el 'DIST.AMROHA .~
Teli'No.” . = ' : 8057961529
. Contact Person E AN : MR. PARTUSH °
'I'Sa'mple;ll-iforrlnation- =
" *Sample Description - -+ :STPUNTREATEDWATER  [Order No. - NA

; o pado e B 3 . & g . | Buyer Nah]'é. v = N.A

* Qty. Submitted r :C1(ONE)NO. (5LTRS) .- I G R g

PO Y R ") TR |Buying House . : . NA
: *"Da_téuf'Recgipt'-._' : U : 17.07.2019° : ; &

TR - A _I . Bgh T RS M _ .Coua_ﬂryof' '

*Colour' L ER F e tLIGHTMRKY 7 |Destination = N.A.
_."‘Ref No. . ° WL - - |CountryOrigin :  INDRA
*’Stvle No fArtlcle Nu S im0 T |SKUNo/MtemMNo. 1 =

A "*"l'vpe of-Test Reqinred .  WATER PARAMETERS EXCEPT BL TEST,

: i AS SPECIFIED BY CUSTOMER

*Dmlauon 1f any from' ' SRR T A WA B

* the standard mciudmg

“. environmental condition. . SNA
! Saniple from (RM/In pr‘oca.sq I Finished Produ Et] L NA
oo QQISAL P e GOt g,

R B o 'I.!; & “I.'.-..- . -v-"' . ! | : i
: 174 ‘?-“ v) - o
o @7 3551'{/ undraKumar o -
i HM/GeneraiMawager ' ' :

 THoTHoTHaHo M H.S.C.
e B gl o g L E RUEER (JoRe)/Moradabad (U.P.)
AN AN T » 34001 /244007
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mrE o
‘ =y ' : an |cra S

" — contlnumg tradmon :

g P L i _ e " Page2of:3
“TR'REF.No.. ~ :RTCL-29081/2019-20/Q2D- 192007001014 Date of TR : 2207 201¢

RESULT < Typeof ITest'Co_n'duc'ted - Water Parameters Except BL Test.

! Lsm“pn; /TtemNo.. |  Typeof Test Conducted | Ref. to Test method / Standard Test Resulis
P! I8 £ 3025 (11):02 6.94
- COLOUR 18 : 3025 (4):06 _ Light Milky
'onotm' 181 3025 (5):06 _ Objectionable
. TURBIDITY - - 15:3025(10):06 . <50 NTU
1 ToTaL DISSOLVED sol 1IDS . B o
. (TDSY . 152 3025 (15):09 . 412.0 mg/ke
STP UNTREATED. ‘_CHLORIDE e IS : 3025 (32):09 108.2 mg /1.
WATER TOTAL HARDNESS IS 3025 (21):06 1153 mg /L.
 _CYANIDE (CN)- - I8:3025(26):86 - <0.01 mg /1.
. TSS. LIS:3I]2:>(1?)99' 15.0 mg /1.
" LEAD (Pb) © 'APHA22"ED12/ <0.02 mg /1.
L TR | ASTMD:1976:12 [ICPOES). -
- CADMIUM (Cd) o dpades e s © <0.003 mg /L.
 IRON (Fé} - de- 0.10 mg /1.
MCKEL (Ni) ' do - 0.08 mg/1,
MANGANESE (Vi) *do- 0Tmgh |
" COPPER(Cu) L ldet 0.07 mg 11,
. CHROMIUM (Cr) b - 0.06 mg/lL i
'.""?..__zmc (z’ii) | ~do- 059 mg /1. |

“Contd..3

el P T H‘ ’)zaw d’_ Kumar K

-W/General Mardger.
B qqoqaolmfﬂhomneo "
e (3uﬂo){Moradabad . F'}
-:.«.4001/244001 ¥ ogE i

e
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Con? irl.:auon Sheet -

CW 4
handlcrafts

sﬁﬁrrq

i contmu 'ng tradition

Dol S e JET T Se S . ,  Page3of:3
- TRREF.No. ~  :RTCL-29081/2019 - 20 / Q2D- 192007001014 . - Date of TR : 220/ 201¢

i CONCLUSION_ l REMARKS - Except P ; Colour, Odour, Taste & Turbld:ty all limits are in mg /L.
i ‘mg /L= miligram per litre, <= Less than

: 1 mg/kg = | ppm (PART PER MILLION)= 0.0001%

" Note : | _ _
1.The test |e§u\t§ rclate orly to the ttemis) tested & we do not accept any Lega. Lliabilitic.s".
2 This report is ot to be reproduced whatly of in part &nd can not be used us an
© Evidenge in the Court of Law & shotld ot beysed in aay Adwestising Media

+; without prior permission of the Centr¢ in‘writing.

SAMPLE NOT DRAWN BY RTCL

Authorised -Sign;tn.‘ry ) _ "
{Dr mc’s A'R\IA)\
S Zo 1= W@:mn MANGUTRR
L i ; =1 . | Manag
ENDOF REPORT] Wowﬁo‘% Hkyf: 160864

R ,_(Touymwmumgm
244001 /244001 :

gcllrties avaliabla at R: T C.L.:

' : 'Tesllng -Lead & Gadmmm Leemm Total Lacquer Quaiity Test { Sakt Spray Humndzty Pn Hele, Adhesion efc ) Metallic & Non - Metalic Coaling

i | lhn:kness ster Ccmer Nicket, Zing & Chrome elc-and Paml Powder & Laaq.m} Metal&MetalAloys Camposltion Drop Test & Burstiig iest

Any Other pr oblem in he fe[d of Meml Flnishlng Castlmg & chmg Viater & Wasle Water Teshng
i ‘Conmgnment !nspectmn Expert Oplnion & Handlcrafts Pmduci 'Fe!t a& pef Buyer Protocal,
-SRS -

(Under Cmtrol of Development Commlsuonar(Handlc'aﬂs ), Ministry-of Textiles, Govt. of IndJa New Del )

iy '027541

S0 # NABL ACCREDI I‘ED LABORATORY #

R Llsted with ASTM Intemationa] Dlrectory of Tes‘lmg Labs
_Prs_re;_"_ ; - - ;

52



oo

RT : [NABLACCREE1TED ERATERYIs per.‘:IS(-)HEC 7025 :'2005] e
c (A Division of Metal Handicrafts Service Centre) '

| £ “afﬁqmmﬁﬁmﬁ .
LABORATORY

-(Under Control of Ministry of Textiles Govt. of India, New Delhr]
Peetal Nagra Rampur Road Moradabad - 244001 (UPJ INDIA

21 i hI ‘]
e -conunulnglradmm

@ :91-591-6532354

~ I8 LaY v
2 aub-sc-m 3]

1 ghandlcrafts |

. ' - E-mail: rtclmdaa@grnallcom
Telefax.g1__5g_1_.z_430131 _ Websila wwhandwraﬁsmc |mmhscfmhschhn , el rnhsc@consultantcom
Date of TR : 17.07.2018
TR REF. No. . RTCL- 2905312019 201020 192007000963 Date of Test Start : 15.07.2019
ULR No. i TCBEB31SDOODD1487F : FE ot - Dateof Test End : 17.07.2018
Customer Ref, “NIL = DATED :12.07.2019 - , Page lof :3
Customer Name: : IS C.L. GUPTA EXPORT LTD.
hAddréss R ' - VILL- JIWAI, DELHI ROAD,
g © DIST. AMROHA '
 Tel.No. _ 1 9719715446
Contact Person I MR, SHRIKANT
] S:aniplc Information
* Sample Description : STP TREATEt WATER Order No. : NA.
_ _ 'Buyer Name ‘ N.A.
* Qty. Submitted : 01(ONE) NO. (5 LTRS)) i -
Fo - , o Buying House H N.A.
“ Date of Receipt $ 12.07.2019 : ;
o - , ' i " ~ |Country of y =L
* Colour - ~ :COLOURLESS : Destination . : NA.
~*RefL.No.. ' - L+ - Country Origin  :  INDIA
*Style No./ Article No. '} e - . |SKUNo/ItemNo. : -
# Type of Test Required  :WATER PARAMETERS EXCEPT BL TEST,

g - AS SPECIFIED BY CUSTOMER
* Deviation if any from i i L o
the standard including _

environmental condition INA

"8, Sample_from lRMfInprocessmelshed Product} =NA

_J)

027495 R o N T R
‘{",'“,\’?, ”Jf}f
b
To W= F auindra Ku'nar

nmm/GenerarMmager . = |
qqo"aotff{o@o/h'lH S.C "o L .

AT {I\,oﬁo); waradabad (UP)

4 LNNA SmAaanng
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MBORJTORY

WA At 'b; Thnal

.
F"\f

handlcrafts
'0 s -

a o= contznunng tradltion

Page2of : 3

2o Tz

"',"1" Fabi

avindra Kumar -

raspriey chnefai M .-m'wer

MotEagHoHlo /M H.S.C. _
qUEaR (3o%o)/ Moradabad P
244001 /24-.:‘“\1 :

IR REF. No. : RTCL- zsasarzois-‘-'zomzb--lg'zoomuosss E Date of TR : 17.07 2019
RESULT 1 Type of Test Conducted : - Water Paramctem Except BL Tesl
" Sample / Item No. Type of Test Conducted | Ref. to Test method / Standard " Test Results -
© 1813025 (11):02 .02
' COLOUR IS : 3023 (4):06 . Colourless
ODOUR IS : 3025 (5):06 Unobjectionable
TURBIDITY 1S £ 3025 (10):06 | <S50NTU
RRPALREC EO LG IS : 3025 (15):09 4550 mg/L, -
(T.DS) N ;
. STP TREATED CHLORIDE . IS ; 3025 (32):09 85.2 mg /1,
WATER TOTAL HARDNESS IS : 3025 (21):06 96.3 mg /L
CYANIDE (CN) IS : 3025 (26):86 <0.01 mg /L,
‘TSS. IS : 3025 (17):99 16.0mg/L
iy T APHA 22" ED12/ <0.02 mg /L
LEAD (Pb :
ADER ASTM D:1976:12 [ICPOES] _'
CADMIUM (Cd) ) 3 -do- <0.003 mg /L -
e _TR(')N (_Fe) do 0.08 mg /L
- NICKEL (N). -do- 0.07 mg /L.
. MANGANESE (Mn) -do - 0.05 mg /L,
'COPPER (Cu) -do- . 0.05mg /L
~ CHROMIUM (Cr) -do- 0.04mg/L -
. ZINC (Zn) _ ~do - 037 mg /L
- -r\, JERC 3 lﬁm] i -antd...3
0274954}";}, A4 '
VRS ‘-




.

: 33 \
< h a ndlcrafts

-...C. co_nti_nuing trad_ition

g s - _ i i _, Page3of:3 -
TRREF. No. -~ :RTCL-29058/2019 - 20 / Q2D- 192007000968 """ Dateof TR : 17.07.2019

CONCLUSION / REMARKS ' Exeept pH (‘olour, Odour, Taste & 'Iurb:dnty all lnmts are in mg /L.

mg /L = miligram per litre, <= Less than.
: 1'mg/kg =1 ppm (PART PER MI.LLION)-:._G.oom% :
Note : _
1 l’]‘t‘,t\.S‘t tesults relafc only w the Itemis) tested & we do not m:cept any Leg,a] l.mbllmcq
2 Tkis report is not to he tcpm duced nhol ¥ or in part and carnotboused usan -

Evidence ir the Court of Law & shou ld not be used in sy Adv erusmg, Media

without ptior pernn-:,wn of the Centre n writing.

SAMPLE NOT DRAWN BY RTCL

AultlinrisedISignatory -
ey At K. SHAR
o = /Dr Ravindra Kurr)aar
S SRR /G LYANAGER |
'END OF REPORT | T oTROTHE G uﬂcmnsﬁd
: : T AR (SeTo)/Morad ad (lf
24300 '/7.:4'1@3 d"a@% "5 .com

' Facilities available at R.T.C.L. : -

*Testing - Lead & Cadmium Leaching 'Tnlial Lacquer Oualily'Tesi { Salt Spray, Humidity, Pin i—lole Ad'hesion e'«:} Metalic & Non - Metalic Coaling
Thickness (Sitver, Copper, Nlckel Zing & Chrome efc. and Paint, Powder & Lacquer), Metal & Metal Allays Composltion Drop Test & Burshng Test
. “Any Other problam in the field of Metal Finishing, Casting & Forming, Walar & Wasb. Water Tesllng '

*Consignment Inspection, —xperl Opmmn & Handu:rahs Product Test as S per Buyer Protuoul

SRS -

(Under Control of DevelopmentCommlsswner (Handlcraﬂs) M.nrstry of‘Texmes Govt. of India, New Deih}
027495

# NABL ACCRDDITED L*\BORATORY # -

Llsted with. ASTM lntematlonat Directory of Testmg Labs
Pis, refer th

e website www.nabl-india. org to view our sc_,ge of Accred!_gd Tests
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C.oL. Gupta Exports SLtd.

Tel. : +91-591-2477000
18 km Before Moradabad, Delhi Highway, Fax : +91-591-2477300
vill. Jivai, Amroha-244221, India e-mail : mail@cigupta.com

Cin :- U74999 DL2004 PLC 125090

e
v

m

v)
&

CLG/HR-31/2020-21/57

The Chairman

Central Pollution Control Board(CPCB)
Parivesh Bhawan', East Arjun Nagar,

ST T oy e 21.07.20
gy e T S R \

R

2 g J0L B \ Y7
Shahdara, Delhi-110032 L z,
Tel: 011- 43102030

\
i

\ £antral Pollistion Cont
Subject: 1; H49696/ C-7/Water-58/2020 datéd%‘zm Eact At

2) CLG/HR-31/2020-21/29 dated 17. 06:2020
3) H50479/C-7/W-58/20 dated 30.6.2i]20 received by us on 16.7.2020.

Dear Sir. e l | MA

>4\
We refer to the captioned letter No. H49696/ C-7/Water-58/2020 dated 9.6.2020 by which
Uttar Pradesh Pollution Control Board (UPPCB) had imposed penalty to the tune of Rs.
21.30.417/- (Twenty One Lacs Thirty Thousand Four Hundred Seventeen only). for alleged

violation of Hazardous And Other Wastes (Management and Transboundary Movement)
Rules. 2016.

4

We had sent representation letter No. CLG/HR-31/2020-21/29 dated 17.06.2020 in response
to the letter No. H49696/ C-7/Water-58/2020 dated 9.6.2020 elucidating the error apparent on
the face of record in the penalty order.

Vide letter H50479/C-7/W-58/20 dated 30.6.2020, UPPCB has forwarded our reply to you
and we have been instructed by UPPCB to make a representation before your goodself.

In the circumstances, with regard to the penalty of Rs. 21,30.417/- (Twenty One Lacs Thirty
Thousand Four Hundred Seventeen only). for alleged violation of Hazardous And Other
Wastes (Management and Transboundary Movement) Rules. 2016. please find our detailed
representation hereinbelow:

We wish to bring to your attention that several essential facts have been missed in the
imposition of penalty and we respectfully file this letter for the same and consequent
correction/review of the order.

A. NO BASIS TO IMPOSE PENALTY:

a. The penalty is solely and entirely based on the Inspection Report dated

\f”
Q(,‘B rf\(g 16.10.2019.

Brass Art Ware

b. The Inspection Report notes that about 914 kg of ETP sludge was found in the
covered shed, which was deemed to have generated between 1st April, 2019 to
15th October. 2019 i.e. 6.5 months. The Report thereafter took into account the
annual average ETP sludge generation during 2017-18 and 2018-19 and

arbitrarily assumed that for a 6.5 month pericd from 1st April, 2019 to 15th
Manufacturer & Exporters

/5?2? (N SYEr S

P w&mf

= E.P.N.S. Ware + Wrought Iron Ware « Glass & Crystal Ware = Iron & Steel Ware + Wooden Furniture & Accessories

Regd. Office : DPT 337, DLF PRIME TOWER, OKHLA, NEW DELHI-110020

Spe
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October another amount of 2968 kg of ETP sludge must have been generated and
would have been disposed by us to unauthorised places.

The Inspecting Officials failed to account for the fact that ETP sludge is
cleared from the premises on a regular basis 4 times every year — end of
January, end of April, end of July and end of October. This can be seen in the
Form 10 and challans filed by us in the period between 2017-18, 2018-19 and
2019-20 (attached herewith as Annexure-I).

From said Annexure-I. the quantum of ETP sludge accumulated during the period
August-October and disposed off by end of October is as below:

August-October 2017 | 1249 Kgs
August-October 2018 | 1040 Kgs
August-October 2019 | 1165 Kgs

Therefore, as on the inspection on 16.10.2019, the ETP sludge on premises
relates to the quantum accumulated from end-July to mid-October 2019, i.e.
about 2.5-3 months and not for 6.5 months.

Therefore, the quantity of ETP sludge of 914 kgs for 2.5 month period from
August to 15™ October is not unusual and in fact, is slightly less than the
average ETP sludge generation of previous years for the same period.

It is submitted that the method and methodology used for calculating the
compensation for alleged illegal disposal of hazardous waste in said Inspection
Report dated 16.10.2019 is factually incorrect and wholly arbitrary and
unreasonable.

The Inspection Team arbitrarily without seeking any documentary proof and in
ignorance of the aforesaid documentary evidence reported with the UPCB,
assumed that there was no disposal of the ETP sludge generation from Ist April
2019 onwards and before inspection on 16.10.2019. This analogy and conclusion
of the Inspecting Officials is sans any documentary or other proof and is
completely whimsical, unilateral, arbitrary and without any basis whatsoever.

Therefore, there is no basis for the imposition of Environmental Compensation
assessed and determined to be Rs. 21,30.417/- (Rupees Twenty One Lakhs Thirty
Thousand Four Hundred Seventeen Only).

We have always complied with the law and have the required approval unde-"¢
Hazardous And Other Wastes (Management and Transboundary Move*M)
Rules. 2016. It is most respectfully submitted that the unit has a valid elSUng
agreement with M/s Bharat oil and waste management Ltd, and all t Wast
management is efficaciously conducted under the said agreement. Relevant
approval and agreement thereto are annexed herewith as Anmeware-Il and
Annexure-III.

Empty containers of chemicals are returned back to supplier e.g M/s Krishn_a
Murari Organosys Pvt. Ltd., who are having authorisation from M/s. Bharat Oil
& Waste Management Ltd. for this purpose (Annexure-I1V).



B. QUANTUM OF PENALTY/DAMAGES:

Without prejudice to the above, it is humbly submitted that there is no evidence of any
damage or the environment or third party in this case. As rightly noted by us above, the
sludge is being disposed of through an authorised person in accordance with the provisions of
the Hazardous And Other Wastes (Management and Transboundary Movement) Rules, 2016.
As far as penalties, the maximum financial penalty imposable under the Environment
Protection Act, 1986 for an alleged breach of any rules issued thereunder, including the
Hazardous And Other Wastes (Management and Transboundary Movement) Rules, 2016 is
only Rs. 1,00.000 (Section 15). Additional penalty imposable is only for continuing
violations, which is not the case here. We submit that we are not a habitual offender. We have
never been found to be non-compliant before. Even in your subsequent inspections on
15.02.2020, no violation concerning the Hazardous And Other Wastes (Management and
Transboundary Movement) Rules, 2016 has been found.

C. PRAYER
In view of the above. it is humbly prayed that:

a. No penalty be imposed at all:

b. In the alternative, a penalty is to be imposed only to the extent of Rs. 1.00.000. Please
note that this amount has already been deposited under protest with the UPPCB by
RTGS-UTR-No. SBIN220171867465 dated 19.06.2020.

This letter is issued without prejudice to our rights and remedies. Nothing in this letter can be
construed as an admission that we have not complied with the law.

Yours sincerely
For C. L. Gupta Exports Ltd.

bt
(Teevra Gupfa)
Director

Encl:aa

CgA-Member Secretary, CPCB, Parivesh Bhawan, East Arjun Nagar, New Delhi.
2- RO, UPPCB,. Bijnore.

ﬁ n
o)
(Teevra Guptat™
Director
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_ Year:2017-18

B FORM 10 : :
' [Seorule19(1) 01248
. .. MANIFEST FOR HAZARDOUS AND OTHER WASTE . ; )
'_-“, _ To be forwarded by the sender to the State Poliution .

Control Board after signing all the seven copies

cL CuipFa Egpork Iid.

jender's name and mailing address -
including Phone No. and e-mail)

avayy22)

sender's authorization No. :

Aanifest Document No. : e _ﬂfj\é //4)1.7“;./7 73 p_fg—%/‘pq'/:/}_

‘ransporter's name and address:
including Phone No. and e-mail) : Sl
‘ype of vehicle : | (Truck/Tanker/Special Vehicle) :
‘ransporter’s registration No. : ' _ :
/ehicle registration No. VP LN gg% R
eiver' s name and : (i) BHARAT OIL COMPANY (I) REGD.
} address (induding , E-18, Site -V, Sahibabad Industrial Area, Ghaziabad,
No. and e-mail): . Uttar aadesh - 201010, Tel: 0120-2897481
| AT OIL & WASTE MANAGEMENT LTD. jii) RAT OIL & WASTE MANAGEMENT LTD.,
as.a # 69/1, Mauza Mukimpur, Roorkee-Lakshar lot # 672, Sikandra Road, NH-2, Kumbhi Village,
ad, Roorkee, Haridwar, (UK) Tel : 08874207664 Tehsil Akbarpur, Kanpur-Dehat, (UP) Tel : 0512-2285296
(i) BOC — G-132/Haz Order-30/13 dated 20.12.2013 _
seiver's : -
ization No.: ~ » | (i) BOWML Roorkee — UEPPCB/HO/Cor/B-06/2015/1470 dated 02.01.2016 :
/ﬁﬁBOWML Kanpur - 93/C-2/ Haz/657/13 dated 29.05.2013 Kubbh i,
ikl csrhstioon Erp yuagz;rub(//;/.rg/cﬁz/:suu5 Koty Gt oes sy
. =T | rask
otal quantity : oY SK /M%Wﬁ MY 5“9/5;6(4/2/
lo. of Containers: | .. USRI (- ,
/" : ; i
*hysical form [SofdSemi- Solid/Sludge/Oily/Tarry/Slurry/Liquid)
jpacial handling instructions and H: w’ - .

idttitional information

. | hereby declare that the contents of the consignment are fully and accurately
sender's Certificate

described above by proper shipping name and are categorized, packed, marked,
and labeled, and are in all respects in proper conditions for transport by road
according to applicable national govermment regulations.
\ame and stamp: Signature: ¢ STAEXPORTS LTD.
ForCL.CGUP Month  Day Year
R oY |Uq[ve |/
' ' AUTHORISED SIGNATORY !
Tansporter acknowledgement of receipt
f Wastes "
dame and stamp: Signature: Month Day Year
Y oY |9 | e |/
ieceivgr;_afr}‘ " i

:_'\;_Afor receipt of hazardous and other waste

i

dame;’aﬁ“(stgmp: | 5-] | Signature: 5 n i o
= | |
ot RS TR O Month  Day Year
BN, : 5 Z

" 5 '7 . 2Lie

s

LY

o 7
) i
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Sales Office - 11; Community Centre : : 8-May-2017

- East of Kailash ,New Delhi - 110065 m’ﬁa‘t‘e—'—"—— L L i
Regd. Office - B-5, East of Kalash, New Dethi e : A

Factory Add : Gata No-872B Village Kumbhi | - :

Kanpur Dehat, NH-11 (U.P) - o

Tel No. : 011-29810205, 011- 41000710 ' : 101248 dt 29.04.17

' Buyer Rl E it e 40 L "[PO.No.” 7 : - |[P.ODate -

' C L Gupta Exports Ltd-JW Tt S0 K 15, AR S ' i st
18th KM Before Moradabad: - |Reference No. ' "|{Reference Date _
Delhi Highway Vill, Jivai - . g e
J P Nagar-244221 : B TN TR | i, e S

' A ——
il .
S .

(Sl Description of Goods : : JI Quantity | Rate . per [~ Amount i
;'—Nﬂ‘ﬂ-—f————-«mf __'_‘__‘——————————-__‘“—-1————-———"——"[——‘——'—-—
1 |Sludge S |uMsM0kg|  250) kg 544250
12 |Tube Light RGN - : (44.200kg| 1900 kg, - g39.80
|3 |CFL Light i | 8.250 kg 18.00|. kg - 186.75

.} Waste Battery _ | 162.000 kg | 17.00| kg 2,754.00/
5 |Cotton Waste - _ SR, 6550kg 1800 k| 17,99
'6 Hand Gloves

'7  Used Mask - | 5.640kg|  18.00 kg 101,52

|
’ T Service Tax (On Assessable Value 9,549.87 o O 141% 1,336.99
, _ : - for Business Auxilary Swvfces);[ 5 e DR #
W -. Swachh Bharat Cess @ 0.50% 0.501% | . 4775
, s T Krishi Kalyan Cess @0.50% 0.50! % 47.75|
Y ' Escrow Fund @5% | 5% | 49.83
i - Short /Excess| fet e (-)0.19

T T r—

Liﬁﬁméw'_ 7 -——-—-__.__ : N
" UEleven Thousand Thirty Two Only iy

|
|

'Company's VAT TIN - 09483808401 ]

| Company's Service Tax No. - AADCB1158NST001 '
Company's PAN : AADCB1158N - Company's Bank Details ;
' Declaration . Bank Name : Axis Bank Limited - ; |
1) We declare that this invoice shows the actual price of the A/c No. - 909020031262864 o

goods described and all record are true and correct, - Branch & IFS Code : Lajp at Nagar & UT1Ba0DR198 '
2) Terms & Condition : Interest shall be carged as per ; for Bharat Ol & &)
agreeement for late payment beyond 7 days, v sl A
3) Certified that we have made the payment of service tax ' .ﬁm-( it
on the freight charged as above. . !Prepared by ified by R,

This is a Computer Generated Invoice \-\;LLI ‘g‘n}f-’

‘Bharat Oil & Waste Management Ltdrﬁube No.™ Dated N
399 '

CIN No U11201DL2007PLC 180944 Sf‘?’“_e':’ nel .| Oter Roference(s) =

R WA e Sl

S

24600kg|  19.00| kg 46740,

954087

e S R e o P e e -

e

e

ey

PN AT A8 1 e e

e g

T

o

iy gt 0 T

'
4
¥

5

S

i e st S P

LM e e s i
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m Before Moradabad Delhi Hrghway_

. Jivai, J.P. Nngar-244221 India e g e
|n'__U74999_QLZOp4 PLC 12,":0__90 A ok A

. M/s Bharat ol &Waste Management Ltd e

5 - Vill. Kumbhi Tehsrl-Akbarpur
f’ i  Distt. Kanpur Dehat
§F  Kanpur
i SNo| _ Item | No. | Kgs | Rate/Kgs | Amount
1 |Sludge <3 2045/ 250 5112.5
2| Tube Light 21 (420 [ 00 |839:80
3 [oRL Thb 165 825 AT T
(& [OMBamey  [60 . |20y (7o 76 .
5 [CottonGloves 437|655 ~ |1800  |147.90
6 |RubberGloves |26 2460 ( |1900  |467.40
7 |UsedMasks | 376 S64 ¢~ [1800 | 10152
Total T [B2eeRk 954987
i B 1 £ _
Thanking you o Veluit Mo UP2L BNA8S
: Yours faithfully Y %5

or.C.L.Gupta Exports Ltd- -

oy

tayrized Signatory
' ' j Manufacturer ) Exporters ; :
Brass Art Ware *E.PN.S. Ware 'Wfonght ImW&msﬁhss & Crystal Ware * lron & Shel Ware + Wooden Furniture &Acn@_

o+ S ‘Regd. Office : B-82, Gulmohat Park, New Delhi-110043, India W
.ﬁhﬂhﬁ:gﬁ% i e A R * tag % & - 8 3y : bt " i 63
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MR S LR R

i

s ke EAS, SIS, bad Industrial Arigl
=T e P EATE I utt Pradosh #1910, Tel: 0120-289

(N

BHARAT OIL & WASTE MANAGEMENT LTD. 4 BHARAT OIL & WASTE MANAGEMENT §
Khasra # 69/1, Mauza Mukimpur, Roorkee-L.akshal] Plot # 672,Sikandra Road, NH-2, Kumbhi Village
Road, Roorkee, Haridwar, (UK) Tel : 08874207664 Tehsil Akbarpur, Kanpur-Dehat, (UP) Tel : 0512- 2235296

9. Receiver's
Authorization No.:

(i) BOC - G-132/Haz Order-30/13 dated 20.12.2013
(ii} BOWML Roorkee — UEPPCB/HO/Con/B-06/2015/1470 dated 02.01.2016
 Aii)BOWML Kanpur - 93/C-2/ Haz/657/13 dated 29.05.2013

L 24 -t i o
ﬂ' H} lb“gpr'*! 'E"l-'. --\_1_,,' I

10.| Waste description: i s "l ?/ (’"LI:— Q pia .
PR — ; ¥g Ty Fa L3 T gud
~11. | Total quanty : b.eﬁ..ts ..m.zftméymf el BT )2
No. of Containers : LR [P . o _
" 12.| Physical form " = 4361' d/Semi- So!ld!SIudgeIOHyﬂarry!SIutw!Ltquid)
13.| Special handling instructions and . )
.| additional information
s . | hereby declare that the contents of the consignment are fully and accurate
Sender's Certificate descri by proper-shipping name and are categorized, packed, marke:
5 ' and labBled, and are in all respects in proper conditions for transport by roz
14. ding to agplicable national govemment regulations.
Name and stamp: " Signature: :a-_,_' e PR -
. : F9 RISLIC. Month  Day Year
t !‘ i 3 I'.I"‘ i \‘ i i) - ; . :2 I ] ¢ \’ -.:’ ’ I_ F‘ ;
T ARRICEN SGNATORY | i '
Transporter. acknowledgement of recelpt e
15 of Wastes ; : i . g
[ Name and stamp: ~ Signature: _ ' g . Month  Day Year
Receiver's oeﬂiﬁcatuon for racelpt of hazardous and other waste s g;
16. Name and stamp: - $|gnature ™ /&/{\}’
] bk . # (14 R Month Da‘/ “Yﬁar
' s FR AN I O

SR g Mﬂ.ﬁﬂ; Mﬂﬁi.wm

im0 AN

1
;4._ i B L [Searule 19(1] . No. 02275
re ioEy ' MANIFEST FOR HAZARDOUSAND OTHER WASTE T
uopy 5(Grun) ‘s Tobasanlbyﬂmmemrtomesmta Pollu‘hun Control Board
1" 1.°| Sender's name and mailing address '“’\‘w \‘ kS B ' i
" | (including Phone No. and e-mail) _ gm\ \ N4 O ‘1\,».; \\a \m A .':5
* 2. | Sender's aythorization No. : P §a o RPeRE Y
3. | Manifest Document No.: 7 }n\\ﬂ’r QL \:a* 3“\\‘“&}\3—
4 Transporter's name and addresb: G : | g s e iy ([
* | (including Phone No. and e-mail) ' >
5. | Typeofvehicle: | (Truck/Tanker/Special Vehicle)
6. | Transporter's registration No. : R
7. | Vehide registration No. VY IVLM 2930 4
8 Reeewar sname and : 1(l) BHARAT OIL COMPANY (l) REGD.

64



Printed on 12-Aug-2017 at 11:10

Tax Invoice
; . of
Bharat Oil & Waste Management Ltd. | I"voice No.- Dated : "
Bact of Kanmen Ko Bty Sentce KanpuriServices/ 334/2017-2018 | 9-Aug-2017
 Fadiory add : Gatn Nowarom wrisasms.oun, [Delivery Note  Mode/Terms of Payment -
Kanpur Dahat,NH-1] (U.P) |
STATE CODE : 09 ¢ .
Uuarramesn _1icces.indie . [SuppliePs Ref Other Reference(s)
Al | sttt RO ORES, . - |02276 dt 09.08.17
Buyer : ; E P.0. No. . |P.O.Date
C L Gupta Exports LtdJW ~ E
| 18th KM Before Moradabad, Delhy Highway Vill, Jivai, J ‘Reference No. Reference Date
' P Nagar-244221, Uttar Pradest - 244221, India 24-Jul-2017
iggm;u;u:mocsomuzc BY Vehice No.
| o B :
- e UP21BM2870 f
Billing Address : 'L.R.No. i | Agreement Date 1
| € L Gupta Exports Ltd-JW |
18th KM Before Moradabad, Delhi -
Highway Vill, Jival, J P Nagar-244221, {Form -13: Form-38; - '
Uttar Pradesh - 244221, India 12276 |
| GSTIN/UIN:09AACCG0992J1ZC ‘ . :
[PAN/ITNo " : Terms of Delivery
I Place of Supply : Uttar Pradesh |
| |
\ _I I
FI Sl Description of Goods HSN/SAC | GST Rate| Quantity | Rate |per/Disc. %] Amount
[ No, |
S | _
|4 ‘ ETP Sludge 999432 | 18%|1240000kg|  250] kg 3,122.50
2 | Tube Light 999432 18% 40.200kg,  19.00| kg | 763.80
3 |CFL Light 999432 18%| 6,050 kg|  19.00| kg | 114.95
4 'Used Battery _ 999432 18%135000kg!  17.00, kg ! 2,295.00
5 Hand Gloves 999432 18%| 4.270 kg 18.00! kg 76.86
'8 Hand Gloves 999432 18 % 24.000 kg 19.00] kg ‘ 456.00
7 Used Mask 999432 18%| 4.995 kg 1800 kg 83
| - j 6,919.02
| SGST ‘ 9% 622.72
| S S CGST 9% | 622.72
e | | t
! ) _ ~ continued ... |
|
i
.

»
SUBJECT TO DELHI JURISDICTION 5 =
: i 1 -t i~
This is a Computer Generated Invoice § /”“‘}
: NG S%
“;-F""



o
u1r}rl*—\—~‘-’l‘-fi'0‘-"""‘--— fM -
f‘-c—-'f‘“ "3}

C 0[7 gupfa Cfrparf:s c.-[’tJ é “r

L/ Tel @ +91-501-24#700C
18 km Before Moradabad, Delhi Highway, Fax 24/0992657-247730C
5 Bﬁamm&m halpsigent Ltd e-mail maﬂ@cfgupta.cor

Vill- K‘ambmm;mﬂc 125090

Distt- Kanpur Dehat : .
Kanpur ok l

./‘I

CHALLAN

Sub: Hazardous Waste sent for disposal

SNo.. |  Item N Quantity Rate/Kgs Amount
. No. Kgs
1 | Sludge : 1249.00 2.50 312250 |

2 Tube Light 201 40.200 19.00 763.80

3 CFL/Bulb | 121 6.050 19.00 114.95

4 Old Battery 50 135.00 17.00 2235.00

5 Cotton Gloves 285 - 4,271 18.00 76.88

! 6 | Rubber 240 | 2400 19.00 | 456.00
f_ R " " Gloves | S -

[ S | Used Masks 333 ' 4,995 18.00 | 89.91
e | Total | 146352 | P _ 6919.04 |

Manufacturer & Expodery W

Brass Avp Wars ' BN S, Ware + Wrought tron Ware + Glass & f"yszai ﬂam . !mr: & Sicel Ware » Waa

"'ir mitcs & S LRRRLTES

Regd. Office : DPT 337, DLF PRIME TOWER. OKHLA NFW DRI M40




MANIFEST FOR HAZARDOUS AND OTHER WASTE

Copy 1 (White)

FORM 10

[See rule 19 (1)] No.

02532
To be forwarded by the sender to the State Poliution
Control Board after signing all the seven coples

1

Sender's name and mailing address
(including Phone No. and e-mail)

«L'_MMM Anitha.

2. '} Sender’s authorization No. :

3. | Manifest Document No. : !JJ(/ i!ﬂ :! gy JIZE v Z!Uéﬂl 3

4 | Transporter's name and address: ' Tt
| (including Phone No. and e-mail)

5. | Type of vehicle : (Truck/Tanker/Special Vehicle)

6. Trans;porter‘s registration No. : i

7.

Venhicle registration No.

DVP2IEN-2870

8. Receiver' s name and
. mailing address (including
Phone No. and e-mail)CIN-U11201 DL2

(ii) BHARAT OIL & WASTE MAN_AGEMENT LTD.
Khasra # 69/1, Mauza Mukimpur, Roorkee-Lakshar
Road, Roorkee, Haridwar, (UK) Tel : 08874207664

(i) BHARAT OIL COMPANY (I) REGD.
E-18, Site ~1V, Sahibabad industrial Area, Ghazlawm
v Uttar Pradesh — 201010, Tel: 0120-2897481 .

(iii) B

RAT OIL & WASTE MANAGEMENT LTD.,
lot # 672,Sikandra Road, NH-2, Kumbhi Village,
Tehsil Akbarpur, Kanpur-Dehat, (UP) Tel : 0512-2285296

9. Receiver's
Authorization No.:

(i) BOC - G-132/Haz Order-30/13 dated 20.12.2013

(il) BOWML Roorkee — UEPPCBIHO;‘CO']!B-OS,’ZO‘!EHJ!-?O dated 02.01.2016

MWML Kanpur - 93/C-2/ Haz/657/13 dated 29.05.2013

10.| Waste description : '
1. Tot/aI quantity: HQ‘C 4] il
| No. of Containers : UL PR Om Uz K, 4 ‘an,ngkfcﬂ (4
12.| Physical form (Solid/Semi- Sohd’f‘SIudgefdllyﬂ' arry/Slurry/Liquid) '
13.| Special handling instructions and
additional information
' : . | hereby declare that the contents of the consignment are fully and accurately
Sender’s Certificate described above by proper shipping name and are categorized, packed, marked,
- and labeled, and are in all respects in proper conditions for transport by road
14. according to applicable national government regulations.
Name and stamp: Signature:
< . Month  Day Year
S=m |
| N L{o|a]h [2i0]1]]
Transporter acknowledgement of rece:pt
15 of Wastes
Name and stamp: Signature: Month  Day Year
: Mo Llo 3}1013
A }ﬁ%niﬁcation for receipt of hazardous and other waste M -
L= -73, . ;
Signatyre: [‘-—4\’)?' 2
\ ﬂ Month  Day Yeai! .-
IR 'g
ARNCBERN:




3 L -, - Printed on 17-Nov-2017 at 09:55 -
. Tax Invoice fa” T R

B !Invoice No. T

Bharat Oil & Waste Management Ltd, | Invoice No.

. ¥
Facilities: Gata No-672,village Kumbhi | KISER/1451/17-18 '15'N°\£_2_91? =
E‘:‘?é‘éﬁi‘-’lﬁ)‘fs‘iﬁ?ﬂ.;33_".’13.‘;#;’.;.’.” [Delivery Note Mode/Terms of Payment |
s RO K IR o e e T
 UttarPradesh - 110085, Indie - "-—-—'—."—ﬁ~?'--——-—--— Other R e ;
SO s asenzer  Suppliers Ref, Other References)
e EXMaI : Sales@@bharatoi com T 0 02532 dt 31,4047
| Buyer: e Yoot o P.O.No. " +(P.ODate . T . {
CLGuptaExports Ltdtw - L. : A O
 18th KM Before Moradabad, Delbi Highway Vill, Jivai, J [Reference No. "|Reference Date
P Nagar-244221, Uttar Pradesh £244221, India s b LT Sl 'k
| GSTININ:03AACCG0992J1ZC 1 ~[Vehicle No_ - s
W R R ST g e o |UP2BN2BTD .
Billing Address ' L |L.R.No. _| Agreement Date
.C L Gupta Exports Ltd-JW - _ b G |
1§th KM Bgforg N_!_oradaba.d. Delhi [Form13: '——'—f'l'fa;'ﬁ_‘s?—"—_“‘_—f"""—‘ r
| Mighway Vill, Jivai, J P Nagar-244221, | ) : i ; !
 Uttar Pradesh - 244221, India - oo R N S S PRt
- GSTINUIN:09AACCG0992J12C : ', Terms of Delivery - |
Place of Supply : Uttar Pradesh” | *.% |
5 ; B
}' I . i : S
jSI: Deﬁpﬁon of Goods | HSN/SAC | Quantity | Rate ]per' Amount J
NU | S T ____._._-_______'..._._.___.ﬂ____ | — 4‘ S STRIL (RS (NS S L | : .
1 |ETP Sludge _ AT 1999432 {901,000 kg 250 kg 2,252.50
'2 | Tube Light 1999432 45200 kg 19.00, kg 858.80
3 CFL ugght 999432 | 9.300 kg 19.00| kg 176.70
4 | Cotton Waste 1999432 | 6,900 kg 18.00| kg, 124.20
5 | Hand Gloves 999432 34500kg| 1000 kg 655.50,
6 Used Mask 1999432 | 6.690 kg 18.00( kg’ 120.42|
7 . Scrap Batteries | 999432 ]|143,1ou kg 1?.00f| k| 2,432.70
I : | a § e "—6,620.82]
[ i | \
b Escrow Fund @5% | 999490 ‘ 5 foF o 164.40
| SGST ; | 9% | 610.68
2 T'_._. - e e e L L_-......__..__.._I__._..._.___.-'—._I:_____\_ J___L____-‘._:_ el
- continued .. |
) : - B
é

SUBJECT TO DELHI JURISDICTION
. o

This is a Computer Generated Invoice

] ' o

Wy
w

<




C’[ g”‘f’t" P O’td J o e 2477006

A 18 km Before Moradabad, Defhi Highway,__ Y S -991-2477300

Mill. Jivai, Amroha-244221, India - . - e e-mail. - mail@clgupta.
Cin :- U?4999 DL2004 PLC125090 ol B T R @ lgupta.com
= A .I E .. 1 =1 i

31/10/17

LA R A

M/s Bharat Oil & Waste Management Ltd
Vill. Kumbhi Tehsil- -Akbarpur | ; _
Distt. Kanpur Dehat L '_ ok A

Kanpur e
CH?’."-L AN

Su’b Hazardous Waste sent for disposa

Q : | Quant:ty ! : | w]l
] S.No " 'Itle'm .l _No. Kg Rate/Kg | ' ' Amount | g
|1 |Sludge i i |901 /’ ///250 B lzzszso | i
72 |Tube Light 226 (45200 7 119.00 /7 |85680 s
3 [CFL/Bulb 186 9300 . | 19.00 SR ;

4 [oldBattery |53 143100,/i;1100 771243270 g

" 57 [Cotton Gloves | 461 6900 /.]18.00 o 12420 B
76 Rupber Gloves 345 34500 /[19.00 / 65550 | -g'
25 " Used Masks 446 6690 711800 /12040 .
. Total 114669 | . 662080 -

Thanking you
Yours faithfully i s : e L
For (.

e

Ay Manufacturer &Exporters i} . : S
ass Ant Ware * E.P.N.S'Ware » Wrought Iron Ware « * Glass & Crystal Ware + Iron & Stee! Ware * Wooden Furniture & Accessories

T M e P T T R T e e ey

St
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[Seerule 19(1)] _.—
MANIFEST FOR HAZARDOUg\KN'D‘OTHER WASTE

FORM 10

No.11426

To be forwarded by the sender fo the State Poltution

Copy 1 M!ul ' Control Board after signin all the seven copies
1. | Sender's name and mailing address < -C\u\‘ﬁq_ E)Lrof\ﬁ e =0 -
(including Phone No. and e-mail) \Bﬁ\)&v\ ' A.& \-{\3\@{’
2. | Sender's authorization No. : —'_tg\v-o.‘)\ ) | woyoha - 2\\\1\&-’)—\ \) ’
3. | Manifest Document No. : PWM o
4 Tra nsp_orter's name and address: - .
" | (including Phone No. and e-mail) , SZ%
5. | Type of vehicle : (Truck/Tanker/Special Vehicle)
6. | Transporter's registration No. : '
7. | Vehicle registration No. VR 2\ QW f)_Cb O " o

8. Receiver’ s name and
~ mailing address (including
I Yone No. and e-mail):

BHARAT OIL COMPANY (1) REGD.
E-18, Site —IV, Sahibabad Industrial Area, Ghaziabad,
Uttar Pradesh — 201010, Tel: 0120-2897481

U}

(ii) BHARAT OIL & WASTE MANAGEMENT LTD.
Khasra # 69/1, Mauza Mukimpur, Roorkee-Lakshar
Road, Roorkee, Haridwar, (UK) Tel : 08874207664

HARAT OIL & WASTE MANAGEMENT LTD., .
Plot # 672,Sikandra Road, NH-2, Kumbhi Village,
Tehsil Akbarpur, Kanpur-Dehat, (UP) Tel : 0512-2285296

9. Receiver's
Authcrization No..

(i) BOC — G-132/Haz Order-30/13 dated 20.12.2013

. (ii) BOWML Roorkee — UEPPCB/HO/Con/B-06/2015/1470 dated 02.01.2016

OWML Kanpur - 93/C-2/ Hat/6

57/13 dated 29.05.2013

10.

\Waste description !

1.

Total quantity :
~“No. of Containers :

STubt

..........................

f
12.| Physical form Semi- SolidlSludgeJOily!‘l’arry!Sh.lrry.-‘Liquid)
13.| Special handling instructions and H/w 2
additional information
;l"‘) ; ) ' re that the contents of the consignment are fully and accurately
./ | Sender's Certificate bed abbve by proper shipping name and are categorized, packed, marked,
d labeled/ and are in all respects in proper conditions for transport by road
4. ing t¢ applicable national government regulations.
Name and stamp: Signaturyr/C.L. GUP, EXPORTS LTD '
Month  Day Year
o |37 |29 #-3
I
Transporter acknowledgement of receipt
15 of Wastes
Name and stamp: Signature: \ Month  Day Year
)’ b 107 | ye 1B
Receiver s certification for receipt of hazardous and other waste i J =t
16.| Name and stamp: Signature:
Month  Day
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.aBIIIlnﬂ Ad’dress

e Guptp Expon. Ltd-.!w

. 18th KM Before Moradabad, ‘Delhi

| Highway Vill; Jivai, J P Néﬂar A
-244221, Uttar Prsdesh‘ 244221, India

|ERNo.

Agreement Date

X TEohme 10

11428 dtz?oi A8

Form a8

|GSTIN/UIN ~ : 0BAACCGOBS241ZC -
|State Name - = : Uttar Pradesh, Code : 09 Terms of Delivery ; Mol
;|Pt-c=- ofSupptv ~Uttar Pradesh ; REWERBE'CH.ARGE &PPLIGABI&E NO
| - i
3 : Duuiptionom&ods-- “THSN/SACT Quantity | Rate m'-,_".m.sgéu
* ; bt L ; .-.h‘l o . - .
4 }ETPSIudnu 2 w.ﬂtmm 250 kg|  3,540.00
2 | Tube Light 132 | 66.200Kg|  19.00) kg 1,067.80
.a_cﬁ.ugm 2 11.400kg| - 19.00| kg|" 210.90|"
|4 |Battery . . [180:900 kg| @ 17.00| ‘kgl. - 3075 30|
-5 | Cotton waato 1800/ 'kg' - °  120.60
'6 |Hand Gloves 19.00| kg 644.10
7 |Used Mask 8. 1800 kg 120.60
?. | . 0 I
; Escrow Fund @5% 999490 | 240.93

| SGST s 9% | 811.81

! i i GO, il , .. 9(% | . 81181
._ Shoﬂ/Exm.s 0.15
i ‘ 1 :

% I
ot ST | i
g | |
| | . i
o] e N _ Total 1711500ku ;! 1054400
Amount Chargeable (in wards) .

{INR Ten Thousand Six Hundred Forty Four Only

E. & O.E

| HSN/SAC ™ T Taxable | CentralTax [ StateTax,_ | Total |

‘ p . Value . [Rate|.Amount | Rate | Amount. |Tax Amount| -

(899432 8,779.30| 9%/ 790.13] 9% 790.13| 1,580.26 .

999490 ol 24093 . 9%1 2168 9% 2168| _ 43.38|
Tohll 9,020.23] _811.81 L 811 81 1,623.62

Tax Amount (in wurdb) INR Dna Thous and Six Hundred Twanty Three and Sixty Two palse Only

e e e s BRIRGT e Li D ETING 154-'.»-2013“1513 SRR o
| - 3 '_ L " Company'é Bank Detdlls e . |
,F . Bank Name © Axis’ Bank lei‘tcd L)
| Company's VAT TIN - nmssoum A/C No.  908020031262884_

|Company’s PAN : AADCB1 ﬂssN Branch & IFS Code - L Nag

We declare that tﬁis invoice shows the ack al price of
Ihe goods descd:ed and that all parllwlsrs ae lme and corract..

SUBJECT TO DELHI- JURISDIGTIbN &
 Thisisa Cornpqler Generated ll_wox:s :




CJ g)“f’t“ '&P‘.”' 2 "[t‘{ s +91‘~591-247:7obo

18 km Before Moradabad, Delhi Highway, ' Fax : +91-591-2477300

Cin :- U74999 DL2004 PLC 125090

Vill. Jivai, Amrcha-244221, India . e-mail : mail@clgupta.com '

T

27/01/18
M/s Bharat Oil & Waste Management Ltd
Vill. Kumbhi Tehsil-Akbarpur
Distt. Kanpur Dehat ,
Kanpur L= 4
) Sub:Hazardous Waste sent for disposal
r ' Quantity i
S.No | Item No. | Kg Rate/Kg | Amount |
1. |Sludge o &, ]141‘6 2.50 3540
2 | Tube Light 281 Ii 56.200 19.00 ‘1067.80 |
'3 |CFL/Bulb 272 11,100 19.60 21090 |
| ! i
'4 | OldBattery 67  |180900 |17.00 307530
.I| ! ._.,._i
“ |5 |CottonGloves |450 6.700 118.00 12060 |
# | o |
| 6 Rubber Gloves | 339 33.900 19.00 64410
) | : : |
: 7 | Used Masks 448 6.700 118.00 120.60 Il
'\ Total | T [1711500 877930 |
. %
Thankingyou
Yours faithfully

);O'F\C.L.Gupta xports Ltd
{

Autonzed Signatory . - K
\3/ Manufacturer & Exporters
Brass Art Ware « E.PN.S. Wara + Wrought Iron Ware + Glass & Crystal Ware « Iron & Steel Ware « Wooden Furniture & Acce€fories

Regd. Office : DPT 337, DLF PRIME TOWER, OKHLA, NEW DELHI-110020
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FORM 10 -
[See rule 19 (1)] -
MANIFEST FOR HAZARDOUS AND OTHER WASTE

Year: 2018-19

' Copy for SPCB

1 Occuplar‘s Name & Mailing Address
(including Phone No. and email)

aum;19375

2 Sender's Authorization No.

3 Manifest Documeni No.

. Leller  on dale -
4 Transporter's Name & Address _ ] :
(inciuding Phone No. and email) W _
5 Type of Vehicle (Truck / Tanker / Special Vercie) Jeg
3 Transporter's Registration . ;-
7 Vehicle Registration No. UP 9 BN 48 ¢K.

8 Receiver's Name & Mailing Address
(including Phone No. and email)

CIN-U11201 DL2007PLC160944

() BHARAT OIL COMPANY (1) REGD :
E-18, Site-IV, Sahibabad Industrial Area,
Ghaziabad, UP-201010 Tel.: 0120—4167924

. e-mail; sales@bhamtmlcom

() BHARAT OIL & WASTE MANAGEMENT LTD.
Mauza Mukimpur, Roorkee-Lakshar Road,
Roorkee - 247664 UK, Tel. :08874207664

é-mail; sales@bharatod com

(Ill) BHARAT OIL & WASTE MANAGEMENT LTD.

Plot # Sikandra Road, NH-2, Kumbhi Village,
Mamw Kanpur.Dehat, UP, Tel : 0512-2285295
mail:sales@bharatoil.com

9 Receiver's Authorization No.

)] G-132/Haz Order-30/13, dt.20/12/13 valid upto Feb 2018

(i) UEPPCB/HO/Maz- 3-%1111290 d‘LOB 05.12

10 Waste Description

11 Total Quantity
No. of Containers

| (87C-2/Ha2/657/13 Dt.29/05.13 vaiid upto 05/2018

: 1225-}-,@5(41? 34ca 4t or MT
Rt SIS 1) - 4.5 it

12 Physical Form

@de’eTm-SohdeiudgelOllyﬂ arry/Slurry/Liquid)

'” Special Handling Instructlons & Additional
. information

Do not throw Drums from truck. In case of leakage/
seapage, use Washing soap at point of leak to stop its
leakage. :

14 SENDER'S CERTIFICATE

| hereby declare matmecontmtsofmsommmm are fully and accurately
: described above by proper shipping name and are categorisad packed, marked,
Typed Name & Stamp : Signature : and labeled, and are in al respecis in proper condilon for transport by road
according to applicable national government regulations.
. : Month | Day Year
Semaep '
- _ o4 Ay |2le] ]9
15 Transporter Acknowledgement of Receipt of Waste Month Day - Year
Typed Name & Stamp : Signature : O|¢| 219 | 240 LR
16 Rece .1-,. g e for Receipt of Hazardous and Month  Day Year
BT &
§ Signatute : o {
_/-g/f}Z ol i 2 L g /
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FLAANYRUCE

“‘Bharat Oil & Waste Management Ltd, .

UTTAR PRADESH - 209101
STATE GODE :08 -
GSTIN/UIN :09AADCB1158N2ZF

" PAN :AADCB1158N 4
CIN :U11201DL2007PLC160944
E-Mall :sales@bh 'mhil;mm

Gate No. 672. Vll. Kumbhi, Akbarpur Road, NH - 2.

: Primmmuaymmzs____
(2“" DUPLICATE FOR TRANSPORTERS!OT HER}
invoice No. p f Dn'ud .
K/SER/325/18-19 : 4-May-201a'
: 8
Customer ID : 27

Mode/Term of Payment ~

Supplier's Ref:- 0

Supplier's Ref Dated :- 28-Apr-2018

Buyer/ Re::':ipiént

P.0.NO " |r.o.o&TE
C.L.Gupta Exports Ltd, - } —— e
18th km Before Moradabad, Delhi nghway Jival,JP. NAGAR WTS Reference No - WTS na_u_‘d-
UTTAR PRADESH 244221, India - o} 4946 - 28-Apr-2018
GSTINUIN :09AACCGO99201ZC. - - — - P et
PLACE OF SUPPLY: UTTAR PRADESH - State Cods 09 SEAL No :- - * | Vehicte No : UP21BN-4866
Billing Address Form - 10: 19376 Eway bill : NA
C.L.Gupta Exports Lid. ; :
18th km Before Moradabad, Delhi Highway Jivai, J.P.Nagar.,J.P. NAGAR 1. :
UTTAR PRADESH 244221, India " B
STATE CODE :09 : . - P T
GSTINUIN :09AACCG099212C oI Clvis Applioable NO... | BuxiCates; :
NG Category |Description Of Goods R3R/SAC | Quantity | Rate (€) | Unit Amcount (€)
1 —-jeis‘a_ Chemical sludge from waste water treatmentETP Sludge 993432 [1225 (250 = [KG 3,062.50
2 |32 Contaminated cotton rags or other cleaning materials 999432 (19.635 [18.00° |KG 35343
3 | CEEWS |Fluorescent and other Mércury containing lamps, CFL, Tubelight . 999433 |1s1.25 [19.00 |kG 3,833.75
Escrow Fund | 998432 5% 33481
Total Taxable Value 7,384 4¢
SGST 9% 664.60
CGST| 9% o _ 664,60
Round Off 0.30
" Grand Tota! 114359 KG ¥ 8,714.00
Amaunt Chargéable (in words) : INR Eight Thousand Seven Hundred And Fourteen Rupees Only ) E.8OE
C ; n, B ).
ISN/SAC Taxable Value' | ™  Central Tax State Tax ® Total Tax Amount .
A - Rate %) | Amount(¥) [ Rate(?) [ Amount(¥)
B i ST 900 375 9.0 35757 o751
433 363375  9.000 32704 9.0 327.04) 654.01
B ; Total| 7,384.49] 1 e6460] | 664.600 1,329.2"
Tax Amount {in words): fNR One Thou-aand Three Hundred And Twenty Nine Rupees Only
declaration A " '
I.We declare that this | mvo:oe shows the actual price orthe goods desmbed and thal all pamculurs are true Company's Bank Details
correct N E
2, interest @.24% per annum payable it the bills is not clearedfpaid within 07 days of presentation of the Bark Nare: “i' Bank Limited
locuments.” ; : o .
3. Please pay by A/C Payee Cheque/DrafffRTGS/NEFT Only . AJC NO.: 909020031262864

;ﬁ?;
g 5
This is a WTSISoftware Generated Invoxce

Beanch & IFS Cods i o Lajpat Nagar,Haw Delhi &
UTIBOOWﬂG

for Bharat Oil & Waste Managarnont Ltd.

Authorised"

74



l?. it _-_;I.: . : s - 4
1 F e e il i
L& e

Cc[) Q;upfa érporfd cftc{

..1Bkm BaforeM radabad, Delhi nghway BT v Fax o +91:501-2477300

' Tel, i +91;5'_91-24??000'

7 Vil Jivai; Amroha-244221 |ndj B mail@clgupta.com
_Cin :- U?4999 IJL2004 PLC 125090 PR D AR oL
N 25.114.2518
b & Waste Management rd o
4 * v Tenil-Akbarpur :
& CHlt R e T pag
Kanpar : R !
3 e CHALLAN
ki - Sub: Hazardous Waste sent tordisgosa
' Quantity ]
1 S.N Item - 1
. ‘o tem = Kes Rate/KgS Amoun .
i s f B [Studgent L o 1225 250 | 2062.50
\g : 2 |Tube Light 128 25.600 19.00 485.4¢
: TG NG SR
; | 3 [cFL/Bulb 106 5300 | 1900 | 10070
| 4 |old Battery ]| 160350 | 1700 | 279505
i 5 |cottonGloves . | 173 2575 . 1800 | 4635
e . FE : ' e
!_ 14 6 [RubberGloves | - 147 14,700 ! 19.00 27930
B i 7 |usedMasks | g 2.350_)' 1800 | 4248
s | |Total | 1435885 | 6743.68
_ Thanking you
5 n
Yofixs faithfully |
F . Gupta Exports Ltd
'.’."" iy
Aut ‘ 5ignatory
: &
Manufacmrer&Exporth =

Brass Art Ware + E.PN.S. Ware « Wrought Iron Ware : Glass & Crystal Ware « Iron & Steel Ware » Wooden Furniture & Accessor
Regd. Office : DPT 337, DLF PRIME TOWER, OKHLA, NEW DELHI-110020




FORM10
. [See rule 19 (1)]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

Copy for SPCB

S.No.: 1 7 93 9

1 Occupier's Name & Mailing Address
(including Phone No. and email)

cL G)ulﬂq 5)‘?“& w&ﬁ'}m&

2 Sender's Authorization No.

3 Manifest Document No.

4 Transporter's Name & Address
- (including Phone No. and email)

b1 Coupie—

5 Type of Vehicle

<2

Transporter's Registration

(Truck / Tanker / Special Vahicle)

7 Vehicle Registration No.

LPI/gN- Gigo N

Receiver's Name & Mailing Address
(including Phone No. and email)

CIN-U11201DL2007PLC 160944

() BHARAT OIL COMPANY (1) REGD. ™S
E-18, Site-IV, Sahibabad Industrial Area,
- Ghaziabad, UP-201010 Tel.: 01204167924,
e-mail:sales@bharatoil.com

Mauza Mukimpur, Roorkee-Lakshar Road,
Roorkee - 247664 UK, Tel. :08874207664
e-mail:sales@bharatoil.com

() BHARAT OIL & WASTE MANAGEMENT LTD.

{1} BHARAT OIL & WASTE MANAGEMENT LTD:
Plot # 672, Sikandra Road, NH-2, Kumbhi Village, :
Tehsil Akbarpur, Kanpur_Dehat, UP, Tel : 0512-2.285296
e-mail:sales@bharatoil.com :

9 Receivers Authorization No.

(1) G-132/Haz Order-30/13, dt.20/12/13 valid upto Feb 2018

() UEPPCB/HOMaz-B-06/11/280, 0t.08.05.12

T Haz/857/13 D1.28/05.13 valid upto 052018

10 Waste Dasc;iplion

11 Total Quantity # |
" N&. of Containers

124 14145 4.9.1)!

'Al' or MT

c
+4:)9%2:8123.:85. ... Nos. |

12 Physical Form

(S0IidlSemi—Solid!SfudgafOilyfTannyluny!Liquid) ;

- .o Special Handling Instructions & Additional
Information :

Do not throw Drums from truck. In case of leakage/

seapage, use Washing soap at point of leak to stop its '
leakage.

14 SENDER'S CERTIFICATE

| hereby declare that the conlents of the consignment are fully and accuralely
described above by proper shipping name and are categorised packed, marked,

Typed Name & Stamp : Signature : - and labeled, and are in af respects in proper condibon for transport by road
Fsr C.L G PORTS ITD according o applicable national govemment regulations,
A Wik g8 L), -
Month Day Year
0[73] |&lo](
Month | Day | . Year
O17213) |48 |1 R

Month  Day Year

aliv Glpes
Ty
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TAX INVOICE ' Printed on 8-Aug-2018 11:34
2 (2™ DUPLICATE FOR TRANSPORTERS/IOTRER)
Bharat Qil & Waste Management Ltd. g t :
Gate No. 672. Vill. Kumbhi, Akbarpur Road, NH - 2 ;‘:"E:: 1::” _ ; __:::;:e i
Kanpur-Dehat,UTTAR PRADESH - 209104
STATE CODE :09 -
GSTIN/UIN :09AADCB1158N2ZF Customer ID ; 27 Mode/Term of Payment
PAN :AADCB1158N :
CIN :U11201DL2007PLC160944 Supplier's Ref :- 664 Supplier's Ref Dated : 31~Jul-2018
E-Mail :sales@bharatoil.com
Buyer/ Recipient : - F.0.NO P.O. DATE
C.L.Gupta Exports Ltd. ;
18th km Before Moradabad, Delhi Highway Jivai,j,ﬂ NAGAR WTS Reference No WTS Dated
UTTAR PRADESH 244221, India 9 8105 31-Jul-2018
GSTIN/UIN :09AACCGD992J1ZC >,
SEAL No - | Vehicie No : UP21BN-6280

PLACE OF SUPPLY: UTTAR PRADESH - State Code: 09

Billing Address

Form - 10: 17939

Eway bill : NA
C.L.Gupta Exports Ltd. .
18th km Before Moradabad, Delhi Highway Jivai, J.P.Nagar.,J.P. NAGAR . ;
UTTAR PRADESH 244221, India ' KIRNE: i
STATE CODE :09 i
sL s 2 :
No Category | Description Of Goods HSN/SAC | Quantity | Rate (T) | Unit : Amount ()
Hazardous Waste Disposal Services
353 Chemical sludge from waste water treatment/ETP/ICETP Sludge 999432 1241 250 KG 3,102.50
2 332 Contaminated cotton rags or other cleaning materials 999432 | 8.04 18.00 KG 144.72
3 | CEEWS | Fluorescent and other Mercury containing lamps, CFL, Tubelight 999432 |2641 19.00 KG 495.90
4 NA Battery - Lead Acid - Expired / Used 999432 126.14 19.00 KG 2,396.66
Waste Disposal Services
5 | NA Plastic & Packing Material Waste 999433 7.8 17.00 KG 132.60
. Escrow Fund | 999432 5% 179.92
Total Taxable Value 6,452.3¢
SGST 2% 580.71
CGST 9% §80.71
Y] - Round Off 029
# Grand Total 1,409.1 KG. € 7,614.00
An it Chargeable (in words) : INR Seven Thousand Six Hundred And Fourteen Rupees Only E.& 0E
SAC : Taxable Valuo Contal Tax . State Tax Total Tax Amount
” f : : - Rats () I Amcunt (¥) | Rate (%) ] Amcunt (M
199432 6,319.70 9.00] 568.77] 9.00[ 568.77, 1,137.5%
199433 132.60| 9.00| 11.93 9.00{ 11.93] 23.87
“Total §,452.30] ¥ 580.71 [ 580.71 1,161.41
&'2% Amount (in words): INR One Thousand One Hundred And Sixty One Rupees Only
Jeclaralion: Company's Bank Details:
1. We declare that this invoice shows the actual price of the goods described and that all Bank Name : Axis Bank Limited
yarticulars are true and correct. AICNO. 309020031262864
2. Interest @ 24% per annum payaole it the bills is not deared/paid within 07 days of Branch Add : Lajpat Nagar,New Delhi
sresentation of the documents, IFS Code : UTIB0000126

3. Please pay by A/C Payee Cheque/DrafffRTGS/NEFT Only,

This is a WTS/Software Generated Invoice ‘

for Bharat Oil & Waste Management Ltd.

-

3\
P
B

2
g
&
{g),
g
2
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- C i N ef}pm Jfa( :

Tel. . +91-591-247 7000
18 km Before Moradabad, Delhi Highway, . Fax +91-591-2477300
Vill. Jivai, Amroha-244221, India : e-mail Im.all@cllgupta.com
Cin - U74998 DL2004 PLC 125090 . g
. ! ' t
T Py 31/07/18
M/s Bharat Oil &' Waste Management Ltd -
Vilk-‘Kumbhi Tehsil- -Akbarpur
Distt. Kanpur Dehat
Kanpur . ‘
Sub: Hazardous Waste sent for disposal
: Quantity
S.No Item No. Kg Rate /Kg Amount
1 Sludge , - 1241 2.50 3102.50
2 * |Tube Light 106 | .212 19.00 | 40280
'3 | CFL/Bub 98 49 19.00 9310 |
‘ | —
4 Old Battery 59 12614 17.00 | 214440 |
5 Cotton Gloves 282 419 ° |18.00 75.40
.+ |6 [RubberGloves |78 - | 78  |1900 | 14820
7 ; Used Masks 258 3.85 18.00 69.30
| Total | 1409.08 6035.70 Jl
Thanking you
Yours faithfully

For C.L. Gupta Exports Ltd

Authorized Signatory

T 3

Manufacturer & Exporters

Brass Art Ware « EPN.S. Ware * Wrought Iron Ware « Glass & Crystal Ware ¢ Iron & Steel Wa re * Wooden Furniture & Accassorles
Regd. Office : DPT 337, DLF PRIME TOWER, OKHLA, NEW DELHI-110020




_ FORM 10 PRSI il S Copy for SPCB,
: [See gile 19 (1))
MANIFEST FOR HAZARDOUS AND OTHER WASTE s. No.: 2 1 51 1

g1 Occupier's Name & Mailing Address . % 7 C’ L W E': ¥
(:ncludlng Phone No. and___e__maal) - . @)
2 Banders Authorization No. T

{3 Warfest DocumentNo, TR RS 1_1” :
‘ -Trlnlponei‘-s Name & Address - :

(Including Phone No. and email) - o gl C}. @CCupi"/

mh r;_/:;oﬂo

5 Type of Vehicle , o (M ruckiTanker!Spec:al Vehlcle) $X
6 Trqnspgnersz-égistration' ) 5 U p &] @)N Q\Q—,
7- Vehicle Registration No. : {7 \ ) pCQ \ RN;G(ESE : m | =
,&’Receivers Name & Mathng Address’ 3 K] BHARAT OIL COMPANY (1) REG E :
¢ ding P i E-18, Site-IV, Sahibabad Industrial Area® 3
Unclding Fictie No, nd el , - - . Ghaziabad, UP-201010 Tel. 0120-41675204%
CiN-L U11201DL2007PLC 160944 - .  e-mail:sales@bharatoil.com

¢ () BHARAT OIL & WASTE MANAGEMENT LTD. {]}] RAT OIL & WASTE MANAGEMENT LTD.

Mauza Mukimpur, Roorkee-Lakshar Road, ' ot # 672, Sikandra Road, NH-2, Kumbhi Village,
Roorkee - 247664 UK, Tel. 08874207664 AL~ Tehsil Akbarpur, Kanpur Dehat, UP, Tel - 0512- 8286296
e-mail:sales@bharatoil.com - Py © e-mail:sales@bharatoil.com ~ © ; '
9 Receiver's Authonzaﬁon No. ; " (1) 1486IUPPCBIGhaziabad(UPPCBROYHWMIGHAZIABAD/2018 Valid uplo: 0352023
(i) AWH-382GS Valld upto: 31!03!2023 b (iua)mmmmwmmmmmnmmam upto: 3L
i - exYre
10 Wasttf- Description _ e _E‘;g&-' G&W Cotton
1, Tl Quanm.y ] ' \\.:“ grs ................ m’ or MT
No. of Containers 1o -
: 1oy, Q\La . Nos.
12 Physical Form ' g (SO'WSGMI Sohd!SIudge!OiierarrnyiurrﬂLic iid)
Qpecral Handhng Instructions & Addrttonal : ~ Do not throw Drums from truck. In case of leakage/
{k mformatlon , : seapage, use Wash:ng soap at pomt cflezk tostop its-
- : i p Ieakage -l
' *4 SENDER'S CERTIFICATE ; | hereby declare that the contents 0! the consignment are fully and accurately
3 described above by proper shi name:and are categorisad packed, marked,
yped.Name & Stamp - Signature : g4 ey gt

and Iabeled and are in ali respects in proper condition for transport by road
_ accordingto applicable national government requiations.
RAaHCL. 3

Month | Day | Year
TN R INNFIRIFRNNE
15 Transporter Acknowledgement of Receipt of Waste | - ; ~ Month - | Day Year
X |
Typed Name & Stamp : Signature: - - | 3B | &_ j\ 0\ &
- RA_&(/L 110 ‘2 : .
16 Receiver's Certificate for Receipt of Ha \ ﬁ
' other Waste i é/ Month Day Year

Typed Name & Stamp :




i, Ky : TAX INVOICE

(2" DUPLICATE FOR TRANSPORTERS/OTHER)
Bharat Oil & Waste Managemant Ltd. g '
Gats No. 672. V. Kumbhi, Akbarpur Road, NH - 2 :};m:m i v ?_;:: -
Kanpur-Dehat,UTTAR PRADESH - 209101 ) g
STATE CODE :09 £
GSTIN/UIN :09AADCB1150N2zF Customer ID : 27 Mode/Term of Payment
PAN :AADCB1158N : "
i CIN:U11201DL2007PLC 160944 Supplier's Ref ;- challan Supplier's Ref Dated :- 28.0ct.2018
|| :sales@bharateil.com _ ;
Buyer/ Recipient ; : P.0. NO : P.0. DATE
C.L.Gupta Exports Ltd, -
18th km Before Moradabad, Delbi Highway Jivji,J.P. NAGAR WTS Reference No WTS Dated
UTTAR PRADESH 244221, Indla - 110894 - 28-Oct-2018
GSTIN/UIN :09AACCG099241ZC 1 i .
PLACE OF SUPPLY: UTTAR PRADESH - Stats Code: 09 SEAL No :- Vehicle No : UP21BN-287¢
Billing Address . Form - 10: 21541 | Ewsy bint: NA
C.L.Gupta Exports Ltd, ;
18th km Before Moradabad, Delhi Highway Jival, J.P.Nagar. J.p, NAGAR :
UTTAR PRADESH 244221, India KRNG, LR Dated:
STATE CODE 09 . y
GST'NIUIN :09AACCG0992J12C Reverse Charge Applicable : NO Box/Cases :
:'; Category | Description Of Goods ' HSNISAC | Quantity [ Rate ) | unit Amount ;
ﬂwﬂg_mm_eﬂl_&m;
V"}-ss.a Chemical sludge from waste water treatment/ETPICETP Sludge 999432 1040 (250 |Kkg 2,600,0
‘Z 332 Contaminated cotton rags or other cleaning materials 999432 |55 18.00 KG 927
3 |CEEWS Fluorescent and other Mercury cnrmln'lng lamps, CFL, Tubelight 999432 15.2 19.00 KG 288.8
4 [Na Battery - Lead Acid - Expired / Used . 999432 (11147 1700 |Kg 1,889.8'
| aste D Se |
5 |NA Plastic & Packing Material Wasta 999433 (¢ 19.00 [KG 114.0(
Escrow Fund | po8432 5% 1444«
|
Total Taxable Value 5129.8
SGST % 461.69
CGST 9% 461.69
Round Off £0.20
y o ' Grand Total 11775 KG 7 6,053.00
Amount Chargeable (in words) : INR Six Thousand Fifty Three Rupees Only E.&40E
= A ' * Taxable Value Central Tax . State Tax Total Tax Amount
i Rate (¥) | Amount(¥) | Rate (%) | Amount (7)
199432 , 5,015.83 9.00] 45142 u.00] 451.42) 902,85
199433 f 114.00] 9.00| 10.26] 9.00] 10.26( « 20,52
Total 5,129.83 | 461.68| | 461.68] 923.37
Tax Amount (in words): INR Nine Hundred And Twenty Three Rupees Only
I&laration: Company’s Bank Details:
'. Wa declare that this invoice shows the actual price of the goods described and that all Bank Name : Axis Bank Umited
1articulars are true and comect. ACNO.: 909020031262854
. Interest @ 24% per annum payable it the bllls is not cleared/caid within 07 days of Branch Add : Lajpat Nagar,New Delhi
resentation of the documents. IFS Code : UTIB0000126

- Please pay by AIC Payee Cheque/DraffRTGS/NEFT Only, for Bharat Ol & Waste Mhagement Ltd.

Preparedby  Verfied by
This is a WTS/Software Generated Invoice




" For CLGupta txports Ltd

Authorised Signatory

Manufacturer & Exporters

ug 'r I re & hocmﬂ"es
Brass Alt Wale " E.P.N.S. Wlle ¢ Wlo l|t l|°" Wal'&* Gh" & c 5“' uhl‘ ® Iloﬂ & sm] ‘!ﬂlﬂ > Numll Fu“l tu

L
i”/ wTS- 1083 ; E
L 2 - 1 b M }f I-“" > }
- . qua XP‘”’ . { Tel, 7 +91-591-2477000 [
- d . \‘u..,“_ + :
e e ax : +91-501-2477300 |
N 18 km Before Moradabad, Delhi Highway, e-mail: mail@cigupta.com |
P - ik Jivai, Amroha-244221, India . _
! Cin :- U74999 DL,2004 PLC 125090 : |
P 1 '
“To 27/10/2018 :
! M/S Bharat Oil & Waste Management Ltd. :
i Vill: Kumbli Tensil- Akbarpur ' ) 3
Distt. Kanpur Dehat :
' Kanpur
.i
| CHALLAN
j Sub: Hazardous Waste sent for disposal
i e T e e e SRR oy i
' | | !
i é . - i ’
(SNo  “item o | ROte/Kg | Amount
! |1 [Siudge , | 2600.00 | *
| S - e
_? 7 Tube Light | 228.00
i J i
(5 FCF/Buib | T6080 |
| .' R — i ;
P -~ Oia Battery 7:{ o J1700  Tggase - |
L. Lale n e b ]
ts | Cotton Gloves | 137 Vﬂl’UB 7 18.00 | 36.54 I
P ""Rubber Gloves B ’ 0 7900 iagg T T
L .-:: Fais: r ‘/.‘/5' ‘,-'f _[ ll H
g {7 | Used Masks 209 {1312 RETT 1 56.16 ' [' , 3
f | | ! . - J
N P | Total R M | Tasssao. “[
- SO LT T ___L____[_ S
I'har:#;ing you
L8
3 Yours Faithfully




Qﬂﬂfﬁ” FORH 10’ L2
g [Seerule ECT B

'C}ceupler’s Nama & Malllng Address
i .'[uncludm_g Ph_ong No_ _ar_ld email) (-

HANIFEST FOR I'IAZARDGUS AND OTHER

7 Senders Authorization No.

T Manfest Document No.

(e B

Transporter's Name & Address
(mdudmg Phone No and emau)

i N f .

-

-~ (Trck  Tanker / Spéci_lﬂ?v_éhicle} 4

Type of Vehlcie
8 TranSporler’s Regl.-.nrat:on : ;
7. Vehicie Registration N6. : UP,U 5’}/ of 67 6 :
';a Receiver's Name & Mailing Address 1) BHARAT OIL cdmmm (0} F c‘»

( including Phone No. and email)’ ek
CIN-U11201DL2007PLCTO 0944 __

E-18, Sile-lV, Sahibabad Industual Ares, ™ % il
. ‘Ghaziabad, UPeZQﬁMO Tel: 0120-418792‘. ,' ,
Tk emaH sa%es@bmrﬂdlm o gic

(II} BHARAT OIL & WASTE IMI'IAGEMENT LTD
Mauza Muk impur, Roorkee-Lakshar. Road,
Roorkee - 247664 UK, Tel. ;08874207664
e-mail: sales @bharatoil.com

n BHARAT OIL & wAst HANAGEMENT n‘u
Plot # 672, Sikandra Road, NH-2, Kumbhi Village,

. Tehsil Akbarpur. KpnpurDehai UP, Tt : 0512-2285296
a-mail sales@bharatoil.com ;

9 Receiver's _Aulhorlzanon No.

_ _u;tmmmmmmmm valid upko: (U8R

{i) AWH-38265 Valid upto: 31032023 ~ ., "]

wmwmm enufmm abd wpe 0042

10 Waste Description -

11 Total Quantity
* No.of Contanrs.

| 12 Physical Form

(B@Scfﬁnﬁpﬁd@kxdﬁQOilyﬁarry!‘Sl;_Jnyiqumd_}

|13 Special Handling Instructions & Additional

Information

Do not throw Drums from truck. In case of leakage/
seapage, use Washing soap at point of leek tostop its
ieakage g ! ,

| hereby Gedare thl the. ednms ol tha mnsgn-m e uy 2 acowri

114 SENDER S CERTIFICATE h s

described above by proper shippng name and are cateqorised packed. ma

Typed Name & Stamp : Sngnature and labeled. anc are in all;respecis i proper zundiion for tanspon by
- For C.L. GURTA E.YP ETSLTD. aocofdmgloapph..abbr.a{maigwmntregulam:

Month. | Day Year

AUTHORISBOSBGNATORY 4l 2.._-.5' g 1041
15 Transporter Acknowiedgemen‘of Receipt of Waste e M(}nih 1 'Day Year

Typed Name:& Stamp: Slgnature . g e 191t o

12 "Month il Day U Year
Al gl Q lal.

oA e |




. LAK INVUILE

L

Pl CATEFOR-FRANSRORIERSIOTHER
UOFOCHRTET

' , 12
Bharat Oil & Waste Management Ltd.
Gate No. 672, Vill. Kumbhi, Akbarpur Road, NH.- 2 :‘;’E‘: :::? - ?;t::-zo a
Kanpur-Dehat,UTTAR PRADESH - 209101 £
STATE CODE :09
GSTIN/UIN :09AADCB1158N2ZF Customer ID : 27 Mode/Term of Payment #
PAN :AADCB1158N _ ' :
CIN :U11201DL2007PLC160944 Supplier's Ref - Letter Supplier's Ref Datad :- 25-Jan-2019
E-Mail :sales@bharatofl.com : i,
uyer/ Recipient P.0.NO P.0. DATE ;
.L.Gupta Exports Ltd. ; _ -
8th km Before Moradabad, Deihl Highway Jival,J.P. BAGAR WTS Reference No ) WTS Dated
TTAR PRADESH 244221, Indla 1 13857 25-Jan-2019
JSTIN/UIN :09AACCGO9921ZC -
LACE OF SUPPLY: UTTAR PRADESH - State Code: 09 SEAL No :- Vshicle No : UP21BN-2870
illing Address Form - 10: 22888 Eway bill : NA
:.L.Gupta Exports Ltd. ]
8th kmn Before Moradabad, Delhi Highway Jivai, J.P.Nagar.,J.P. NAGAR .
JTTAR PRADESH 244221, India LR L
3TATE CODE :09
3STIN/UIN :09AACCG0982J1ZC Reverse Charge Applicable : NO Box/Cases :
zt citegory Description Of Goods HSN/SAC | Quantity | Rate (Z) | Unit Amount (%)
Hazardous Waste Disposal Services
_ ')ass Chomical sludge from waste water treatmentETPICETP Sludge ossas2 |z 250 |k | . 2,557.50
L
2 |332 Contaminated cotton rags or other cleaning materials 999432 54 18.00 KG 97.20
3 | CEEWS | Fluorescent and other Mercury containing lamps, CFL, Tubelight 990432 | 1625 19.00 KG 308.75
4 |NA Battary - Lead Acid - Expired | Used 99e432 9192 [1700 |KG 1,562.64
o i -
5 |[NA Plastic & Packing Material Waste 999433 | 6.8 1900 (KG 129.20
] Escrow Fund | 999432 5% 143.31
|
Total Taxable Value I
4,798.60)
SGST 9% 431.87
cGST % 431.87
Round Off -0.35
Gt e Grand Total 11434 KG 7 5,662.00
Arrlm.llrﬂl'Chqunblu (in words) : INR Five Thousand Six Hundred And Sixty Two Rupees Only E.&0.E
. 2 .
Hsaysac Taxable Yalue Central Tax State Tax Total Tax Amount
; : Rate @) | Amount®) | Rate(x) | Amount () !
3432 f 4,669 9.00, 420.25 9.000 420.2 84049
599433 129.20| 9,00{ 11.69 9.00 11.63] 23.26]
[ / Total 4,798.60( | 431.87 { 431.87| 863.75)
Tax Amount (in words): INR Eight Hundred And Sixty Four Rupees Only
Declaration: Company's Bank Detalls:
® \We daclare that this Invoice shows the actual prica of the goods described and that all Bank Name : Axis Bank Limited
particulars are true and correct. & AIC NO. 909020031262864
2. Interest @ 24% per annum payable it the bills is nct cleared/paid within 07 days of oBranch Add : Lajpat Nagar,New O
IFS Code : * UTIB00G0126,,

presentation of the documents.

3. Please pay cnly by RTGSJNEFT:‘bD!Chnque; IF DDICheque then Please send 1o BOWML,

Attn: Accounts, 11 LGF, Community Center, East Of Kailash, N

ew Délhi 110065. Tel: 011-

for Bharat Oil & Waste Manaaf z

41000710/26216466/9717706048 sales@bharatoil.com .
4. Bil/ Invoice is final, if no dispute notified in writing with in 7 days of Invoice.

®
Generated from Waste Tracking & Management System (WTS) of

Prepared by

Vatified by

83



Brass Art Ware « E.P.N.S. Ware » Wrought iron Ware « Glass & Crystal Ware siron & Steel Ware « Wooden Furniture & Accessories

** Regd. Office : DPT 337, DLF PRIME TOWER, OKHLA, NEW DELHI-110020

ah

i

e - , oy
» _ 7§ - 11059 -
A [t . . s T \“
Co[) g“' la & orls o[JtJ g‘u‘) s 2
y Al o P ) Tel. : +91-591-2477000
18 km Before Moradabad, Delhi Highway, Fax : 491-591-2477300
Vill. Jivai, Amroha-244221, India - e-mail : mail@cigupta.com’
Cin - U74999 DL2004 PLC 125090 :
/ 1 ¥
T | 25/01/2019
M/s Bharat Oil & Waste Management Ltd.
Vill: Kumbli Tehsil- Akbarpur
} Distt. Kanpur Dehat
: Kanpur _
| CHALLAN
__ Sub: Hazardous Waste sent for disposal
4‘1"\'1 :
Quantity
S.No Item No. Ke | Rate/Kg Amount
1 Siudge 1023 -~ |2.50 2557.50
2 | Tube Light 66 13.20} 19.00 250.80 ]
/
3 CFL/Bulb 61 305/ {19.00 57.95
- |4 Oid Batrery a3 |91927 1700  |1%6280 e
5 | Cotton Gloves 155 }230" [18.00 4135
r
i 16 Rubber Gloves 68 |68 [ |[19.00 129.20
i
7 | Used Masks 208 '[3.10 18.00 55.90
‘T Total 1143.37 4655.50
Thanking you \
i Yours i:aithfully \
For C.L.Gupta & Sons )
- Authorised Signatory
; -
Manufacturer & Exporters

84
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PG LTI TR e

(2@ DUPLICATE FOR TRANSPORTERS/IOTHER) ———

Bharat odl'& Waste Management Ltd, ivaiohi Dated

Gate No. 672: Vill. Kumbhi, Akbarpur Road, NH - 2 s Y o |
Kanpur-Dehat,UTTAR PRADESH - 209101 ¢ ay-

STATE CODE :09

GSTIN/UIN :09AADCB1158N2ZF Customer ID : 27 Mode/Term of Payment Y

PAN :AADCB1158N

CIN :U11201DL2007PLC160944 Supplier's Ref :- Letter sSupplier's Ref Dated ;- 28-Apr-2019

E-Mail :sal oil.com T

Buyer/ Recipient ; P.O.NO P.O. DATE

C.L.Gupta Exports Lid.

18th km Before Moradabad, Delh Highway Jival, N. § - 24.J.P. NAGAR WTS Reference No WTS Dated

UTTAR PRADESH 244221, India st 17115 29-Apr-2019

GSTINUIN :09AACCGO9821ZC 41 _ .

PLACGE OF SUPPLY: UTTAR PRADESH - State Code: 09 SEAL No == Vehicle No : UP21BN-6280

Billing Address & Form - 10; 27438 Eway bill : NA

C.L.Gupta Exports Ltd,

18th km Before Moradabad, Delhi Highway Jivai, N. H - 24,J.P. NAGAR |

UTTAR PRADESH 244221, India LA LA Dted;
STATE CODE :08
GSTIN/UIN :09AACCG0892J1ZC Reverse Charge Applicable : NO Box/Cases :
- 4
SL :
No Category | Description Of Goods HSN/SAC | Quantity |Rate () | Unit Amount (¥)
ous e Disposal Services
35.3 Chemical sludge from waste water traatmant/ETP/CETP Sludge 999432 1047 2.50 KG 2,617.50
2 |NA Battery - Lead Acid - Expired / Used 999432 124 19.00 KG 2,356.00
'3 | CEEWS | Fluorescent and other Mercury containing lamps, CFL, Tubelight 999432 | 18.45 19.00 KG 350.55
la 1332 Contaminated cotton rags or other cleaning materials 999432 837 19.00 |KG 159.03
Waste Disposal Services
5 |NA Plastic & Packing Material Waste 999433 |77 19.00 KG 146.30 ‘
Escrow Fund | 893432 5% 148.40 |
|
Total Taxable Value ‘
5,771.78
SGST 9% 520.00 i
cGST % 520.00
Round Off 0.22
. _ Grand Total 1,205.5 KG ? 6,818.00
Amount Chargeable (in words) ; INR Six Thousand Eight Hundred And Eighteen Rupees Only E.&0.E
ﬁ'!hl!gij_kc Taxable Value Central Tax State Tax Total Tax Amount
‘ ) Rate () | Amount(¥) | Rate(2) | Amount (%)

F.32 5,631.4 9.00{ 506,83 9.00| 506.83 1,013.67
99433 ~146.30{ 9.00| 13.17 9.00) 13.47] 26.33
| ; Total 5,777.78] I 520.0 | 520.00 1,040.00]

Tax Amount (in words): INR One Thousand Forly Rupees Only
Declaration: ' i Company's Bank Details:

_We declarc that this invoice shows the actual price of the goods described and that all Bank Name : Axis Bank Limited g
particulars are true and correct. AIC NO.: 809020031262864
2. Interest @ 24% per annum payable it the bills Is not dearedlpaid within 07 days of Branch Add : Lajpat Nagar,New Deihi
presentation of the documents. IFS Code : UTIB00001Z6- -

3, Please pay only by RTGS/NEFT/DD/Cheque; IF DD/Cheque then Please send to BOWML, for Bharat Oil & Waste M;mgmml Ltd.
Attn: Accounts, 11 LGF, Community Center, East Of Kailash, New Delhi 110065. Tel: 011- £ Ty
41000710/26216466/9717706048 sales@bharatoil.com i
4. Bil/ Invoice Is final, If no dispute notified in writing with in 7 cays of Invoice. . Prepared by ~ Verfied by 'y J‘\U ignatory
E S
(" ® :'ll. x i
Generated from Waste Tracking & Management System (WTS) of www.bharatoil om -
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Cjo[ gupfa Cxparfd c:[ td, |

: Tel.  : +91-591-2477000
18«m Before Moradabad, Dejhi Highway; - _ Fax : +91-591-2477300
Vill. Jivai, Amroha-244221. India | e-mail . mail@clgupta.com
Cin:- U?4999 DL2004 PLC 125080 '

{ |

7

/
To i 29/04/2019 .
“M/s Bharat Oil & waste Management Ltd, N/ :
Vill: Kumbli Tehsil- Akbarpur : \ ;
Distt. Kanpur Dehat . W : A i 1
Kanpur ! .
| CHALLAN
Sub: Hazardous Waste sent for disposal
'7 T h&uantfty * 1
{:‘} i S.No Item Rate/Kg | __Amount -
1 Sludge 11047 ‘2.50 261750 |
,Iz _f Tube Light r[ 76 |1520 j 19.00 28880 ’
e | | |
; s_u_—+~_&——~—____h*~——p____=.—hm _—
|3 | CFL/Bulb | 65 1325 1900 | e17% 1
i | |
| > e i TR S e i —, e ———
' f Old Battery 158 f 124 117.00 ' 2108.00 ll
!
s "_7 Cotton Gloves ; 235 f 350 | 1800 6300 ' '

i , 

5373.10

-

™~
Manufacturer 3 Exporters oo

~ Brass Art Ware * EPN.S. Ware » Wrought Iron Ware « Glass & Crystal Ware » Iron & Steel Ware » Wooden Furniture & Accessories

—

Regd. Office : DPT 337, DLF PRIME TOWER, OKHLA, NEW DELHI-110020 -




{indudmg thne No and emall)

5 :gypa ofw“d, L.(Trucki'['ankem‘ Specuai .;

i*'

e | Ry Upf?a rq;y a(ﬂg‘(;.f;_-;
; a ReceMn‘sNamé&MamngAddmss }.-; gt BHARS‘AT onéa%ﬂnhﬁ'ﬁu‘w()
' _ '. L Phdl’\ﬁ No.and' BITIS“) e g e N E-18, Site-1V, ad Industrial A

O S 1 . Ghaziabad; UP-201010 Tel.: 0120416792

e -U112@1BL2007PLC'[63944 -p-mpikisa a@bharatoitcom s £

) m) 'BHARA‘I'QILGWASTE MAmﬁEnﬁ ] '150 (Ul HARAT OIL & WASTE MANAGEMENT LTD

'.Mdewnpur.’Romkae—Lhkshar oad " Plot# 672, Sikandra Road, NH-2, Kumbhi Village,
“Roodrkes . 247684 UK, Tel. 108874207064 KL
: o:nni—‘MﬁI‘nmﬂmm

ph ilcom

""""ghaﬂmam"“ npur Dehat, UP, el 0512-2285296 ik

1‘3Waste Desmptlon 5
T Total Quantly °

{ nonoim_ o Drunisftom truck. hoase ofleakagef
.'seapag useWashlrgg sqap at pemtoi leakto stop its

wwmmwmmnmwammedmm
andlabebdmdaamaﬂreqpedsmpmpermndﬂmfcrmwwwl

.. 4 mdigtowpﬁcable national gmrafmemreguiahms

Manm _i;'-pav:-',._ R L |

‘15 Transporwa.dtnwdadgementof*Reoeipto!Waste boinn pl L Month | -

Typed Name & Stamp’ -
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TAX INVOICE " -

Printed on 7-Aug2014.02:11

(2"“ DUPLICATE FOWTWSW

"] - Bhwret OIf & Waste Hmmoui Lid: ; [
Gate No. 672. Vill. Kumbhi, Akbarpur Road, NH - 2 ::;‘:E‘;z::m iy “:"' vl %
Kanpur-Dehat,UTTAR PRADESH - 209101 " i T-Aug-2019 e
STATECODE:09 = . ; s
! GSTIN/UIN :09AADCB1158N2ZF Customer 1D ; 27 Worm of Pwr'n_prlt o
PAN:AADCB1158N - . :
‘| CIN:U11201DL2007PLCH W‘ Supplier's Ref=. - Latier dtd,31.7.19 Suppn-r'- M D-u ™ aww-ama
' _EMall :sales@bharatoll.com i : i
Buyer/ Reciplent ; ; P.O.NO FD rmE
C.J..Gupta Exports Ltd. ; _ =
18th km Before Moradabad; Duihi rumum Jivai, N. r -24,J.P. NAGAR WTS Refurerice No WTS Dated
UTTAR PRADESH 244221, India ' 20384 : 31-Ju|-ms -
GSTIN/UN :09AACCG0992J12C ‘1 . !
PLACE OF SUPPLY: UTTAR PRADESH - suwéodr 09 SEAL No :+ Vchld. No umsn-uu
Blling Addrass Forim - 10: 28439 Eway bl NA
C.L.Gupta Exports Ltd. ; : SRR : ;
18th km Before Moradabad, DdthWt]rJl\rlINH-ZIJPNAGAR ' _ ;
UTTAR PRADESH 244221, Indla IR i o arou
STATE CODE :09 : 377
GSTINUIN :09AACCG992412C Tgtees Chocguinphoniie ;1N v, [RcRaeie ;- -
:t Category | Description Of Goods HSN/SAC | Quantity | Rate (¥) | Unit Amount (T)
_m“_ms_mw
1 1322 |Brﬂuu| T .mm ms-c water n'uunechFmsuP Siuugl 989432 (1300 2.50 KG 3,250.00
_.q;.)m snmy Used upm Domestic Alafine / nqmod Dry Cell 999432 |79 {1900 |k 1,601,00
3 |CEEWS |Fluorestent and other Mercury contalning lamps, CFL, Tubelight 999432 |9 19.00 |KG 171.00
4 (332  |Contaminated cotton rags or other cleaning materials.- 999432 |7 19.00 |Ke 133.00
5 |na Plastic & Packing Material Waste 99943 |4 19.00 . |Ke 76.00.
Escrow Fund | 399432 5% 171.05
; Total Taxable Value
5,302.05)
SGST % 47749
cesT % 47119
4 . - Round Off | 0.42
 Grand Total | 1399.0 KG % 6,258.00
Amounl chl!nublt 1ln \l’drrdl} INR Six Thousand Twa Hundred And Fifty Six Rupees Only, - P E.&0E
usws.(c : Tmblt vnlm i Contral Tax SIm Tu ; + Total Tax Amount
Rate (7). | Amount(?) | Rate () | Amount(z)
"(.J : 5.226. 9.00 7034 . 9.00] 47054 940.69|
4533 - 76.00] 9.00] 684" ' 9.00 13.68]
_ : Total 5,302.08 | 477.18{ 1 4mag 954.37|
. Tax Amount (in words): INR Nine Hundred And Fifty Fonr Rupul Only y :
Declaration: Company’s Bank Details: : L
1.We declare that this invaice shows the actual price of the goods descrihed arid 'hn' =l ‘Baih e Axis Bank umw
pu..cuki;s ane irue and corrodt. - AICNQO.: : wm1muu ;
2. Interest @ 24% per annum payabb it the bills is not doaredipand within 07 dars af Branch Add : Lajpat Nagar,New Delhi 05‘9
presentation of the documents. . : IFS Code : uTiB000O126
3. Please pay only by RTGS/NEFT/DD/Cheque; IF DD/Cheque then Please send to BOWML.  for Bharat Oil & Waste Mansgeme
Altn: Accounts, 11 LGF, Culnmursity Center, East Of Kailash, New Delhi 110065. Tel: 011-
4100CT10/26216466/9717706048 sales@bharatoil.com
4. Bill/ Invoice Is final, if no dispute noﬂfbd inwriling wﬂh In 7 days of |_I'IV_D'K¥. Prepared by

Generated from Waste T fackin_g & Management System (WTSFof www.,bharatoil.com

Verifod by
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!‘ !
s A
- WTS-R03:/
_—————-—-"‘—h_._-
C)"[' g“f’t“ Cfrpor ts Jk{ Tel.  : 491-591-2477000
S Fax | +91-591-2477300
18 km Before Moradabad Delhi. Hrghway SR o o
Vill. Jivai, Amroha-244221, India - 5 i e-mail . “‘a"@d"“"‘a e
Cin - u74 9 DL2004 PLC 125090 :
: 31-07-19
M/s Bharat 0il & Waste Management Ltd g
- Vill. Kumbhi Tehsil- Akbarpur . AR : .17 ;
Distt. Kanpur Dehat = ot 4 A S y o
Kanpur : - ' ;
(' .
; o o - Quanthy s
' S.No. Item  [No. Kg . __| Rate/Kg Amount
1 |Sludge e S gagg (F 25 3250
2__|Tube Light 48 9"«. ' 19 _ 171 .'
3__|Old Battery 4 79 < 19 1501 ' N
-____'_-_—___'—_"_ 5 _.f.l : ] R i
|4 Cotton Gloves 220 3./ 19: % | 57
5__|RubberGloves | .. o 4 19 476 !
“ ~~| = & |Used Masks W i O 19: - | "‘g“"’“‘:?s
4 : , _ ' :
' | Total Ly 1399 5181 |
Thanklngyou o : &5 ' ;
; Yours faithfully
ForCL. Gupta Exports Ltd
" i Y AN _
~ Authorized Signatory -
E I- 4 I "
=5 # " g
* Vi j
Brass Art Ware + E.PN.S. Ware - Wrought Iron Ware » Glm-hm *iron & Stee W"'“”"“‘“ """‘““"““””""
Regd Office : DPT 337 DLF PRIME TOWER, OKHLA, NEW DELHI-110020

=



f

_""‘

FORM 10
[See rule 19 (1)]
MANIFEST FOR HAZARDOUS AND OTHER WAS'I‘E

Copy for SPCB

' SN033277

1 Occupiér's Name & Mailing Address
(including Phone No. and email)

ﬁﬁme

owddx?’-—Daka HB

2 Sender's Authorization No. -

&H@%—ﬂmﬂv%mf—uﬁ—

Manifest Document No. - {

Transportars Name & Addre
. (including Phone No. and efnail}

e Tlan 770 onlatley Hed 3% 5]

OLGWW

5 Type of Vehicle (Truck / Tanker / Special Vehicle)
6 Transporter's Registration '
7 Vehicle Registration No. () P523T ol Q)

| jReceiver's Name & Mailing Address
" (including Phone No. and email)

Ghaziabad, UP-201010 Tel.: 0120-4167924. w—
e-mail:sales@bharatoil.com

() BHARAT OIL & WASTE MANAGEMENT LTD.
Mauza Mukimpur, Roorkee-Lakshar Road,
Roorkee - 247664 UK, Tel. :08874207664
e-mail:sales@bharatoil.com

() T OIL &V
L/g:ﬁz. Sikandra Road, NH-2, Kumbhi Village,

OIL & WASTE MANAGEMENT LTD.

Tehsil Akbarpur, Kanpur Dehat, UP, Tel : 0512-2285296
e-mail:sales@bharatoil.com

9 Receiver's Authorization No.

0} MWBmmmmmBRomemmmm Valid upto: 03/05/2023

(i) UEPPCBIHO/Con-B-84/2018/548 Valid upto: 31/03/2023

10 Waste Description e"f‘}?ﬂ Crs, Y,

(lii PPCBMIHWDeM{UPPCBRDﬁM‘KAHPﬁRDHﬂTﬂMBWum 301042023

pm/c( T E

11 Total Quantity 14,6 /?} qu};h:,

- No. of Containers

' '}K%,j'mm’ or MT

... Nos..
s

12 Physical Form

(SgierSemi-Soig/ShudgeyQiyrTamy/SiurylLiquid)

*Special Handling Instructions & Additional

jnfcr'niatiori /""j

Do not throw Drums from truck. In case of leekage/ -
seapage, use Washing soap at point of leak to stop its
leakage.

14 SENDER'S CERTIEléATE 7 -

| hereby declare that the contents cf the consignment are fully 2nd accurately
described above by proper shipping name and are categorised packed, marked,
and labeled, and are in all respects in proper condition for transport by road
according toapplicable national governmentregulations.

i Month Day Year
E Lo lely| e[t B
15 Transporter Ackno\adedgen}hent of Recelpt of Waste Month | Day Year
Typed Name & Stamp : » Signature : I 0| @ 'L‘L W o \ Gj
Par TN -
16 Receiver's ipt of Hazardous and '
other Was ¥ ' Month Day Year
X ‘Signatyre . : 11
‘-)J'_, -



{ah Bee | wn e i B . | (2 DUPLICATE FOR TRANSPORTERS/OTHER) _
By ammuummmmgmmm. T TN ' T
b * Gate NG, 672, VIl Kumbhi, Akbarpur Road, NH.2 - |!mvaieeMo. il o
i Kanpur-Dehat,UTTAR PRADESH - 209101 3 b e sl
STATE CODE:09 ' : : : —
GSTINAAN ogmcsﬂsanzzr; Customer ID ; 27 i Moda/Term of Payment "

Suppller's Ref :- LETTER DTD03.10.2019 | Suppiler's Ref Dated':- 3-0ct-2019

PO.NO ; 2T PO.DATE

WIS ReferenceNo WTS Dated
208, T T 3.0ct-2019
SEALNo:- crlh " | Vshicle No : UP-23T-0405 .
Billing Address. Form « 10: 33277 : Eway bill : NA
C.L Gupta Expm Lt:L §
'Illh h‘!l Bdom Horldlhld, Dethi Hbl'mny Jival, N H - 24,J.P. NAGAR . -
UTTAR PRADESH 244221, Indla LRNO. , 1 g
STATE. GODE 09 - U i : ;
GETINUIN:OPAACCGO9O2I1ZC - : : Futotns il MOMEMING D ! BokiOav
:: * Cmnnry :I'.'_I!su'iptlcn Of Goods ; o _. HSN/SAC Quantity. Rate (T) | Unit Amount (%)
13 Filters contaminated with ol £ : |o99432  [1155 [19.00 [KG 219.45
@:11 Used or spent oll _ 990432 |25 19.00  |Liters 475.00
3 |NA Plastic & Packing Material Waste ' . 00433 8.70 19.00 KG ' 165.30
4 |na Can 71L o 20L (MS, HDPE) 1 ’ 090433 | 166 1900  |Ke 3,154,00
- - Total Taxable Valua '
: _ 4,013.75
3 SGST 9% 361.24
CGST ® : 361.24
Round Off | 0.23
186.3 " ke
| . Grand Total 250 Lit -¥ 4,736.00
Amwnt chsmnhh (ln words) : INR Four Thousand Seven Hundred And Thirty six Rupess Only ! ~© ' E.BOE
HSNW ¥ Taxable Value Central Tax - State Tax ' . Total Tax Ameunt
cif ] : Rate (¥) | Amount(z) Rate (1) | Ameunt(z) | .

9432 §94.4 9.00{ 62, 9.00| 62 ) 125.0
pssa:n 3319300 9.00 208.74 9.00| 298.74 597.47]
TRy i Total| 4013.75 [ 36124 I 361.24) C 12248

Ix Amount (in words): INR Seven Hunllnd Aml Twenty Two Rupees Only

Dcclarlﬁon t Cempany's Bank Detail
4. We declare that this invoice shows the actual price of the goods described and thatall - = BankName: Axis Bank Limhted
particulars are true and correct. . - ~AICNO.: 909020031262864

. Interest @ 24% per annum payable it the hills is not cloaradlpmd within 07 duys of 1 Branch Add : Lajpat Nagar,New Delhi
presentation of the docurnents. IFS Code : ... . UTiB0000126 |
3. Please pay only by RTGS/NEFT/DD/Cheque; IF DD/Cheque then Flease send to BOWML, _ for Bharat Oil & Waste Mmagomnt Lid,
Attn; Accounts, 11 LGF, Community Center, East Of Kailash, New Delhi 110065. Tel: 011-
41000710/26216466/9717706048 sabs@hhamloﬂ com ! '
4. Billl Invalce Isfinal, if no dispute notified In writing with in 7 dayn of Invoice. Prepared by  Verified by Auth

‘Generated from Waste Tracking & Man'agement System (WT. S)sof mbha:@.sﬁem



Z " vill Jival, Amroha-244001, Ingig - -
r Cin :- U74999 D1 2004 p. 125090

Cooll Gupte Eprty Ly 305

/18 km Before Moradabad, Deih Highway,

Y
AR

LTl 491.591.2477000

S Y Fax s +91-591-2477300 A
: ‘e-mail :'mail@cigupta.com

4

E—— E

ool o) 8T ses e
t-’;é}'Sfte'lv' _

/ Sahibabad Industrial Areg

~ Ghaziabad ( U.P.)-201010

_ CHALLAN

19

S.No. Item  Kg Rate/ Am

ount |

¥

03-10-19.

Empty Container N 166
_ :

UsedOjil i u

19

3’ _Emp‘ty Corr‘ugated Cartons 8.7

19

% _|Used Filter 11.55 .

93



* Sy "o e g 4
' [Sae rule 19 (1 )]
IFEST FoR  HAZARDOUS AND OTHER WASTE S.No-

MSSL

Copy for lhe sender

) 1.. Occupm'l Name & Mallmq Address

-*;' CL @rnfa anpwzf Ur}

(mt‘:ludmg Phone No and emall) Nk

Sordwrs R e s

o

/ Mamfaét Dopurnent No.

m;f

-~ Transporter's Name. & Add{'éas
: '(Inc!udm'g Phone No. and ernall)

Rl s

’%U e

- (including Phone No.' and email)
CIN U11201DL2007PLC160944

5 Type of Vohlcia g (T ruck / Tanker / Specual Vehl
4§ Transporter's Regnlstrati'or'"z-

7. Vehicle Registration No. 5 UH-? Y 5} J "'M"" (1-(,

8 Receivers Name & Mamng Address

" Ghaziabad, UP-201010 Tel. 0120-&167924
,n-maitsalea@bharatoﬂ com :

Mauza Mukimpur, Roorkee-Lakshar Road,
| e-mail sales@bhamtml gom,

(i) BHARAT OIL & WASTE MANAGENENT _'{/
~ Roorkes - 247664 UK, Tel, 08874207684 . 1

{HI) 'BHARAT OIL & WASTE MANAGEMENT L'I'D

" " Plot #8672, Sikandra Road, NH-2; Kumbhi Villa ge,
Tehsil Akbarpur, Kanpur Dehat#)P, Tel : 051 2-2285296
e-rnall :sales@bharafoll.com’ . -

19 Rece!vef's*Amhonzatlon No.

' mmmm{ummmmmmuwum msmea

(i) UEPPCRMOICON-B:84/2018/548 Valld upto: 3 31!03)2023

(Hi1) O3UPPCBAanpurDehat{UPPCBROHWMKANPUR DEHATR018 Valid Iﬂom#zi

[l

10 Waste Dascnptlon

U‘"&fu«*e, wb‘bvﬂ- 'E]d W CPniBR

11 Total Quantity
No of Containers :

12 Phyaleel Form_ (Sohdeem.-SOrd.rsmge;olfynanyJStunyn_qum)
13 $pec:ai Handlmg Inslrucuons &Addmonal Do not throw Drums fromtruck In case of leakage/ =
Im‘ormation _ ; seapage, uséWashlngsoap atpomt of leak to stopiits
k : leakage. :
14 SENDER'S CERT!FICATE " |1 hereby deciare that the mqtems of the mnsisruml are fully and accurately |
] d&mbedahvehypmpershlpphgnamanda-ewtegomed
Typed Name & Stamp : Signature : and labeled, and are in all respects In proper condition for
C R C b 6 Rk g A : amﬁhgloapphcabfenaimnalgwemnenlregrﬂauons
g A SRS o “Month” | Day; [
" : AT Tor 3 R B 45 PR
15 Transparter“Acknowiadgement of ReGE!pt»ofWaste e ."_Moh__'th__ Day | Year'
: Typed Name&Stamp Signature ; - i R A O\l

18 Remiver‘scmiﬁcate"_" piNe
. other Waste. - - '

Typed Name & Stamp

\I.

wilimg L‘“ 18t 2 y3 i i NN

94



 Printed on 16:Nov-2019 02:36

TAX INVOICE

_P.l.N MDCB‘NS!N

i
' Bharat Oil & Waﬂn Managcmmll.td. i . e L2, e ;
'ate No. 672. Vill, Kumbhi, Akbarpur Road, N -2~ - - |volce "szgm 7 ?:Ne:v-'zm' : e
KII'IPW-DGHII.UTT&R FRADESH 2”101 B il v 4 S . .
STATE CODE :09 ’ ; — - ¥ -
GSTINUIN 109AADCB1158N22F Customer D : .21 : Mode/Term of Payment o

CIN :U11201 DLZOOTPLCMM

*|Suppliers Ref - 113

Supplier's Ref Dated :« 31-0¢ct-2019

E-Hll uhmbmmrl com

Buyaer/ Recipiont

| UTTAR PRADESH 244221, Indla
STATE CODE:08 -
'GSTINUIN nsmccenm.nzc

~ |ro. NO P.0. DATE -
C.L.Gupta Exports Ltd, * Ea _ SR
18th km Befors llomlabud Delhi Hlshmy er li H24,JP. NAGAR WTS Raferenua No - ¢ WTS Dated
UTTAR PRADESH 244221, India 23482 31-0¢¢:2019
GSTIN/UIN :09AACCG0992J1ZC Vi -f - —
PLACE OF SLPPL'I"‘ UTTAR PRADESH - sm- Codo 09 - sm No:e . Vehicle No': UP?iaﬂ_-mﬁ; d
Billing Address Form « 10: 30551 Eway bill - NA
C.L.Gupta Exports Ltd, e - :
-18th km Before Moradabad, Dnlhl Highway leai. N.H - 24, J P, NAGAR LR NO. B

Reverse t_:hwa'appnc;hlé_: NO

Box/Cases : |

3; Calngory o.s-':'ﬂpnon or-cnous' HSN/SAC | Quantity | Rate (2) | Unit Amount (2)
_a_u_&mmw :
1.1 1353 Chamlcal sludge from waste water traatmanthTPfCETP SIudgc 999432 1165 2,50 KG 2,912.50
Q NA | Battery- Lnd Acid - Expmd.' Used _ 999432 (8260 [19.00 |KG 1,569.40
3 |CEEWS | Fluorescent and other Mercury containing lamps, CFL, Tubelight 990432 |1420 19.00 KG 269.80
1 4 |z, Contaminated cotton rags or other cleaning materials 999432 [9.35 19.00 KG 177.65
: Escrow Fund |999432 5% ©159.42
5 Wi :
; Total Toxable Value 5 088.47
| SGST 9% 457.96
e CGST 9% 457.96
: Round Off 0.39
4L i e
Grand Total 1.2711.2 KG ¥ 6,004.00
Amount chamuble [In words) : INR Six Thuusand Four Rupees Only E.& 0.E
HSN!SAC Taxable Value Central Tax State Tax Total Tax Amount
HARCT T, Rate () | Amount(7) “Rate ()| li-nTaliT(?}_ i SE N
9994:;» 5,088.47 9.00] As7.96( © 9.00] ¥ E~457.96| 915.92
‘ Total 5,088.4 | 457.96( | “457.96] R LY
‘7‘ Tau i\mr)unl (in wcrds} tNR Nim Hundmd And Slrlurl Rupns Only :
!antlnn r Company's Bank Betalls:
B We decbara thal this mvoice shows the aclual price of the guods described and that all . Bank Name : Axis Bank Limited
particulars are lrue and enped AICNO : 908020031262864
2. interest @ 24% per annum payable It the bills is not cleamd.’pmd within 07 dsys of Branch Add : Lajpat Nuglr,}’leal.“ nalhl
presentation of the documents, IFS Code : umuoom%q ‘-'_' *‘»‘.‘;‘P- ; %
3. Please pay only By RTGS/NEFT/DD/Cheque; IF DD!Chequs then Please send to BOWML, \‘or Bharat OII & Waste ll g . ﬁ %
ﬁttn 'Actounts, 11 LGF, Cornmunlty Center, East Of Kailash, New Delni 1100€5. Tel: 011- 3
410007 10#26216456]9?1 7706048 sales{@bharatoil.com -
4. Billl Invoice is final, if no dispute notified in writing with in 7 days of Invoice.  Prepared by Verified by
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o Cm U499

Pl i g S R

i 'Tel:
« - Fax
_e.-rnai_l

Jupta f porbj a&«! o T
‘18 km Before Mo idabad, Delhi Hsghway, ] :

Vill. Jivai, ;‘\mn:;l'ni,?2 0342220%:;050
4P

- 401-501-2477000

: +91 -691-2477300
mall@clgupta com

) .

M /s Bharat 011 & Waste Management Ltd

Vill. Kumbhi Tehsﬂ-Akbarpur

Distt. Kanpur Dehat " i
- Kanpur
Sg_h ng ggg ngte sent ous Waste sent for d] p»g_s_@]_
e - Quantity
S.No. ' ltem . No.- [Kg ,Ratell(g Amount
1 [Sludge [ETP&W) | 1165 /| 25 2912.5
2__|Tube Light - L MR AN T 247
_ 3 "|0ld Battery" 46 | 826 /| 19 1569.4
4 |Cotton Gloves 200 2.7 ¢ 19 51.3
5. _|Rubber Gloves 29 29 | 19 55.1
6 [Used Masks 259 3.75 19 71.25
7. |CFL_ 24 12| 19" | B33
Total 1271.15 4929.35
« - Thankingyou
£ Yo rs]fait_h_fully 2
5 F rC.I . Gupta Exports Ltd
AU Signatory
" )
] pt?
&

llanufacturer & Exporters

Regd. Off'ce DPT 337 DLF PRIME TOWER OKHLA NEW DELHI-110020

Brass Art Ware » E.PN.S. Ware ¢ Wrought Iron Ware + Glass & Crystal Ware + Iron & Steel Ware » Wooden Furniture & Amsonu

96



FOPM 10« o g i ‘Copy for the.sénder
- iSee rule 19 ()] : '

bl B SR ko R b
T R =

P ey 8 e MANIFEST FOR HAZARDOUS AND OTHER WASTE  S.No.:3 99 3 0
1 Occub\er'sf Name & Mailing Address C (3 6‘ 1&1 _ Ofé : &_)_C} }A T
: . Nedy ¥ oy Ko s ;
t : (mcludmg Phone No. and email): PRI RE 3 ‘ ?- D g e f)é)% :
: 2 'Se'nder'sAuthorization No... .. aah ". ‘ | . b |
- [P VefesiDocumentNo. [ Jolley o ude. 99]0//902 0
- |4 Transporter's Name & Address _ HpEa ik o B X
4 (including Phone No. and email)
5 Type of Véhi'cie P _' | (Truck/ Tanker / Speciél Vehicle)
6. Transporter's Registration '
: |7 Vehicle Registration B g U DiLgN 0&7@
h 8 Receiver's Name & Mailing Address e L BHARAT OIL COMPANY (1)
B including Phone No. and email) E-18, Site-IV, Sahibabad Industria
Ghaziabad, UP-201010 Tel.; 0120
# CIN-U11201DL2007PLC 160544 . e-mail:sales@bharatoil.com
() BHARAT OIL & WASTE MANAGEMENT LTD. (IH HARAT OIL & WASTE MANAGEMENT LTD.
Mauza Mukimpur, Roorkee-Lakshar Road, -~ . | Plot # 672, Sikandra Road, NH-2, Kumbhi Village, :
i Roorkee - 247664 UK, Tel. :08874207684 ' Tehsil Akbarpur, Kanpur Dehat, UP, Tel : 0512-2285296
R‘_ : e-mail:sales@bharatoil.com e-mail:sales@bharatoil.com
|9 Receiver's Authorization No. s 2k (I)148wlPPCB!GM:\MNPFCBROWNM‘GHA_ZLABAD!ZMS Valld uplo: 030572023
. v (ii) UEPPCBIHOICon-B-8412018/548 Valid upto: 31/03/2023 {WCB&(&npnrDﬁha’c{UPﬁCBROHWMNPUR D;;\MTW& Valid ﬁpte:ﬁﬂa‘l}mm
3 R 7 d Loy T4 ”.:j\/ﬂg
b - 149 esla Deaion : ' < nb j:’n ﬁ/w\ Wsef) !"‘mL G)fchmH
(1 Total Quantlt.y _ (f&m)+ 153 “"r:ﬂ'la TN or NITP % &'F
. O
4 ~ No, of Containers 81)}‘3071"3 rq ﬁ}gkqéq i ) p‘m s
O P
; ¢ #
E; 12 Physical Form ; (Solid/Semi-Solid/Sludge/Oily/Tarry/Slurry/Liquid)
.. | 13 Special Handling Instructions & Additional Do not throw Drums from truck. In case of leakage/
Information . seapage, use Washing soap at pomtor leak tostopits
i | !eakage
; 14 SENDER'S CERTIFICATE - ; | hereby declare that the contents of the consignment are fully and accurately
i ! . described above by proper shipping name and are categorised packed, marked, |
!: .| Typed Name & Stamp: Signature : and labeled, and are in all respects in proper condition for transport by road
f according to applicable national governmentregulations. - -
: g Month Day Year
i Fa A T : -
| ) wlof L Lo 2o
1 ' 15'Transp6ner Acknowledgement of Receipt of Waste. Month | Day . Year '
 TypedName & Stamp:  Signaturé : L et T T 213l P |
16 Receiver's Ce:trﬁcatef i _
1 . other Waste / _ % Month Day
Typed Name & Stamp \“\.; ‘nw&gfa L 4 i o Ol / * '_Q_ b,




" ' TAXINVOICE _Printed on 10-Feb-2020 10:23

(2" DUPLICATE FOR TRA TRANSPORTERS!OTHER}
| Bharat Ol & Waste Management Ltd. '
4 " Gate No. 672. Vill. Kumbhi, Akbarpur Road, NH - 2 E;::s::im . :’::."
Kanpur-Dehat,UTTAR PRADESH - 209101 - Wi
STATE CODE :09- : .
GSTINUIN :08AADCB1158N2ZF Customer ID : 27 Mode/Term of Payment
PAN :AADCB1158N g
i CINU11201DL2007PLC160944 ; Suppller's Ref:- NRGP No, 154 Supplier's Ref Dated :- 27Jan-2020
Buyer/ Recipient P.0.NO P.0. DATE '
C.L.Gupta Exports Ltd. ) -—
18th km Before Moradabad, Delhi ngh\uy Jival, N. H - 24,J.P. NAGAR WTS Reference No WTS Dated
UTTAR PRADESH 244221, India 26545 27-Jan-2020
GSTIN/UIN :09AACCG0932J12C
PLACE OF SUPPLY: UTTAR PRADESH - Stata Code: 08 SEAL No = Vehicle No : UP21BN2870
Billing Address Form - 10: 35980 . |Ewaybil: NA
C.L.Gupta Exports Ltd. :
18th km Before Moradabad, Delhi Highway Jivai, N, H -24,J P. NAGAR
UTTAR PRADESH 244221, India ' LR NO. ) LR Dated :
STATE CODE :09 :
GSTIN/UIN :09AACCG0992J1ZC i ' : R_a\une Charge Applicable : NO Box/Cases :
sL . : : =
o Category | Description Of Goods HSN/SAC | Quantity | Rate (Z) | Unit Amount ()
Hazardous Waste Disposal Services
1 |3sa Chemical slidge from wasts water treatmenVETP/CETP Sludge 99943z (1840 250  |KG 4,600,00
NA Battery - Used Expired Domestic Alkaline / Rejected Dry Cell 993432 153 19.00 |KG 2,907.00
3 |NA Dust 993432 (120 2,50 KG 300.00
4 |33 Filters contaminated with oil 999432 2.52 19.00 KG 47 .88
5 [33.2 Contaminated cotton rags or other cleaning materials 9994232 28 15.00 KG 532.00
6 |NA Waste Cloth, Cotton, Fabric 999432 (13 18.00 [KG - 247.00
Waste Disposal Services
7 [NA Plastic & Packing Material Waste 999433 (80 19.00 |(KG 1,520.00
B |NA Empty Can - 15L to 30L (MS, HDPE) 999433  |107 19.00 |[ke 2,033.00
Escrow Fund | 993432 5% 245.00
Total Taxable Value
12,431.88
SGST a% 1,118.87
CGST 9% 1,118.87
Round Off| 0.62
Grand Total i 2,3435 1 KG 7 14,670.00
sunt Chargeable (in words) : INR Fourteen Thousands Six Hundred And Seventy Rupees Only E.&0E |
HSN/SAC Taxable Value . Central Tax State Tax Total Tax Amount |
- Rate (?) [ Amount(?) | Rate(Z) | Amount(7) n
_pesdaz : 8,876.88] 9.00| 798400 | 9,00 799.10 1,598,20
859433 3,553.00] 9.00 . 3a77 . s00 319.77 539.54
[ ' Total 12,431.88] | 1,118.87 | 1,118.87 2,237.74
Tax Amount {ln words): INR Two Thousand Two Hundred And Thirty Eight Rupees Only - %
Declaration: Company's Bank Details:
1. We declare that this invoice shows the actual price of the goods described and that all Bank Name Axis Bank Limited
particulars are true and comect. AIC NO.: 908020031262864
2. Interest @ 24% per annum payable it the bills is not cleared/paid within 07 days of Branch Add Lajpat Nagar,New Delhi
presentalion of the documents. IFS Code : UTIBO0D0126

3 Please pay only by RTGS/NEFT/DD/Cheque; IF DD/Cheque then Please send to BOWML,
Attn: Accounts, 11 LGF, Community Center, East Of Kailash, New Delhi 110065, Tel: 011-
41000710/26216466/9717706048 sales@bharaloil.com

4. BilV Inveice is final, if no dispute notified in writing with in 7 days of Invoice.

for Bharat Oil & Waste Management Ltg:« .

Prepared by Verified by Authori

Generated from Waste Tracking & Management System (WTS)sof www.bharatoil.com *




18 km Before Moradabad, De!hi Highway, Fax . +91-591-24773Q0
vill. Jivai, Amroha-244001, india e-mail : mail@clgupta.com
Cin :- U74999 DL2004 PLC 125090 ' '

= @ C.oL. 9“Pta &xp;rfdoltd Y Tel. 1 +91-591-2477000

A
L,

: g 27.01.2020
M/s Bharat Oil & Waste Management Ltd
Vill. Kumbhi Tehsil-Akbarpur
Distt. Kanpur Dehat
Kanpur
CHALLAN |
Sub: Hazardous Waste sent for disposal
Quantity

S.No Item No. [Kg Rate/Kg | Amount

1 |Sludge (ETP & Paint Booth ) 1840 - | 25 4600

2 |Oiu Battery 8 |'453 19 2907

3 |Cotton Gloves 661 9 19 171

4 [Rubber Gloves 130 13 19 247

5 |Used Masks : 900 15 19 285 |

6. |Empty Corrugated Carton 80 19 1520

7 |Empty Container 259 107 19 2033

8 |Used Filter 18 2.52 19 47.88

9 |Polish Dust 120 2.5 300

10 |Oily Rags 4 19 76

Total 2343.52 12186.88

Thanking you

Yours faithfully
For C.L. Gupta Exports Ltd

T R

Authorized Signatory

Manufacturer & Exporters

Erass Art Ware « EP.N.S. Wart; » Wrought Iron Ware « Glass & Crystal Ware « Iron & Stael Ware . Wooden Furniture & Accessories

Regd. Office : DPT 337, DLF PRIME TOWER, OKHLA, NEW DELHI-110020




M EMBE RSHIP CE RT I F]'-C;_ATE

C L. Gupta Exports Ltd

‘M/s.

18th km Before Moradabad Defh: nghway J:va: N. H 24, J.P. Nagar Amroha
' - 244221 Uttar Pradesh - '

is a registered member of our facility

2lot 672, Sikandra Roa'd, NH-2, Kumbhi Village, Tehsil Akbarpur, Kanpur- Dehat, Uttar Pradesh

- for safe, legal & scientific _t)i_sposal_ of Hazardous Waste

BOWML/K/3603/19
Member # : C 53 LR gk

March 31, 2021
Expiry Date :

One may verify 'active! membership by calling
Bharat Oil & Waste Management Ltd. at
011-4100 0710, 2981 6466

2mail : sales@bhératoil.com

-

4 ,
"Membersh1p is subject to the tcrms & conditiong #f agreement & may bt tcmunated by BOWML )\

upon non-payment of dues / payment,

= ' | 100



LTS~

' ' & /6
" Cio[i (7&& J ‘
m\ b o o b C"XP orls M Tel. . +81-581-2477000
@ 18 km Bafore Moradabad, Delhi Highway, Fax ' +91-661.2477300
: Vill. Jivai, Amroha-244221, India e-mail . mail@clgupta.com
Cin - 174998 DL2004 PLC 125090
CLG/HR(96)/18-19/5Y47 C15.02.19%

M/s. Bharat Oil & Waste Management Ltd.

Building. No: 11, Community Center, |
Near National Heart institute, |
East of kailash, LGF,

New Delhi-110065

Sub: Extension of agreement 2nd revision of charges

Sir,

Kindly refer to agreement with you wrt lifting, transporting, treatment,
storing and disposing of the hazardous waste generated at our facility. We
are agreeable for revision of charges proposed by you as attached and
request you to extend the validity of agreement upto 31.03.2024.

Kindly send your concurrence and endorse the agreement

| accordingly.

king You For Bhavat Ol & Waste Management (g,
our Faithfully

. & P,
. L. Gupta Exports Ltd,
Director

Encliaa

)

Manufacturer & Exporters | V

e

Brags Art Ware »EPNS. Ware » Wrougit iron Ware +Glass & Crystal Ware + lron & Stee! Ware « Wooden Furniture & Ace l.f';
' Ragd. Office - OPT 337, DLF PRIME TOWER, OKHLA, NEW DELHI-110020
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S, L Gu X d will have to pay the following chargei for
anagement Services provided by BOWML. Viz Lifting, Transport, Treatment,

the Waste ™M
510ng and Disposal Charge (as follows)

??;._.T‘,.g PH""" *!‘"‘"H ¢‘_'r ]

BOWML Charges

' _ _SIfN_ﬁ..-:T_'\fn_e-Hazardous Wast

‘|1 | Cotton Waste, Hand Gloves, Rs 19/ kg (Rupees Nineteen
[+ | Used cloth masks, only)
Air filters/Fuel Filter /Oily Rugs
& spent oil clay/ sand/Oily soaked,
| Varnish Mix Clothes,
; .'%rErnp&? Cans/Drums/Bottles
Gd & 18 'Gly Sfudge/Mud

|+ " | Chemical Waste,
Asbgstos Gloves / Asbestos cloth
er & Used polythene

" Fuse wbe light, LED, Bulbs & CFL
' Rubber Gloves & Used

| Masks (organic), Used Carbon Mask
'Epoxy Powder Empty Corrugated Cartons,
- Pamt Booth Sludge,

Rs 2.5/ kg (Rupees TWO and
Fifty Paise only)

a) f P_gyment shall be made by Mfs.c |. Gupta Exports Ltd, in favor of Bharat Oil & Waste
' ; .m_ 30 days from date of BOWML invoice.

nt /N ':hfd{?al Taxes / Duties/Lewes}Dctroq/T olls etc, as
""ﬁ'*""""”’?‘ﬁm party.

canned by CamScannef '

BRI
P
LItEL PR
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AGREEMENT

THIS AGREEMENT made on this 1% day of April 2014 between M/s C.1. Gupta Exports
Ltd. a company incorporated under The Companies Act, 19356 having its registered Office
at B-82 Gulmohar Park, New Delh = 110049 India & Its Plant at 17 Km MBD-Delhi NH-
24 village - Jivai; Amroha. India (herein after called as “First Part which expression shall

emdnt Ltd, a

any with its registered office at
i

¢ ltd om
472. NH-2 Kumbhi village Tehsil
Akbarpur, Kanpur — Dehat\

having its Platit at plpa
U }}\ dia. ’{_hg_r.‘e“.inaﬂ}r' '.'- med to as "BOWML” (which
expression shall, unless repugni 0 the context 9f meghing therof, be deemed to mean and
include it successors and assigns' L SERON

X SLART, represented by it's Director. Mr.
Naresh Manglani R e

WHEREAS BOWML has set up an engineered common facility at plot# 672, NH-2
Kumbhi village Tehsi] Akbarpur, Kanpur-Dehat UP to treat. store and dispose of
Hazardous Waste (hereinafier referred as “Hazardous Waste™) as per the guidelines under
the Environment (Protection) Act, 1986 (for short * the Act’y and the Notifications issued
there-under from time to time, Hazardous Waste (Management & Handling ) Rules, 1989
and as amended from time to time (‘the Rules’). BOWML is authorized by up Pollution
Control Board (hereinafter called as ‘BOWML Authorization’) for lifting of Hazardous
Wastes forn anagement, handing and its disposal Eof Bhast Ol Wa\'@%a fﬁfwg”f*’fﬁ' A
Al

y.
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AND WHEREAS FIRST PART desires that the Hazardous waste, being generated at its
production unit mentioned above, to be lified, transported, treated, stored and disposed off.
© by utilizing the services of BOWML, as per the Pollution Control Board Authorization, A

list of Hazardous Wastes which would be generated at the Firgt Part’s production unit at

(address) M/s C.L.Gupta exports Ltd, 17° km MBD-Delhi NH-24 village Jivai Amroha,
India is enclosed herewith marked as Annexure A, .

AND WHEREAS BOWML has represented and assured to FIRST PART that at its facility

as above, BOWML is capable of handling the Hazardous Wastes generated at the FIRST
PART'S said production plant addressed above,

AND WHEREAS FIRST PART has agreed to avail the services for treating hazardous
 wastes at the facilities at E-18, Site IV, Sahibabad Industrial Area, Ghaziabad, UP,

Now therefore, those present witnggged
the Parties hereto as follow.

1. The Scope of Serv'

/
Treat, and Store &

ML is limited to Lify, Transport,
s
]

IRST PART,

1

BOWML on receipt\y \
schedule lifting logisticay f :
within 14 (Fourteen) buShetiayt-4
shall ensure that Hazardous

§6m FIRST PART will plan &
us-Waghes from premises of FIRST P
hIEBRIEY of such information FIRST PART

H
e

B¢ packed in proper container / bags.

BOWML shall at all times comply with all the provisions HW (M & H) Rules
1989 as amended in 2003 MoEf, CPCB,

(%]

4. BOWML shall indemnify and keep indemnified FIRST PART in cases of non
compliance of statutory norms on the part of BOWML,

5. FIRST PART shall ensure that the above Huazardous Waste as per the mandate
given to BOWML for lifting as it is common facility catering to diverse Wastes.
BOWML shall follow Ministry of Environment & & Forests, Central Pollution
Control Board and State Pollution Control Board guidelines, future amendments &
latest disposal technologies,

6. First Part shall provide comprehensive laboratory Analysis report form CPCB
approved laboratories of each type of Hazardous Waste twice a year (Once every 6
months) on identified parameters as discussed with BOWML. BOWML shall also
analyze the hazardous waste for finger print Analysis. In the event there are
differences in the analysis results, First part may send its sample to a mutually
agreed third party at their own cost, New Comprehensive Analysis Report shall be
provided by First part when there is a change in the Hazardous Waste

¢s, Manufacturing process or change in product mix etc. Report must

to BOWML prior to scheduling pickup of Hazardous Waste. Report

For Bharat '&W_ -
SKTS LT, - . ki #é Lt &r{ﬁ
,.‘. ”:,-—(’".1‘}‘; i
S o SR 104




11

o ~%
. FIRST PART shall sfake W(}l@ LN
per the User Charges *Jgther s & &oHattion

must be sent via Electronic mail as well as by courier to BOWML However, it is
specifically agreed between the parties the process details provided by First Part
shall be kept confidential and BOWMI. shall not disclose it to an third party
without the First Part’s prior written consent. This clause shall survive termination
for a period of 5 years after the determination of this Agreement for any reason

The Comprehensive Analysis Report shall determine the Disposal Pathway based
on the Waste Characteristics and as per Waste Acceptance Criteria given to FIRST
PART and any other condition / solution that would help in safe disposal of
Hazardous Waste. Disposal Pathway is mutually agreed between FIRST PART
and BOWML to finalize the disposal base User charges. The base User Charges
are defined in Annexure — A attached to this Agreement.

If FIRST PART provides any false information / declaration or withholding
information (related to Schedule 5 & 6 of the Rules) any time’ during the term of
this Agreement, all liabilities of Hazardous Wastes during Transportation .
Handling, Treatment, Disposal including post disposal period, shall remain vested
as the responsibility of FIRST PART.

The charges for Lifting, Tpentite
as User Charges) will beé@pfies

agement Services 1o BOWML as
: R a5 per payment terms outlined in
Annexure ~ A & Trgnsportation Charges. )

‘\ F L ) 5
‘}0 fe. Ape {F £

FIRST PART is respons D010 segregate /Store / accumulate / fill / load the
Hazardous Waste in the conuingtyprovidedby FIRST PART in a sanitary manner
and as also, the container arew s Bld be accessible to BOWML vehicle, to come
& lift the waste. The transporter / BOWML reserves the right to reject lifting of
Hazardous Waste spilled over the ground and Container whose exteriors are soiled
by Hazardous Waste spillage.

-In case, for any reason, if BOWML vehicle is sent back without giving the

Hazardous Waste, even after being requisitioned by FIRST PART, FIRST PART
has to pay the actual Transport Charges for that trip assuming Fully loaded truck
of Waste.

- FIRST PART shall at all times comply with all the provisions of the Act & rules

from time to time in force & the Guidelines issued from time to time regarding
handling of Waste involving the collection, storage, transportation & delivery
thereof , and shall , without prejudice to the generality of the foregoing, also
comply with all Environment Protection Laws, Safety Laws & regulations from
time to time in force & the Rules, Regulations & Notifications made or issued
there under from time to time. In the event of FIRST PART committing any
breach of the terms of this clause of the Agreement, FIRST PART shall ind emnify
& keep indemnified BOWML from and agamst all claims, payments, costs &
actions of whatsoever nature brought against or sustained or incurred by BOWML

and er paid for or not arising form or as a result of such breach commitied by
F If. For Bhasat i & Wasle
b ; ' / ‘i)-"
:ﬁ":/ _!,..'\p ™




14. The FfRST PART shall indmni.fy & keep indemnified BOWML at all time from

+ -

& against all actions, suits, proceedings, claims third party claims, costs, Payments
& expenses of whats _-'mmmwadamsuffaeaar'iwwaom
whether by reason of or by virtue of non-performance or non-observance or nop
compliance by FIRST PART of any terms & conditions of this Agreement or the
Aet, the Rules and the Guidelines.

IT IS FURTHER HEREBY AGREED BY & BETWEEN THE PARTIES AS UNDER

15.

16.

‘i‘:‘u. Qs

At

9y

Noo
e

20.

This Agreement is valid from [* April 2014 to 31 March 19 (As per clause 6
above) and can be renewed there afler on similar or revised terms and
conditions as may be mutually agreed between the parties.

the terms & conditions as per tae clauses of this Agreement are adhered 10
ISRLART, it will be BOWML's responsibility to Lift, Transport, Treat &
S-@Ne Hazardous Wastes generated by FIRST PART in accordance
. Oty Govt. rules under HAZARDOUS Waste Management &
' Handligg 1989 as amended from time 1o time and FIRST PART skall not

Chave any Ty ility: whatsoever in this regard.

iy

- i £ §
.~ “The main m’u‘éé(of disposal shall be Stabilization / Treatment followed by Direct

k‘:“""'hfnif'l'ucrc_'u.ién. Jhe modes of disposal are dependant on the Hazardous Wastes
stics and RIRST PART shall not have any liability whatsoever in this

The User Charges are subject to Annual Revision on the basis of Govt, of India
Wholesale Price Index [WPI], (Commodities Index — All India ) and once a
quarter in the event of escalation of fuel coss and on major price escalations,
escalation of fuel cost viz. Power Tariff, Change in Disposal Technologies /
Method, Wage Hike etc to name a few. For the purpose of escalation in fuel
cost, 30% of freight rate will be considered as fuel element of the cost,

BOWML reserves the tight to cancel this Agreement if FIRST PART fails /
refuses to pay the bills / dues as per the payment terms applicable to the Fl RST
PART as mentioned in Annexure — A. Notice period of maximum 15 days will
by allowed from the date of submission of Invoice. IF FIRST PART fails to pay
in settlement of the Invoice, FIRST PART shall be liable to pay interest @ 24%
per annum may also result in cancellation of Membership, Forfeiture of Deposi
Termination of this Agreement. Repeated defaults & violations of payment
terms will result in forfeiture of Membership and Membership deposit.

Hazardous Waste that require other alternate destruction technelogies shall be
handled at BOWML's facility. However the prices ff such ireatment
technigues shall be determined on a case to case basis on their characteristics.
For Bharat (il & Waste Management Ljd, |

3,
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28.

30.

31,

ML Y Ay

Nereement may be modified o1 amended only in writing, duly executed by
Dh%alf of the parties hereto.

Ynd conditions of this Agreement may be waived at any time by the
§ eatitled to the benefit thereof. Such waiver must be in writing and
Spiecuted by an authorized officer of Such party. A waiver on ope
2 #ill not be deemed to be a waiver of the same or any other breach or
norfulfillment on a future occasion.

- Weert
o .

@ ﬁny provision of this agreement is held 10 be illegal, invalid or unenforceable

under any present or future law such provision shall be deemed terminable and

the remaining parts and provisions of this Agreement shall remain in full force
& effect,

It will be responsibility of BOWML to get the authorization renewed / extended
from State pollution Contro! Boards before the due dates. ; -

Either party shall have the right to terminate the agreement in the event of
violation of any of the terms & conditions as agreed upon in this Agreement
upon giving 30 days written notice to the other party.

It is clearly and expressly understood by and between the parties that the
activity of lifting, transportation treatmen, storage and disposal of Hazardous
Wastes is an independent contract & it does not come within the purview of the
FIRST PART’s manufacturing & selling activities. It is also clearly understood
& confirmed by and between the parties rhat this contract is for performance of
work & not for suppl y of labour,

Nothing contained in these terms & conditions shall be constructed as Creating
any relationship either direct or indirect of employer & employee hetween the
FIRST PART and the persons engaged by BOWML, The FIRST PART shall
have no liability towards such persons and such persons will not have any claim
whatsoeyer against the FIRST PART for salary, wages, provident fund, gratuity,
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retrenchment compensation or any other compensation for accident or death or
any other claim whatsoever.

32.  Any disputes ariging on any clauses or clauses of this Agreement and the
contents of the Annexure- A hereto between FIRST PART and BOWML shall
be referred to Arbitration, The Arbitration shall be governed by & conducted in
accordance with the provisions of the Arbitration & Conciliation Act, 1996.
Each party shall nominate & appoint one arbitrator & the arbitrators so
appointed shall appoint a third arbitrator who ‘will act as presiding atbitrator,
The arbitration proceedings shall be conducted in English & the Arbitration

all take place at New Delhi, India. The arbitral award, including interim

wsds, if any, shall be final & bindiag upon both parties,

YR Clause 32, FIRST PART and BOWML mutually agrees that the |
' Pel-hi alone, the exclusion of any other, shall have the jurisdiction.

For M/s Bharat Oil & Waste
Management Ltd,

= Fwﬂ:aat@ﬂ&\‘mm%'u.

8 SIGNATORY By its%)r,_- /
! ? T i

Name) £ K T2 A o3 (&a@sh Mzinglmm

Designation (2 An C HPTA'%'M—A Director

(First Part) ? (Second Part)

Witness: Witness H '
LJ L" .

Qi o O
g o
' AR RS T

g

Sh%ﬁd '
Shgn

Regd No g 451201

rh_NO?E‘- Iy F“beic
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Anntxur>e - T

UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Ref. No : 8531/UPPCB/Bijnore(UPPCBRO)YHWM/JYOTIBA PHULE NAGAR/2019
Dated: 16/07/2019

To, .
M/s C L GUPTA EXPORTS LTD
C. L. Gupta Exports Ltd, Vill- Jivai, NH-24 Moradabad- Delhi Highway

Amroha(U.P),AMROHA, 244221
Tehsil : Amroha
District :JYOTIBA PHULE NAGAR

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

; Number of authorization and date of issuec 8531 and 16/07/2019 .
2. Reference of application (No. and date) 5269513 and 21/05/2019 .

3.  MrTEEVRA GUPTA of M/s C L GUPTA EXPORTS LTD is hereby granted an
authorization based on the enclosed signed inspection report for generation, collection,
utilization, storage and disposal or any other use of hazardous or other wastes or both on the
premises situated at C. L. Gupta Exports Ltd, Vill- Jivai, NH-24 Amroha .

Details of Authorisation

ot
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S No.

Category of Hazardous
Waste as per the Schedules
LII and III of these rules

Authorised mode of disposal
or recycling or utilization or
co-processing, etc.

Quantity(ton/annum)

1.

]

The authorised person shall comply with the provisions of the Environment (Protection Act,

1986, and the rules made there under .

The authorisation or its renewal shall be produced for inspection at the request of an officer

authorised by the State Pollution Board .

The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous

1 Schedule 1 (category 33.1) TSDF/Authorized Recyclers 50 no. per day
Empty Containers
% Schedule 1 (category 33.2) TSDF/Authorized Recyclers 10 kg/day
Cotton Waste, Used Cloth Mask
3 Part B Schedule 3 (category TSDF/Authorized Recyclers 5 kg/month
B3040) Rubber Gloves
4 Part B Schedule 3 (category TSDF/Authorized Recyclers 20 No./month
B4030) Old Batteries
5 Schedule 4 (category 19) Paint | TSDF/Authorized Recyclers 50 kg/Month
Booth sludge
6 Schedule 1 (category 1.3) Oily | TSDF/Authorized Recyclers 0.15 kg/day
Rags
7 Schedule 1 (category 5.1) Used | TSDF/Authorized Recyclers 0.1 KL/Month
Oil
8 Part D Schedule 3 (category TSDF/Authorized Recyclers 8 kg/day
B3020) Empty Corrugated
Cartons
9 Schedule 1 (category 6.3) TSDF 20 kg/Month
Melting Furnace Ash
10 Schedule 1 (category 15.2) TSDF/Authorized Recyclers 5 kg/month
Asbestos Gloves/Cloth
11 Schedule 1 (category 3.3) Fuel | TSDF/Authorized Recyclers 5 no./Month
Filter and Air Filter
12 Schedule 1 (category 12.6) TSDF 1000 kg/Month
Polishing Dust
13 Schedule 1 (category 35.3) ETP [ TSDF 40 kg/day
Sludge |
1. The authorization shall be valid for a period of 16/07/2024 from the date of issue of this letter
2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .
A General Conditions of Authorization -

and other wastes except what is permitted through this authorization .

Any unauthorized change in personnel, equipment or working conditions as mentioned in the

application by the person authorized shall constitute a breach of his authorisation .

The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,

leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at

regular interval of time .

The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

It is the duty of the authorised person to take prior permission ot the State Pollution Control

Board to close down the facility .
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8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidentai occurrence and its clean-up operation .

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets gencrated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11.  The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of

Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14.  Annual return shall be filed by June 30th for the period ensuring 31st March of the year .

B Specific Conditions of Authorization

1-The Authorization issued vide letter no. F72473/C-7/Haz.Auth./68/2016 dated 18-01-2016 is
hereby revoked.

2- Unit shall ensure compliance of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016. |

3- Unit shall comply with the provisions of Rule 19 of The Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and send copy of Form 10 regarding
Manifest for Hazardous and Other Wastes.

4- Unit shall comply with the provisions of Rule 20 of The Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and submit Annual Returns to State
Board in Form-IV.

5- Unit shall comply with the directiors issued by Hon'ble National Green Tribunal in O.A. No.
220/2019 Adil Ansari vs. M/s C.L. Gupta Export Ltd.

( Authorized Signatory )
Am i't . Digltally signed by

" Amit Chandra
Chandra,/ oiesess
UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, Bijnore for information and

4 - Digitally signed by
necessary action . Amit ' Amit Chandra

Chandra 735750
CEO/EE, I/C Circle
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BHARAT OIL COMPANY (I) REGD

www.bharatoil.com
Passionately Protecting Mother-Nature Since 1978

MEMBERSHIP CERTIFICATE

M/s. Krishna Murari Organosys Pvt. Ltd.

B-169-170, Industrial Area, Phase-2, Noida, Uttar Pradesh & F - 84,
— Site - B _Surajpur, Greater Noida, Uttar Pradesh
is a registered member of our facility
E-18. Sahibabad Indl. Area, Site-1V, Ghazibad - 201010 (UP)
for safe, legal & scientific Disposal of Hazardous Waste

BOC/207/14

Member # :

November 25, 2020
Expiry Date :

One may verify 'active' membership by calling
Bharat Oil Company (1) Regd. at

O11-4100 0710, 2981 6466 o Email : sales(@ bharatoil.com

For Bharat Oil Co, (1)Regd
*m-‘u,,\. ) ) :
N T™ =
or

5T o
\ Au _\;!gnator\‘
K_I/}! *Membership 1s subject to the terms & conditio

of agreement & may be terminated by BOC,
- upon non-payment of dues / payment.
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[ agreement Renewed on this 11" Day December E!Eh::t:wccn M/s. Krisha Murari Organosys Pvi Lid. ¢

{ ompany Imnrpnr“ned under Indian Company Act. 1956, having its Registered Office and Manulaciuring plant
Plot No. B- 169, Phase-'2, Noida- 201305 UP (hereinafter called as “FIRST PART" which expression shall,
unless re pgglum 10 the context or meaning thereof, be deemed to mean and include its successors nominees and
issigns of ghe FIRST PAR'
: AND
Bharat Oil Company (India) Registered (BOC) a partnership concern registered under the Partnership Act with its
regisiered Bitice at 169 Kailash Hills, New Dethi 110063, duly registered with Central Pollution Control Board, having
s CHWTSDE at F-18, Site [V, Sahibabad Industrial Area, Ghaziabad, (UP), duly authorized by the UPPCB, under the
Uivironmént Protection Act 1986 (for short the *Act’)and the Hazardous and Other Wastes (Management &
_ Fransboundary Movement) Rules, 2016 and / or the E-Waste (Management) Rules 2016 (for short “The Rules’) as
pu amended om time to time, represented by its Director/Partner, as the case may be ( hereinafter called as “SECOND

PARY - wEnch expression shall, unless repugnant to the context or meaning thereof. be deemed to mean and include its
successorsfnominees and assigns of the Second Part.

WHEREAS FIRST PART is engaged in Manufacture of manufacturing of Paints & Thinner and during the said
Progess (IL'}I\ ities difterent types of wastes including Hazardous Waste are generated as per Annexure to this Agreement.

AND WHEREAS the FIRST PART desires that the Hazardous Waste. being generated at its production unit
mentioned fibove, 1o be lifted, ransported, treated, stored and disposed of, by utilizing the services of SECOND
PART, as per the Pollution Control Board Authorization (list of lgezardous Wastes and their tentative quantity, which

ould be generated at the FIRST PART plant located at B- 169, Phase- 2, Noida- 201305 UP is enclosed herewith

marked s Annexure.

AND \\-rl-_lll;.-\s the SECOND PART has represented and assured to FIRST PART that it's Facility in
b anpur/Rogrkee/Sahibabad is duly authorized by the concerned State Pollution Control Board and further capabie of

handling the Hazardous Waste generated at the FIRST PART premises. *
I
i For Bharat Oil Co. (1) REgd.
)¢ Knsnng Murgll Uiganosys Fvt Lo
¢ '|. N o “':-.
i Lt‘t) 9 » Partner

. | i !
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AND WHEREAS FIRST PART has agreed 1o avail the services of Second Part for treating the Hazardous Wastes, in its
above-named facility/facilities.

Now. therefore, those present witnessed and it is hereby declared and agreed by and between the Parties as

follows: -

‘et

6

I'he scope of services to be provided by Second Part is limited to lift, transport through authorized vehicles, treat,
store and dispose of Hazardous Waste of FIRST PART as per the guidelines prescribed by Pollution Control
Board or FIRST PART can also send HW to SECOND Part’s Plant directly at its own cost.

Seeond Part, on receipt of written information from FIRST PART, will plan and schedule lifting logistics of the
Hazardous Wastes from the premises of FIRST PART within three (3) business days of receipt of such
mformation. FIRST PART shall ensure that Hazardous Wastes must be packed in proper & leak proof Bags or
polythene Bags or containers for safe transportation,

SECOND PART shall at all times comply with all the provisions of Hazardous and Other Wastes ( Management
and Transboundary Movement) Rules, 2016 as amended from time to time framed by MoLI/CPCR.

SECOND PART shall indemnifv and keep indemnified FIRST PART from all losscs. damages, and third-party
Claims after taking out HW from the premises of the FIRST PART, in cases of non-compliance of statutory
norms on the part of SECOND PART.

FIRST PART shall keep ready the Hazardous Waste as per the mandate given 10 SECOND PART for collection,
as s @ common facthity catering Lo diverse wastes. SECOND PART shall follow Ministry of Environment &
torest, Central Pollution Control Board and State Poilution Board guidelines, future amendments and latest

disposal technologies

VIRST PART shall ensure that the above Hazardous Waste must be packed & labeled as per rules in proper
contamers/bags so as Lo prevent any damage/spillage of the material, during transit to SECOND PART factory
Rates are with Containers/Bags, arranged by FIRST PART shall be of Metallic/PVC/Leak proof Bags and kept at
the storage place under cover. Container/Bags’ weight will also be added in the weight of the material for
disposal charges and these are not returnable basis,

FIRST PART will provide labour and special Material Handling Equipments at its own cost to lift and load the
containers at the FIRST PART premises, in the vehicles for the transportation.

FIRST PART has mandatory obligations to provide the entire process detail which leads to generation of

Hazardous Waste and its tentative Quantity per month or year to SECOND PART for the purpose of determining
the waste charactenistics and to decide parameters for comprehensive analysis and process for disposal. However,
it 1s specifically agreed between the parties that the process details provided by FIRST PART shall be kept
configential and Second Part shall not disclose it 1o any third party without the FIRST PART prior written
consent. This clause shall survive termination for a periogpof 1 (One) year after the determination of this
Agreement for 1

any reason whatsoever.

FIRST PART must provide comprehensive Laboratory Analysis Report from a CPCB approved Laboratory of

each type of Hazardous Waste for Finger Print Analysis. In the event there are differences in the analysis results.

For Bharat Oil Co' 1fj Regd.

A
G &
=1 Manatory Partner

For Krighna Hmfi Ll L LG,

. o oh

.
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16,

FIRST PART may send its samples to a mutually agreed THIRD PARTY at their own cost. New Comprehensive
Analysis Reports shall be provided by FIRST PART when there is a change in the Hazardous Waste
characteristics, manufacturing process or change in the product mix etc. Reports must be provided to SECOND
PART prior to scheduling pick-up of Hazardous Waste. Reports shall be sent via Electronic mail as well as by
couner/speed post to SECOND PART.

. I'he comprehensive Analysis Report shall determine the disposal Pathway based on the Waste Characteristics

and as per Waste Acceptance Criteria given to the FIRST PART and any other condition/solution that would
help in safe disposal of Hazardous Waste. Disposal Pathway is mutually agreed between FIRST PART and
SECOND PART 1o finalize the disposal base or basic USER CHARGES. The base User Charges are defined in
‘nnexure o this Agreement.

- FIRST PART will maintain and provide details of the HW as per the provisions in various Forms prescribed in

the Rules. These Forms can be provided by SECOND PART at cost or be printed by FIRST PART as per the
formats given by the SECOND PART.

I FIRST PART provides any false information/declarations or withholds information in relation 1o the
provisions of Hazardous Waste rules and / or E-Waste rules any time during the term of this Agreement, all
charges of Hazardous Waste during transportation, handling, treatment and disposal including post-disposal
period shall remain vested at the responsibility of FIRST PART. -

I'he charges for collection, treatment, storage, and disposal facility (hereinafter called as User Charges) will be
applicable to FIRST PART/SECOND PART as per Annexure.

FIRST PART shall make payment for Waste Management Services to SECOND PART and vice-versa per User
Charges and other terms and conditions as per payment terms outlined in Annexure.

FIRST PART is responsible to segregate/store/accumulate/fill/load the Hazardous Waste in the container
provided by FIRST PART in a neat and proper manner and so also, the container area should be accessible to
SECOND PART's vehicle, to come and lift the Waste. The Transporter/SECOND PART reserves the right 1o
reject lifting of Hazardous Waste spilled over the ground and container whose exteriors are soiled by Hazardous

Waste spitlage due 10 leakage.

In casc, for any reason, the SECOND PART's Vehicle is sent back without giving the Hazardous Waste even
after being requisitioned by FIRST PART, FIRST PART will have to pay actual transport charges to SECOND
PART, for a minimum load of Three (3) MT.

FIRST PART shall at all times comply with all the provisions of the Acts and Rules from time to time in force
and the Guidelines issued from time to time regarding handling of Waste involving the collection, storage,
transportation and delivery thereof, and shall, without prejudice to the generality of the foregoing, also comply
with all Environmental Protection Laws, Safety Laws and Regulations from time to time in force and the Rules,
Regulations and Notifications made or issued thereunder from time to time. In the event of FIRST PART
commutting any breach ol the terms of this clause of f@'ccmcnl. FIRST PART shall indemnify and keep
indemnified SECOND PART from and against all claims, payments, costs and actions ol whatsoever nature

“brought against or sustained or incurred by SECOND PART arising from or as a result of such breach committed

by FIRST PART in that behalf, provided these are proved.

For Bharat Qil Co. (I) Regd.

ke
“atory Fartner
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FIRST PART & SECOND PART shall indemnify and keep indemnified each other at all times from and against
alt'actions, suits, proceedings, claims, third party claims, costs, payments and expenses of whatsoever nature
Made or suffered or incurred by the other PART whether by reason of or by virtue of non-performance or non-
observance or non-compliance by either PART, of any terms and conditions of this Agreement or of the relevan
Act, the Rules and the Guidelines.

ITISFURTHER HEREBY AGREED BY AND BETWEEN THE PARTIES AS UNDER:

I'his Agreement is effective from 26™ November 2019 to 25* November 2024.

FIRST PART shall use the services of the SECOND PART during the period of this contract to dispose
sencrated hazardous waste at agreed prices, while the agreement is in force, SECOND PART must legally and
sately collect, transport, treat, dispose hazardous waste from FIRST PART during the agreed period per rates
agreed while this Agreement is in force and payments made as per Agreement terms.

' all the terms and conditions as per the clauses of this Agreement are adhered to by FIRST PART. it will be
SECOND PART's responsibility to lift, transport, treat and dispose of the Hazardous Wastes generated by
FIRST PART in accordance with prevailing Govt. Rules and FIRST PART shall not have any liability
whatsoever in this regard,

The main mode of final disposal of HW shall be Incineration/Pre-Processing/Co-Processing/Land-filling and ash
would be cemented and landfilled. The modes of disposal are dependent on the Hazardous Wastes'
characteristics and FIRST PART shall not have any liability whatsoever in this regard.

i The User Charges are subject to Annual Revision on the basis of Govt. of India Wholesale Price Index [WPL].

(Commodities Index-All India) and once a quarter in the event of escalation of fuel costs and on major price
escalations, escalation of fuel costs viz., Power Tariff, change in Disposal Technologies/Method, Wage Hike
clee 1o name a few, For the purpose of escalation in fuel cost, 30% of freight rate will be considered as fuel

clement of the cost.

SECOND PART reserves the right to cancel this Agreement if FIRST PART fails/refuses 10 pay the bills/dues as
per the payment terms applicable to FIRST PART as mentioned herein and in Annexure. A Notice period of
maximum Fifteen (15) days will be allowed from the date of lifting of material. If FIRST PART fails to pay in
seltlement of the Invoice, it shall be liable to pay interest (@ [8% per annum and this may also result in
cancellation of FIRST PART Membership, forfeiture of deposit, and termination of this Agreement. Repeated

defaults and violation of payment terms will also result in cancellation of Membership and forfeiture of

Membership deposit.

Hazardous Wastes that require other alternate destruction technologies shall be handled at SECOND PART s
facility. However, the prices for such treatment techniques shall be determined on a case-to-case basis on their
charactenstics,

Notwithstanding any thing contained herein, neither Part ﬂ:elp shall be liable for damages or have this
Agreement terminated for any delay or default in the performance of such Part hereunder if such delay or defiult
in performance derives from conditions beyond the reasonable control of such Part, including but not limited to,
acts of God, fires, floods, extreme drought, riots, work stoppages, embargoes, governmental actions or damage
10 the plant or facility or any cause unavoidable or beyond the control of either part including any arbitrary ruling

For Knshna Muran Ja
(g e

Signatory Partner

_jspaua  ForBharal Oil Co. (IYRéga.

g

gt g
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by the Government prohibiting the handling of the Waste or continuing domestic or international problems such
as wars or natural calamities,

I'his Agreement shall be deemed 1o represent the entire Agreement between the parties hereto regarding the
subject matter hereof and shall supersede, cancel and replace all prior agreements or arrangements, if any. in this
behalf, signed/entered into by and between the parties hereto.

- [his Agreement is on principal to principal basis and nothing contained herein shall be deemed 1o constitute s

parinership, joint venture or agency by and between the parties hereto.

[his Agreement may be modified or amended only by writing, duly executed by or on behalf of the parties
hereto.

Any terms and conditions of this Agreement may be waived at any time by the party that is entitled to the benefit
thereof. Such waiver must be in writing and must be executed by an authorized officer of such party. A waiver
an one occasion will not be deemed to be a waiver of a similar occasion or any other similar breach or non-
fulfillment on a future occasion.

H1 ITany provision of this Agreement is held to be illegal, invalid or unenforceable under any present or future laws,

such provisions shall be deemed terminable and the remaining parts and provisions of this Agreement shall
remain in full force and effect.

Fither Part shall have the right to terminate this Agreement upon giving 30 days written notice to the other Part
with a reasonable cause.

©Iis clearly and expressly understood by and between the parties that the activity of lifting, transportation.

28
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treatiment, storage and disposal of Hazardous Wastes is an independent contract and it does not come within the
purview of the FIRST PART manufacturing and selling activities. It is also clearly understood and confirmed by
and between the parties that this contract is for performance of work and not for supply of Labour.

Nothing contained in these terms and conditions shall be construed as creating any relationship either direct or
mdirect of employer and employee between the FIRST PART and the persons engaged by SECOND PART. The
FIRST PART shall have no liability towards such persons and such persons will not have any claim whatsoever
against the FIRST PART for salary, wages, provident fund, gratuity, retrenchment compensation or any other
compensation for accident or death or any other claim whatsoever.

5. Any dispute arising on any clause or clauses of this Agreement and the contents of the Annexure hereto between

FIRST PART and SECOND PART shall be referred 1o an Arbitrator of repute by SECOND PART. The
Arbitration shall be conducted in accordance with the provisions of the Arbitration and Conciliation Act. 1996
with amendments thereof. The arbitration proceedings shall be conducted in English and shall take place at New
Delhi, India. The arbitral award, including interim awards, if any, shall be final and binding upon both parties,

Subject to the provisions of the foregoing clause, FIRST PRRT and SECOND PART mutually agree that the
courts of New Delhi alone, to the exclusion of any other, shall have the jurisdiction.

AR B ad dispose waste from FIRST PART only if FIRST PART has valid & active
. consen| enerate waste and operate the specified unit by relevant UPPCH, FIRS T PAR]
authonzed to penerate Hazardous Waste vide UPPCB approval No, ... . Lated
Page 5
ForKrishna Muzsx ganosys P L. For Bharat Ol Co. (1) Regd.
. i
; b ‘\Yé T,rtv‘-"‘ =
<> Signatory Partner
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(copy altached), and has valid unexpired Consent to Operate under Air/Water Act No. 6370163745
Daicd - 25/08261Y  Valid 6l 31/072020 (copy attached). The actual operation  of  collection
cospottationStorage: |reatment/Disposal of Hazardous Waste from FIRST PART will stat only  alier
sig the copy of valid approval of Ai/Wate/HW Consents from FIRST PART. FIRST PART will notity
i 30 daps 0 SECOND PART if it has been ordered closure by relevant state pollution coantrol board

s court of junsdiction over it and that during the term of this agreement.

Lhis Agreement is signed on this 11™ De:

For Krishna Murari Organosys Pwvt. Ltd. For Bharat Oil Company (I) Regd.
: For Bharat Ojl Co. (! :
For Krishna i (1) Regd
\uthorized Signatory  authonsed Signatory . Partner
MUKESH SIKKA & SYSTEM HEAD Authorized Signatory /Partner
“805269648 (BT Manglani/ Naresh Manglani)
Witnesses ?
I Sweksha Sahu (9599489200)
MANAGER HR (Name and Address)
2. SHEKHAR (8588830309) 2 .M 18762496
EXECUTIVE (bhupesh(@bharatoil.com)

Qe

GST No.OSAACCKSE109MI1 Z5
PAN No. AACCKB109M

Phone: 78952696948

Email: admin2@FIRST PART.com

"
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CENTRAL POLLUTION CONTROL BOARD
Ministry of Environment, Forest & Climate Change

Government of India
F. No. B-Others(N)/CPCB/2019-20 | Date: 04.08.2020

. Office Memorandum

Sub.: Minutes of Meeting held on 3{}5@07.2020 in the matter of Adil Ansarivs. C.L. Gupta Exports Ltd.,
0.A. No. 220 of 2019

A meeting was convened on 30.07.2020 through video canference at (03:00 PM with officials of UPPCB,
CGWA, RO-Bijnor, CPCB and DM-Amroha to review the compliance status of the unit, M/s. C.L. Gupta
Exports Pvt. Ltd. & Ors, Amroha, UP and to deliberate on the representations received from the unit
vide letters dated 21.07.2020. The Minutes of Meeting is enclosed for kind information and necessary

action please.
o
Aﬂ)d o4\ o[

(Dr. A.K. Vidyarthi)
Addl. Director and In-charge WQM-II

Encl. As Above

To

2. CEQ, Circle-7, UPPCB: ceo7@uppch.com

3. RO, Bijnor, UPPCB: robijnaur@uppcb.com

4, Regional Office, Northern Region, Luckhnow, CGWB: rdnr-cgwb@nic.in
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Minutes of Meeting of the Joint Committee constituted by Hon’ble NGT comprising officials
from UPPCB, CGWA, CPCB and Sub District Magistrate, Amroha held on 30.07.2020 at 3.00
PM through video conference to review the compliance {status of the unit, M/s. C.L.Gupta
Exports Pvt. Ltd.,, Amroha, UP in the matter of Adil Ansari Vs M/s. C.L.Gupta Exports Pvt.
Ltd. & Ors. in O.A. No. 220/2019 gt :

Hon’ble NGT in the matter of Adil Ansari Vs M/s. C.L. Gupta Exports Pvt. Ltd. & Ors. in O.A. No.
220/2019 vide its order dated 4" December. 2019 has considered the report dated 03.12.2019 filed by
a Joint Committee of the CPCB, UPPCB and CGWA on the basis of the inspection carried out on 16"
October, 2019,

Hon’ble NGT has directed as below:

“9. In view of the above, let further follow up action be taken hy the statutory regulators-CPCB, State
PCB, CGWA and District Magistrate, Amroha in accordance with the due process of law.”

In order to review the compliance status of the unit. M/s. C.L. Gupta Exports Pvt. Ltd. & Ors,
Amroha, UP and to deliberate on the representations receited from the unit vide letters dated
21.07.2020, a meeting of Joint Committee comprising of l'eprésentatives of UPPCB. CGWA. CPCB
and Sub-District Magistrate, Amroha was convened on 30.07.2019 at 3.00 PM through video
conference. !

The list of participants is enclosed at Annexure-1.

In the meeting. point wise compliance status of the unit with respect to the recommendations made in
the joint inspection report accepted by Hon’ble NGT vide its order dated 4" December, 2019 were
discussed and following observations are made:

a)  Central Ground Water Authority (CGWA) has issued No Objection Certificate (NOC)
vide letter dated nil (23.04.2020: as informed by CGWA) to the unit for ground water
extraction of 155 KL.D for domestic and drinking purpose only, effective from 21.12.2018.
Representative of CGWA informed that NOC was: granted on the basis of the affidavit
submitted by the unit to use ground water for domesétic purpose only and not for industrial
purpose. UPPCB confirmed that four bore wells) are sealed with concrete structure.
However, two of the operational bore wells are located in the industrial premises only and it
could not be ensured that use of ground water is exclasively for domestic purpose.

b) It was informed by UPPCB that the unit is arran‘gi&g water through tanker for industrial
purpose however, source of the same could not be ‘investigated. UPPCB was requested to
confirm the source of water used for industrial purpose and operational status of the
industry during lockdown period. so that EC can be revised accordingly. The committee
was also of the view that the lockdown period from 21.03.2020 to 28.05.2020 may not be
considered while calculating EC in case the unit provides documentary evidence of non-
operational status during lockdown period to the satigfaction of UPPCB

¢)  Considering the NOC received by the unit, Iirf;'iroumemal Compensation for illegal
withdrawal of ground water has been revised and recalculated by the Joint Committee.

d) It was observed that till date, neither the unit nI UPPCB have submitted point wise
compliance status w.r.t the observations and re¢c@mmendations of the joint committee
report. The unit has only submitted the effluent analiysis result of Effluent Treatment Plant
(ETP) outlet carried out by NABL accredited lab ry which indicate that effluent quality
parameters are within the limit of the stipulated § rds, but as per the observations in the
Joint inspection report, the unit was not having adequate two stage biological treatment

Page 1 of 3
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system viz, primary claif‘:iﬁerfsccondar}-' biological treatment units at ETPs & Sewage
Treatment Plants (STPS)'%[ [ocated at Wooden artware section, Metal artware and Glass
artware mfg. section and 1"ul{‘ located at residential colony. which are required to provide
requisite treatment to th Ig_ef'ﬂuenl‘ In absence of the same. it is not possible to achieve
prescribed effluent dischdrge norms. hence possibility of dilution of ETPs with the fresh
water couldnot be ruled ouit. Also. the report received from the unit is of July, 2019, which
mentions that the sample i%s taken from ETP and has not specified the division of the unit.

e) On this matter, UPPCB 'bﬂ’icia] confirmed that the unit has installed requisite primary
clarifier/ secondary bioloi'g_ical treatment units and UPPCB has verified the same through
inspection, which was cafried out after joint inspection. UPPCB was requested to submit
the point wise compliancu}i status of the unit as per inspection carried out by UPPCB based
on which the Show cause notice of the unit was withdrawn vide letters dated 8.06.2020 and
9.06.2020 along with Ie\-'y;‘l':ng EC.

f)  Representative of UPPCB confirmed that as recommended by the Joint Committee, the
unit has dismantled the open drain, which was observed during inspection near the STP
located in the residential colony. The unit also annexed a photograph for the same in its
letter-dated 21.07.2020.

g) Minor typographical and galculation errors made in the EC calculations were observed by
the Joint Committee whilai making the fresh calculations based on the decisions taken in the
meeting. Hence. with agreement o fall the joint committee members it was decided to revise
the calculated EC amount and same may be submitted to Hon’ble NGT as Status report

before the next date of hearing i.c.. 06" August, 2020.

h) The unit vide its letters dated 21.07.2020 has submitted Form-10 for hazardous waste
disposal which were not provided at the time of inspection and the same seems to be in
order. Hence, the commitﬁee decided to waive off the EC levied for disposal/handing over
hazardous waste to unauthorized place/party subject to verification of Form-10 by UPPCB
and accordingly EC amount shall be revised.

Based on the detailed deliberations held, the committee recommended the following:

The UPPCB shall submit detailed point wise compliance report to CPCB against the
recommendations made by the joint committee by 01.08.2020, so that the final status report
may be prepared along with the revised EC and submitted to Hon’ble NGT before the next
date of hearing i.e. 06.08.2020.

The meeting ended with thai}k,\ 10 and from the chair.
(s
| ! e e st e o
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The list of participants is as follows:

Annexure 1

S.No. | Name of Officer | Organization | Designation Email-1d
I. | Sh. AK.Vidyarthi | CPCB-Delhi | DH-WQM II akvidyarthi@gmail.com N
2. | Sh. M.K.Biswas CPCB- Delhi Se. B biswasmrinal@gmail.com
3. | Sh. Sanjay Bansal | District SDM. Amroha | dmjpn/@nic.in
Administration,
Amroha
4. | Sh. Amit Chandra | UPPCB CEO-7 ceo’(@uppeb.com
5. | Sh. M.K. Tripathi | CGWB | RD. CGWB, rdnr-cgwb(@nic.in
| NR
6. | Sh. J.P.Maurya UPPCH RO-Bijnor robijnaur@uppeb.com
/.| Sh. AK. Sharma UPPCB AEE-Bijnor robijnaur@uppeb.com
8. | Sh. Shiv Pratap CPCB- Delhi S¢. D spriitd@gimail.com
Raghuvanshi
9. | Ms. Anu Chetal CPCB- Delhi Sc. B chetalanu@gmail.com
104 Ms Shivangi CPCB- Delhi RA-I shivangigoswamid4 | 3/ gmail,
Goswami com
11, Megha Chauhan CPCB- Delhi JRF chauhan.megha350:@gmail.com
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Item No. 05 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 220/2019

(With Report dated 03. 12.2019)

Adil Ansari Applicant(s)
Versus

M/s. C. L. Gupta Exports Pvt. Ltd. & Ors. Respondent(s)

Date of hearing: 04.12.2019

CORAM: HON’BLE MR, JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE S.P WANGDI, JUDICIAL MEMBER
HON’ELE DR. NAGIN NANDA, EXPERT MEMBER

For Applicant(s): Mr. Adil Ansari, applicant in person
For Respondent(s): Mr. Daleep Dhyani, Advocate for UPPCB
Mr. Priyadarshi Gopal, Advocate for R-1

ORDER
Remedial action against the illegal discharge of hazardous waste into
the river Ramganga and illegal drawal of ground water by M/s C.L.
Gupta Export Ltd., Amroha, U.P., is the grievance in this application.
Vide order dated 08.03.2019, a joint action taken report was sought

from CPCB and the State PCB.

The matter was considered on 29.08.2109 in the light of the report
dated 07.05.2019 filed by the Uttar Pradesh State Pollution Control
Board showing that the unit was violating Hazardous Waste
Management Rules, 2016 by storing hazardous waste like empty
containers of paint, lacquer, electroplating chemicals, oil soaked
cotton rags, used oils etc. It was further found that industry was
involved in the expansion /modification of premises and Thermo-coal
manufacturing unit was found operational without having consent to

establish/ operate. The effluent analysis report of wood division and
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metal division were not as per parameters. The unit was directed to
pay Rs. 10 lacs as environmental compensation and not to operate

expansion/ modification component without CTE and CTO.

The Tribunal observed:-

5 The UP State PCB has also filed a report on 16.07.2019 to the
effect that authorization has been applied for disposal of
hazardous waste like empty containers of paint, lacquer,
electroplating chemicals, oil soaked cotton rags used oils ete.
Thermo coal manufacturing unit has filed an application for
consent. The unit has set up a blower. Treatment equipments
have been installed to deal with pickling phosphate and
electroplating activities. Sample was found to be compliant from
wooden and glass division also. Tllegal borewells have been
closed. Sewage disposal is taking place.

6. In view of the joint Committee report filed on 07.05.2019, a
further updated status needs to be submitted by a Jjoint
Committee of CPCB, UP State PCB and CGWA. The joint
Committee may also make an assessment of the compensation
to be recovered for the damage caused which should cover the
entire period of damage and should be deterrent having regard
to financial capacity of the unit and the nature of violations. The
nodal agency will be the State PCB for coordination and
compliance. The report may be furnished within two months by
e-mail at judicial-ngtdgov.in.”

Accordingly the Joint Committee has filed a report on 03.12.2019.
With reference to the recommendations in the last joint inspection

report, the status has been indicated as follows:-

9,0 Compliance Status of the Recommendations provided in the last

Joint commitlee inspection report
Table 14 Compliance status of the recommendations provided in the last Joint
committee inspection report

Recommendation in the last
Joint committee Inspection
report
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Total domestic wastewaler

industry/ colony is about 175
KLD. The industry has

STPs and rest sewage passes
through septic tank. The
Industry must installed STP
for remaining capacity of 55
KLD,

generated fromnew STPof 120 KLD
capacity at the | Complying

installed 120 KLD capacity oftreatment of sewage

The unit has constructed

residential  colony for

generating from the

residential  colony and
started its operation
from 14th June, 20109,

It should be ensured by the
industry  that drain/outlets,
carrying  industrial/domestic
wastewater  which are
connected with Kacha pond
are  to be dismantled or
sealed and no water or

wastewater  from the
premises reach the pond at
any time outside the
premises.

observed from  the
periferrial wall of
residential colony's STP,
which was going into the
Kachha Pond, which is
located behind the unit,

The unit has  not
dismantled open drain,
which s carrying
domestic wastewater at
the residential colony
behind the installed STP.

A Leackage was | Non-complying

As per the permission from
CGWA only 02 bore wells are
allowed for abstraction of
groundwater. The remaining
04 bore wells installed in
premises should be
dismantled immediately.

remaining 04 borewells
were found just covered

with the help of red cloth
and all  the other
connections were

observed along with the
borewells.

At the time of inspection Non-complying

The industry must be strictly
Jfollowed ZLD process,

observed from  the
periferrial wall of
residential colony's STP,
which was going into the
\Kachha Pond, whiech is
located behind the unit,
UIndustrial  effluent was
being mixed with the
domestic  effluent and
was being used in
gardening, which is not
acceptable to establish
ZLD.

1A Leackage was | Non-complying

At the time of inspection, it
was  found that industry is
involved in the
expansion/ modification in
premises  hence industry
must be obtained CTE from
UPPCB before
expansion/ modification,

CTO under section 21/22
of the Air (Prevention &
Control of Pollution) Act,
1981  from UPPCB for
Thermocoal Block
manufacturingplant dated
27.09.2019, which is
valid upto 31.12.2019

The unit has obtained Complying
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T Tndustry has obtained |The  industry  has | Complying T

the authorization for disposal obtained the
of Hazardous waste ETP | authorization (No. 8531,
sludge only. At the time off issued dated

inspection, it was found that |16. 07.2019) for disposal
other  type of hazardous of hazardous waste like
waste also stored in the empty containers,
premises like empty cotton waste, used cloth
containers of paint, lacquer, mask, rubber gloves, old
electroplating chemicals, il batteries, booth sludge,
soaked cotton rags, used oils oily rags, used oil,

otc. The industry must be |EMPY ~ corrugated
© brained authorization for all_[cartons, melting furnace
types Hazardous waste ash, asbestos

generated from the factorygloves/ cloth, filter and
and it should be ensured to &7 filter, polishing dust

dispose of through and ETP sludge from
authorized TSDF only. UPPCB, which is valid
upto 16.07.2024.

|Authorization ~ No. 8531
is placed at Annexure- 7.

7 The industry should install an The unit has not | Non-complying
clectromagnetic  flow meter Installed  electromagnetiq
on all the water supply flow meter on all the water
system as well as inlet andsupply system as well
outlets of the ETPs and STPs inlet and outlets of th
and proper record/ IogbooksETP s and STPs.
should be maintained. The unitis maintaining
logbook for flow meter
reading only and not for
daily sludge generation,
hence it can  be
concluded that the unit
is partially maintaining
the record/logbooks.
8. low meters installed at the The unit has not yet Non-complying
outlet  pipeline of the wood relocated the  flow
case ETP and outlet of STPs  |meters which are
should be relocated  to any installed at the outlet
uitable outlet  position [pipeline of the wood
having easy access for case ETP and outlet of
getting the  flow  details ofSTP s to other suitable
treated effluent. outlet position haymg
easy access for getting
the flow details of
treated effluent.
9. The performance of wood |Analysis result  of | Non-complying

case division ETP is poor and samples collected from
not meeting the general ETP outlet of Wood
effluent discharge norms for | division showed BOD-43
inland surface water. The unit mg/I against the General
must upgrade and augment Standard of 30 mg/Iand
ETP to meet the standards. NH3-N-68 mg/I against
The ETP treated wastewater | the General Standard of
strictly should not be used for | 50 mg/I for discharge to

irrigation/ horticulture inland surface water,
purposes  till up-gradation  of which is non-complying
ETP system. {refer Table 7).

|-
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10, Cyanide value of metal and Cyanide value of meta Complying
wood case division ETPison | and wood case division|
higher sight so,  unit should | ETP was observed BDL

operate and maintain CN |and 009 . mg/1
(Cyanide) removal unit |respectively against the
Properly to meet the standard for discharge
standards. to Inland surface of 0.2

mg/l, which was within
the limit.

5. Conclusions on various issues are as follows:-

“10.0 Conclusion

10.1 Ground water withdrawal

1.

2.

The unit is not having valid NOC from CGWA for withdrawal of

groundwater,the NOC has been expired on 20.12.2018.

As per expired CGWA NOC, the unit was permitted to extract
330 KLD of ground water from 02 nos. of borewells only.
However, the unit has extracted 8.45 KLD of ground water
apart from 02 borewells (from borewell no, 6-refer Table-3)
Jrom July-2019 to 15th Oct-2019, which is violation of CGWA
NOC. Hence, Environmental Compensation for illegal
extraction of ground water shall be calculated and levied on
the unit.

Analysis result of samples collected Jfrom Borewell No. 3 &
4 found complying with the permissible limit of drinking
water quality standard while, sample collected from
handpump (inside Masjid) showed Fe-1.94 mg/I against
0.3 mg/I and Mn-0.35 mg/I against 0.3 mg/I of the
permissible limit of drinking water quality standard.

10.2 ETP/STP Adequacy and Effluent Discharge Norms

1.

The unit does not have valid consent to operate for separate
ETPs and STPs, which are bprovided at Wooden Artware mfg.
division, Glass Artware mfg. division, Metal Artware mfg.
division and Residential colony.

The unit has not provided adequate requisite biological
treatment facility at ETPs installed at Wooden Artware mfg.
division and Glass Artware mfg. division.

The unit has not installed Secondary/ biological treatment
facility in any STPs installed in the unit.

During visit, no ETP sludge has been found at ETP areas of
Glass division, Wood division and Metal division, which
indicates that the unit is not operating the ETP continuously.
During visit, no STP sludge has been found at STP areas of
Glass division, Wood division and Residential Colony, which
indicates that the unit is not operating the STP continuously.
The unit is not maintaining logbook for ETP/STP for daily
dosing of chemicals in physico-chemical treatment, flow meter
reading at inlet and recycling point, daily sludge géneration

128



from the ETPs/STPs at Glass division, Wood division and
Metal division.

Wood Division:

i

iii.

The ETP at Wood division found non-complying w.r.t BOD and
NH3-N and the unit is not maintaining MLSS concentration in
the Aeration tank of ETP, hence it can be concluded that, the
unit do not have adequate ETP at wood division.

The unit is not operating and mainaining properly the
Secondary/ biological treatment facility in ETP and reduction
of BOD from 3240 mg/I (at inlet) to 43 mg/I (at outlet) clearly
indicates dilution with fresh water addition at wood division.
No flow meter is provided at inlet and recycled pipeline of
ETP.

Glass Division:

I.

iii.

Analysis result of samples collected from ETP outlet of Glass
division found non-complying w.r.t NO3-N, Cr, Fe, Ni, Se and
Zn for discharge to inland surface water.

The unit has not installed secondary treatment unit while as
per the analysis result of collected sample of ETP inlet, it is
having COD concen. of 754 mg/l, which practically not
possible without biological treatment, hence dilution or by-
pass can not be ruled out.

No flow meter is provided at inlet and recycled pipeline of ETP.

The unit is mixing grinding effluent of Glass division with the
domestic effluent and treating the same in STP provided for
Glass division and analysts result of samples collected from
STP outlet of Glass division found non-complying w.r.t pH-
3.08, TSS-230 mg/I and BOD-81 mg/I, hence it can be
concluded that mixing of grinding effluent with the domestic
effluent is leading to the non-compliance of the Glass
division's STP discharge norms as prescribed in the unit's
consent and the unit cannot be allowed to utilize the treated
domestic effluent for gardening purpose.

The characteristics of the STP effluent (pH-2.58, COD-475
mg/I) at inlet of STP establish the fact that the unit is treating
industrial effluent along with the domestic effluent in STP.

Metal Division:

i
ii.

iii.

No flow meter is provided at inlet and recycled pipeline of ETP.

Analysis result of samples collected from ETP outlet found
complying w.r.t stipulated norms for discharge to inland
surface water.

Analysis result of samples collected from outlet of STP found
noncomplying w.r.t BOD-104 mg/I and COD-267 mg/I
against effluent discharge standards to all mode of disposal.

10.3 Haz. Waste Management

i

The unit do not have valid agreement with Transport Storage
and Disposal Facility (TSDF) for lifting, transportation,
treatment, storage and disposal of hazardous waste generated
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iii.

vi.

Vil

at M/s C. L. Gupta Exports Ltd., Amroha, Uttar Pradesh. It was
expired on 31/03/2019.

The unit could not provided details of remaining categories of
hazardous waste except ETP sludge, Gloves/ masks and old
batteries sent to TSDF facility from year 2017 to 2019.

As stipulated under the Guidelines for storage of incinerable
hazardous wastes, the unit have not provided automatic
water sprinkling arrangements, fire alarming systems, flame
arresters, smoke/ heat detectors, fire extinguishers and
other necessary provisions in the storage area.

As prescribed in Form 8 of the HOWM Rules, 2016, the unit is
required to label the bags with requisite details, while there

was no labeling on bags stored with hazardous wastes as per
the Rule 17(1) of the HOWM Rules.

The unit has not mentioned the details of other haz. Waste
apart from ETP sludge, Gloves/ masks and Old battery in the
annual return of year 201718 and 2018-109, Also, annual
return before the year 2016-17 could not be provided by the
unit.

The unit is maintaining daily records of the hazardous waste
generated and disposed, however, such daily record is not as
per the Form 3 prescribed under Rule 20(1) of the HOWM
Rules, 2016.

The unit has not provided the process flow chart including
material balance for production of each of the products,
hence, the relationship between products manufactured and
quantity waste generated, which may be utilized in the
process or sent to the TSDF cannot be establish.

In view of the above violations w.r.t haz. Waste management,
Environmental Compensation has been calculated to be levied
on the unit.

11.0 Recommendations based on the above observations

11.1 Water Consumption of the unit & Analysis result of

13

ground water samples

The unit shall obtain NOC from CGWA for withdrawal of

groundwater, as

the CGWA NOC have already been expired on 20.12.2018.

2,

All the fresh water consumption points and treated effluent
recycling points should be metered and logbook shall be
maintained against each flow meter.

. All existing meters should be periodically calibrated and

records to be maintained.

. The unit shall engage expert institute to carry out detailed

Water Audit for detailed study of total water consumption and
recycling for reduction of the withdrawal of the ground water.

11.2 For Wooden Art ware mfg. Section

d3

The unit shall modify/upgrade the ETP and shall operate
broperly to comply
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with the norms stipulated in CTO.

5. The unit shall provide sampling point at approachable location
for collection of ETP outlet sample.

3. The unit shall install flowmeter at inlet of ETP and at recycled
water pipeline.

4. The unit shall install primary clarifier in the ETP provided at
Wood division and shall maintain MLSS concentration in
Aeration tank-1 and Aeration tank-2.

5. The unit shall maintain ETP log book record for daily dosing of
chemicals in physico-chemical treatment, flow meter reading at
inlet and recycling point, daily sludge generation from the ETP
and ETP sludge disposal.

6. The unit shall operate ETP regularly and shall have trained
ETP operator with environment background, who is able to
operate the ETP properly.

> The unit shall discard the extra pipelines which are connected
with the final HDPE treated tank.

8. The unit shall obtain consent to operate for separate ETP
provided at Wooden Artware mfg. division.

11.3 For Glass Art ware mfg. Section and for STP at Glass
Section

1. The unit shall stop mixing of industrial effluent in STP and
shall stop using treated effluent in gardening within the
premises.

> The unit shall keep and maintain ETP and STP log book
record for daily dosing of chemicals in physico-chemical
treatment, flow meter reading at inlet and recycling point,
daily sludge generation from the ETP/STP and ETP/STP
sludge disposal.

3. The unit shall install flowmeter at inlet of ETP and at recycled
water pipeline.

4. The unit shall display the actual flow chart of the actual unit
processes being followed in the ETP,

5 The unit shall have trained operator for ETP and STP with
environment background, who is able to operate the ETP and
STP properly.

6. The unit shall stop the practice of treatment of mixed effluent of
grinding section and domestic waste water in the STP and
shall treat domestic effluent separately.

5. The unit shall install Secondary/ biological treatment facility in
the STP installed at Glass division for treatment of sewage and
to use the same for toilet flushing/ gardening within the
premises.

g. The unit shall obtain consent to operate for separate ETP
provided at Glass Artware mfg. division,

11.4 For Metal Art ware mfg. Section and for STP at
Metal Section

1. The unit shall operate ETP as well as STP properly &
continuously.

5. The unit shall keep and maintain ETP and STP log book
record for daily dosing of chemicals in physico-chemical
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treatment, flow meter reading at inlet and recycling point,
daily sludge generation from the ETP/STP and ETP/STP
sludge disposal.

The unit shall install flowmeter at inlet of ETP and at
recycled water pipeline.

. The unit shall have trained operator for ETP and STP with

environment

background, who is able to operate the ETP and STP properly.

. The unit shall install Secondary/ biological treatment facility in

the STP installed at Metal division for treatment of sewage and
to use the same for toilet flushing/ gardening within the
premises,

. The unit shall obtain consent to operate for separate ETP

provided at Metal Artware mfg. division.

11.5 For SIP provided at Residential Colony

i

11.6 For Haz. Waste management

i)

As Leackage was observed on the periferrial wall of residential
colony's STP, hence it can be concluded that, the unit failed to
comply with the consent condition of reuse of treated domestic
effluent in flushing/gardening within the premises. The unit
shall seal/close the leackage and shall ensure that in any
condition, the treated/untreated domestic/industrial effluent
shall not go outside of the unit's premises and shall strictly
JSollow the ZLD condition as per the consent to operate.

. The unit shall keep and maintain STP log book record for

daily dosing of chemicals in physico-chemical treatment, flow
meter reading at inlet and recycling point, daily sludge
generation from the STP and STP sludge disposal.

- The unit shall operate STP regularly and shall have trained

STP operator with environment background, who is able to
operate the STP properly.

- The unit shall seal all the open drains which transfer the

treated STP and shall install proper closed pipe system for the
same.

. The unit shall obtain consent to operate for separate STP

provided at Residential colony.

The unit shall:

. Send hazardous waste to the TSDF with valid agreement with

TSDF;

2. Maintain daily records on generation, storage, management of

3.

4.

hazardous wastes in compliance with Rule 20(1) of the HOWM
Rules, 2016;

Submit the Annual return w.r.t. generation and management of
each of the hazardous waste to Uttar Pradesh Pollution Control
Board, as required under Rule 20(2) of the HOWM Rules, 2016.
Package and label the hazardous waste in accordance with
provisions stipulated under Rule-17 of the HOWM Rules, 2016;
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6.

7

Install automatic water sprinkling arrangements, fire alarming
systems, flame arresters, smoke /heat detectors, fire
extinguishers and other necessary provisions as stipulated
under the Guidelines for storage of incinerable hazardous
wastes;

Install necessary slope, channelization drain and collection pit
for management of spilled oil; and

Install display board outside the factory gate displaying
details of hazardous wastes being handled by the unit.

11.7 For Recommendations provided in the last Joint

committee inspection report

1. The unit has failed to comply with the recommendation

mentioned at

paralO at point 2, 3, 7, 8 & 9 and shall, taken necessary

4.

action immediately. In addition following are recommended.

_The unit shall dismantle the channel carrying effluent from STP

located at residential colony.

_ The unit shall seal illegal 04 borewells properly and shall

dismantle all the electrical and pipeline connections along with
the same and shall not withdraw ground water from the illegal
borewells.

The unit shall maintain ETP & STP log book record properly for
flow meter reading, daily sludge generation and sludge
disposal.

. As per the Analysis result of samples collected from ETP

outlet of Wood division, it found non-complying w,r.t BOD-43
mg/1 and NH3-N-68 mg/1 for discharge to inland surface
water. Hence, the unit shall operate ETP properly and
treated effluent must meet the discharge norms as
mentioned in the granted CTO. Treated wastewater should
not be used for irrigation/ horticulture purposes, if the
quality of treated effluent is not meeting with the stipulated

discharge norms.

11.8 For NGT order dt. 29.08.2019 in 0.A. No. 220/2019

Principal Bench, New Delhi

1. Hon'ble NGT vide order dated 29.08.2019 directed that,

"The joint Committee may also make an assessment of the
compensation to be recovered for the damage caused which
should cover the entire period of damage and should be
deterrent having regard to financial capacity of the unit and
the nature of violations.”

Assessment of the compensation to be recovered for the
damage caused covering the entire period of damage
needs detailed survey through expert institutes. Hence,
expert institute may be engaged for the detailed study of
environmental damage caused by the unit for the entire
period to cover the environmental compensation from the
unit,

2. However, the committee has been calculated Environmental

Compensation for illegal extraction of ground water, for ZLD
condition violation and for not managing Haz. Waste as per

10
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management as per the the HOWM Rules, 2016 in the
Jfollowing section (Section 12.0).

12.0 Environmental Compensation
12.1 EC for illegal extraction of ground water

1. EC has been calculated as per the Report prepared by
CPCB on "Assessment of Environmental Compensation in
caseof illegal extraction of Ground water”" dated 26 June,
2019 which was submitted in compliance to hon'ble NGT
order dated 07/05/2019 in O.A. No. 327/2018 in the
matter of Shailesh Singh Vs Central Ground Water Board &
Ors. The copy of the Report is placed at Annexure-11.

2. The EC has been calculated for the period beyond the expiry
of CGWA NOC that is 20.12.2018 to 16.10.2019 and also for
illegal annual extraction of 99,691 m?3 for the period of
01.10.2017 to 30.09.2018, which is higher than the permitted
ground water extraction of 99,000 m3/.nnum as below:

ECGW = Water consumption per day x EC rate for
illegal extraction of ground water (ECRGw) x No. of
days x Deterrent Factor

(A) Year: 2018-19
ECGW = 330 (m3/day) x 120 (Rs/m3) x 300* (days) x 1
ERs. 1,18,80.000 ... Niviisunak i e (I

*CGWA NOC was valis upto 20,12.2018. Hence days
calculated from the date of NOC expiration to the Joint
inspection date (21.12.2018 to 16.10.2019=300 days)

- As per the above detailed calculation, the unit is liable to pay
Rs. 1,18,80,000/- of EC for illegal ground water extraction.

(B) Year: 2017-18
ECGW = 2.30 (m3/day) x 120 (Rs/m?3) x 365* ([days) x 1
= Rs. 1,00,740 I-

*As per the compliance status of CGWA NOC prepared by
CGWA (placed at Annexure-12), the unit extracted 99,691
m3/annum during 01.10.2017 to

30.09.2018, which is higher than the permitted ground water
extraction of 99,000 m3/.nnum. Hence days calculated from
01.10.2017 to 30.09.2018=365 days

3. As per the above detailed calculation, the unit is liable to pay
Rs, 1,00,740/-of EC for illegal ground water extraction.

(C) In addition, the unit have total 06 borewells, while CGWA
have issued NOC for extraction of ground water from 02

11
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borewells only. Hence, illegal extraction of ground water from
illegal 04 borewells could not be excessed as the unit has not
installed flow meter, Hence environmental compensation for
the same could not be calculated.

The unit is liable to pay total Environmental compensation
amount of Rs. 1,19,80,740 (Rs. 1,18,80,000 + Rs. 1,00,740 )
for illegal ground water extraction for the period of 01.10.201 7
to 16.10.2019.

12.2 Environmental Compensation for violation of effluent
discharge/ inadequate ETPs/ZLD norms as per CTO

1. As per the valid consent to operate issued under section
25/26 of The Water (Prevention and Control of Pollutino) Act,
1974 it is mentioned that the domestic effluent shall be treated
and reused in flushing/ gardening within the premises.

2. But during inspection, a Leackage was observed from the
periferrial wall of residential colony's STP, which was going
into the Kachha Pond, which is located behind the unit. This
is violation of effluent discharge/ inadequate ETPs/ZLD
norms as per CTO. Hence the following EC has been
caleulated as per the "Report of the CPCB In-house Committee
on Methodology for Assessing Environmental Compensation
and Action Plan to Utilize the Fund" acknowledged by Hon'ble
NGT vide order dated 19.02.2019 in the matter of
Paryavaran Suraksha Samiti & Anr. Vs. Union of India &
Ors. in O.A. No. 93/2017:

Environmental Compensation (EC)=PIx Nx R x SxLF
Where,

PI = Pollution index of industrial sector (here-80, for red category
industrial sector),

N = Number of days of violation took place (here-203 days, from
date of inspection carried out by the joint team and found
violation of ZLD

norms dated 28.03.2019 to date of inspection of 24 inspection
of the joint team dated 16.10.2019)

R = A factor in Rupees for Penalty (R to be taken as 250)

S = Factor for scale of Operation of the facility (here-1.5, for
large scale

industry)
LF = Location factor (Here-1, for less than 1 million
population)

Here,

Date of last inspection: 28.03.2019

Date of current inspection: 16.10.2019

As per the EC formula, EC has been calculated as follows:
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A).  28.03.2019-25.06.2019

(EC=PI*N*R*S*LF)

=80* 90*250*1.5*1
=27,00,000/-

B).  26.06,2019- 23.09.2019
(EC=  PI  *N'R*S*  LF)*2
=80* 90*250%*1.5*1 *2
=54,00,000/-

€.  23.09.2019- 16.10.2019
(EC= Pl  *N*R*S*  LF)*4
=80* 23*250*1,5*] *4
=27,60,000/-
Total EC (A+B+C)= Rs. 1,08,60,000/- ........ (II)

The unit is liable to pay total Environmental compensation
amount of Rs. 1,08,60,000 /-for violation of ZLD norms for
the period of 28.03.2017 to 16,10.2019,

12.3 Environmental Compensation Jor not managing Haz.
Waste as per management as per the the HOWM Rules,
2016

As per the methodology prepared by CPCB on "Determination
of Environmental Compensation for violation of Hazardous
waste and other Waste (Management and Transboundary
Movement) Rules, 2016" financial penalty and Environmental
Compensation have been calculated as Jollows;

1. Financial Penalty

The unit was found violating 07 provisions (at SI No. 2, 3, 5b,
6(B)d, 8, 7 and 31) of HoWM Rules, 2016 for which 07 lakhs
financial penalty may be imposed.

2. Environmental Compensation

The following violations have been considered for calculation of
EC a) When hazardous and others wastes is disposed at
unauthorised place or handed over or sold to unauthorised
party and b)Waste found stored beyond the stipulated period
(refer Rule 8 of the HOWM Rules, 2008)

a) When hazardous and others wastes is disposed at
unauthorised place or handed over or sold to
unauthorised party

Hazardous Waste

During inspection, it was observed that about 914 Kg of ETP
sludge was found stored in the covered shed which is
considered to be generated during the period from I5t April,
2019 to 15th October, 2019 i.e. in 6.5 months.
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Whereas, as per the information provided by the unit, annual
average ETP sludge generation during 201 7-18 & 2018-19 is
4.567 MT and therefore during 6.5 moths ETP sludge is
estimated 2968 kg.

The estimated quantity of ETP sludge disposed to
unauthorized places is 2968914 = 2054 kg (,) 2.05 tonnes in
6.5 months.

Environmental Compensation = QxERF xR

Q = Quantity in tonnes/year = 3.15 tonne/ year
ERF = Environmental Risk Factor = 1.5

R = Environmental Compensation factor = Rs. 30,000
=3.15x 1.5 x 30,000 = Rs.14,17,750 —Rs. 14.17 lakhs

Other waste

Estimated other waste stored is 551kg in 6.5 months
Environmental Compensation = Q x ERF xR

0 = Quantity in tonnes/year = 0.847 tonne/year

ERF = Environmental Risk Factor = 0.3
R = Environmental Compensation factor = Rs, 30,000
- 0.847 x 0.3 x 30,000 = Rs.7623

b) Waste found stored betjond the stipulated period (refer Rule
8 of the HOWM

Rules, 2008)

Environmental Compensation for Hazardous Waste = Q x ERF
xR

= 1.406 x 0.1 x 30000 = Rs. 4218

Environmental Compensation for Other Waste =
OxERFxR=0.551x 0.05 x 30000= Rs. 826

Total amount determined for Environmental Compensation and
Penalty for violation of Hazardous waste and other Waste
(Management and Transboundary Movement) Rules, 2016 is
[7,00,000 + (14,17, 750+7,523+4,218+826)]

= RS, 21,30,417/ ccoossreenseasarrserscssanannanes (Iv) 12.4 Total
Environmental Compensation

.As per the available — methodology, Environmental
Compensation has been calculated for illegal extraction of
ground water, for ZLD condition violation and for not managing
Haz. Waste as per management as per the the HOWM Rules,
2016 however for assessment of the compensation to be
recovered for the damage caused, covering the entire period of
damage needs detailed survey through expert institutes.
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Hence, expert institute may be engaged for the detailed study
of environmental damage caused by the unit for the entire
period to cover the environmental compensation from the unit.

2. Total Environmental Compensation for illegal extraction of
ground water, for ZLD condition violation and for not
managing Haz. Waste as per management as per the the
HOWM Rules, 2016 is as below:

=(I) + (II) + (III) + (IV)

=Rs. 1,18,80,000 + Rs. 1,00,740 + Rs. 1,08,60,000 + Rs.
21,30,417

=Rs. 2,49,71,157

The unit is liable to pay total Environmental compensation
amount of Rs. 2,49,71,157/-.”

The report also points out that the area in question has deteriorated
in terms of category of ground water from semi-critical to over

exploited:-

“4. As per CGWB report "Dynamic Ground Water Recourses of
India (as on 31.3.2013)" (Page No. 260) Joya, District Amroha
has been deteriorated from Semi Critical (2011) to Over Exploited
category (2013).”

Thus joint report concludes that the industry is non-complying and
the treated effluents from ETP and STPs are not complying with the
prescribed norms. It has been observed that even highly acidic
effluents are disposed, constantly posing threat of ground water
contamination and also to the vegetations. The Effluent Treatment
Plants for wood, glass and metal division requires upgradation and
will have to work on complete ZLD System and no effluent be allowed
to dispose on land. It is also clear that the Hazardous Waste is not
properly managed and the unit is not having valid agreement with
transport storage and disposal facility. The unit is not having
permission from Ground Water Board and thus illegally withdrawing

the ground water. Compensation of rupees 2,49,71,157 has been

assessed which is on account of non-compliance of ETP and STP
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norms, improper Hazardous Waste Management and Illegal drawal of

ground water.

Learned Counsel for the unit states that Central Ground Water
Authority (CGWA) had given a letter that the unit was compliant, We
fail to understand how such a letter can be given and be of any help
when the area is in ‘over-exploited’ category where ground water
cannot be allowed to be extracted for commercial purposes as is being
done and no such permission can be given in view of order of this
Tribunal dated 10.10.2019 in Original Application No. 176/2015,
Shailesh Singh v. Hotel Holiday Regency, Moradabad &Ors. as follows:

“6. Since the OCS areas have been found to be seriously
affected by overdrawal of ground water, regulation of such
drawal for commercial purposes cannot be dispensed with
for any industry even in industrial area. Availability of
water for drinking is a first priority. The ‘Precautionary’
principle, ‘Sustainable Development’ principle and the Inter-
generational equity are part of life and in absence of
replenishment of ground water, unregulated drawl thereof
cannot be held to be right of any commercial entity.
Shortage of availability of water for commercial purposes
cannot be remedied by drawal of groundwater in over
exploited, critically exploited and semi-critical exploited
(OCS) areas. Water is certainly a scarce resource and the
industry has to put up with such scarcity. It is for the
industry and the concerned authorities to find out
alternative ways and means for sustenance of the
industries instead of permitting indiscriminate drawal of
groundwater in such areas till situation improves.
Alternative means may be shifting to areas where water is
not scarce or to processes where water is not required. As
already noted, groundwater is depleting in such areas and
measures are required to check such depletion. If
industries continue to draw ground water without NOC
from CGWA as per current guidelines and orders of this
Tribunal in OCS areas, the industries will have to face legal
consequence of such illegal action.”

In view of the above, let further follow up action be taken by the
statutory regulators-CPCB, State PCB, CGWA and District Magistrate
in accordance with the due process of law. Compliance report may be

filed on or before 31.01.2020 by e-mail at judicial-ngtiwgov.in.
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10. A copy of this order be sent to CPCB, SPCB, CGWA and District

Magistrate, Amroha for compliance.

List again on 25.02.2020.

December 04, 2019
Original Application No. 220/2019
SN

Adarsh Kumar Goel, CP

S.P Wangdi, JM

Dr. Nagin Nanda, EM
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Ministry of Jal Shakti

Department of Water Resources,

River Development & Ganga Rejuvenation

! Central Ground Water Authority
(s Ty ¥ sremafed waAToT 9)

NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

[V

/

Project Name:

M/s C.L. Gupta Exports Ltd.

Project Address: 18 Km Stone Before Moradabad Delhi High Way, Jiwai, Joya, Amroha, Uttar Pradesh
Village: Jiwai Block: Joya

District: Amroha; | State: Uttar Pradesh

Pin Code: 244221,

Communication Address;

18 Km Stone Before Moradabad Delhi High Way, Jiwai, Joya, Amroha, Uttar Pradesh -
244221

Address of CGWB Regional Office :

Central Ground Water Board Northern Region, Bhujal Bhavan, Sector-B Sitapur Road
Yojna, Ram Bank Chauraha, Lucknow, Uttar Pradesh - 226021

L 4».
1. |NOC No.: CGWNNOC.-‘IND!REN!1!2020!565?
2. |Application No.: 21-4!1237!UP!\ND!2016. A --“.' _f?;.- +|3. | Category: Industry
4. |Project Status: Existing Project ' . | 8e JNE)C Type: 1st Renewal
6. |Valid from: 21/12/2018 o h \@iip up to: 19/12/2021
8. |Ground Water Abstraction Permitted: ; ;P & A
Fresh Water Sallne Water ey Dewatering Total
m3/day mélyear m¥day. ,_-_m’lyear ; _{m“‘!day m>lyear m>/day mdlyear
155.00 46500.00 L1 g% 155.00 46500.00
9. |Details of ground water abstraction iDewatenng stn&éwwl ’hﬁ *mwr / 7§
- Total Existing No.:3 i N i _-"' Total Proposed No.:0
DW | DCB | BW [TW | MP [ “DW" | A DCB BW ™ MP
Abstraction Structure* 0 0 0- -3 0" ~0. | O 0 0 0
*DW- Dug Well; DCB-Dug-cum-Bore Well; BW- Bore Well; TW. Tuba We?l MP-Mme Plt
10. |Quantum of ground water rechargefharvestmg(m‘iyear) 106000.00
11. |Number of Piezometers (Observation wells) to;be No. of Monitoring Mechanism
constructed/ monitored & Monitoring mechanism. Piezometers
Manual DWLR** DWLR With Telemetry
“*DWLR - Digital Water Level Recorder 1 0 1 0
(Cor_n@]iance Conditions given overieaf)
NOC VALID ONLY FOR |
DOMESTIC, DRINKING AND/OR
GREENBELT PURPOSES HEET (FehrT oA Srer wrilrawTon)

Member (CGWA)

18/11, STHAIT §I3W, AARE O, 7§ R&wel - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011

Phone; (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in

et g - Ses T
SAVE WATER - SAVE LIFE
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Validity of this NOC shall be subject to compliance of the following mandatory conditions:

1

2,

10.

1.

12.

13.
14,

15.

16.

1%.

18.

19.

20.

kel

No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose
without prior approval of the Central Ground Water Authority (CGWA).

The proponent shall seek prior permission from CGWAfon any increase in gquantum of groundwater
abstraction (more than that permitted in NOC for specific period).

All new as well as existing ground water abstraction/ de-watering structures shall be fitted with digital water
flow meters by the firm at its own cost immediately on completion of their construction or grant of NOC as
the case may be. In case of renewal of NOCs, all existing ground water abstraction structures shall continue
to be fitted with digital water flow meters. Intimation of installation of flow meters shall be sent by the
proponent to the Regional Director of CGWB within 6 months of grant of NOC. Daily ground water
abstraction data shall be monitored / continue to be monitored (in case of renewal) by the firm and recorded
in a log book. Details of month-wise ground water abstraction shall be submitted to the Regional Director,
CGWSB, once every year. |

In case the ground water abstraction is more than 10 m*day, monthly water level monitoring data shall be
maintained and submitted annually to the Regional Office of CGWB. Wherever groundwater withdrawal is
more than 500 m*/daythe firm shall install telemetry system in one of the piezometers and share USER ID
and password of the telemetry system with the Regional Director, CGWB.

In case ground water abstraction is more than 10 m*day, grourid water quality shall be monitored once in a
year (during pre- monsoon period) and the report submitted to the Regional Office, CGWB. Wherever the
extraction is less than 10 m*/day, ground water quality report shall be submitted by the proponent at the time
of submission of self-compliance report. i

Ground water augmentation/harvesting measures, as stipulated in the NOC, shall be implemented (in new
cases) / continue to be maintained (in case of renewal) in consultation with the concerned Regional Director,
CGWB. 5 g
Proof of recharge/water harvesting structures; fsfi‘cupted (photographs of structures) shall be submitted to
the concerned Regional Director, CGWB.within'6 months from the date of issue of NOC. The firm shall also

undertake periodic maintenance of recharge/water harvesting structures at its own cost.

The project proponent shall take all'necessary measures te prgvent contamination of ground water in the
premises failing which the firm shall be responsible for any cohsequences arising thereupon.

In case of industries that are likély to contaminate the ground  water, no recharge measures shall be taken
up by the firm inside the plant premises. The runoff generated from the rooftop shall be stored and put to
beneficial use by the firm. ;- | ’E -

The firm shall optimize water use through réqyéu’ﬁéf rébide bf waste Water after proper treatment.

Wherever the NOC is for abstraction of saline water-and the existing wells (s) is /are yielding fresh water,
the same shall be sealed and new tubewell(s) tappih‘gi-'salihe water zone shall be constructed within 3
months of the issuance of NOC. The firm:stall &g ";%fé;afe disposal of saline residue, if any.

In case of mining projects, additional- k&y#wélis“8hall ‘beestablished in consultation with the Regional
Director, CGWB for ground water-level .monitofing- four (4) times a year (January, May, August and
November) in core as well as buffer zdnasiofthe mine. A

Unexpected variations in inflow of ground water into the.mine pit, if any, shall be reported to the concemed
Regional Director, Central Ground Water Board: =+ /. |+,

The firm shall report compliance of the NOC conditions onlihg in the website (www.cgwa-noc.gov.in) within
one year from the date of issue of this'NOC. B

This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to
construction of tube well/ground water abstraction structure / recharge or conservation structure/discharge
of effluents or any such matter as applicable.

This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and
administrative clearances from appropriate authorities. ,

The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the
project by the concerned authorities. Such authorities would consider the project on merits and take
decisions independently of the NOC. :

This NOC is being issued without any prejudice to the direct ons of the Hon'ble NGT/court orders in cases

related to ground water or any other related matters. % |

Application for renewal can be submitted online from 90 d ys before the expiry of NOC. Ground water
withdrawal, if any, after expiry of NOC shall be illegal &! liable for legal action as per provisions of
Environment(Protection)Act,1986. HA|

In case of any violation of NOC conditions or illegal extrattion of Ground water the firm shall be
liable to pay “Environmental Compensation”/ “Penality”, 'a'_l';ny under Sec 15 of EPA 1986 as and

when decided by statutory authorities.

4
(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and
legal action against the proponent.) i o

|

|
!"

i
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[ANEXURE <)

; L FSC3—
Wg ’wan‘c':r‘r cré‘r&mT @a' %@%ﬁ&r&t Qeﬁar&naT
&’FSEARCH TFST!NG AND CALIBRATION LABORATORY

T c [ NABL ACCRED'TED LABORATORY as per ISO! IEC: 17025 2005]

o
(A Division of Metal Handlcrafts Serwce Centre) ,_gﬁg;wdicrafts
eI AATAA HIRA IRBR & Fra=ometT g"evfﬂ?".cv«r
MBORATORY {Under Controfof Ministry of Textiles Gout. of India, New DB|hl) . R e
. Peetal Nagri Ram ur Road, Moradabad - 24400" (U P} IND e
@ : 91-591-6532354 N p { W o .
Telefax : 91-591-2460131 - Websits ww.handlcrafts.n:c.:erhsdm_hsc,hU'n . E-mail: rtclindia@gmail.com
i) _ ; rtcl_mhsc@consuitant.com
| “Date of TR : 22.07.2019
CIRREF:No.  :RTCL- 29081/ 2019 - 20/ Q2D- 192007001013 © Date of Test Start : 1807 201
ULR No. . TCB68318000001630F | . - . .. Date of Test End : 20.07.201¢
Customer Ref, ' :NIL DATED :17.072019 ' S .. .Pagelof :3
Customer Name - tMIS CL. GUPTA. EXPORT LTD s
_Address R, : VL JIWAI, DELHI ROAD,
. ' : _ DIST. AMROHA
Tel No. : 8067961529 . -
Contact Person- ' ' _:MR.._P,ART_USH f ('/J QBL)
* Sample Information ' el
* Sample Description i ETF,'..TBEATED WF\TER OrderNo. = =~ ¢ NA
ey Ll |Buyer Name - : - N.A.
- % Qty, Submitted gnde : 01(ONE) NO. (5LTRS.) LI
o w0 s . |Buying House = N.A.
* Date of Receipt _ :-1?797 2019 - IR TS I
w Pmp t maggh ¢ e’ BT .~ |Countryef
% Colowr A omuwm :_COLOURLESS B " Destination oy ‘NA.
* Ref. No. ' :_-Nu: = - | Country Origin = INDIA
. * Style No./ Article No. =~ :l_'—f-m—--' s . SKUN fItem No. : e

* Type of Test Required ~ :WATER PARAMETERS EXCEPT BL TEST,
; . . w - AS SPECIFIED BY CUSTOMER
. * Deviation if any from B i R
the standard including .
environmental condition - :N.A

s

Sample from (RM/ In process / Finished Product) : - N.A.
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I Contd. 2
} " !' & E i ) e .
i : .- . i l{u’\‘ j’? é
n‘".""'r;'- t ’i
gio = ?{;ﬁ'(} ﬁ rdrd Kumar

| ' A
s /General Manager

_ THotHoFoHlo/MH S C
b Rl . HULAR (Euﬂu )/Moradabad (U.P)
e 244001 , -
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M80RATORY

Ccmmuatson S‘wet

Cmﬁﬁ
_ ghandlcrafts

- éon_jtinu_i_ng_ traélition

' P-.age_Z of : 3

'-'!;RRER No. i __,'RT"CII.-2961_§1 !20'1'9a20_!Q211-,19200?001013 Date of TR : 22.07 2014
Sige RLSULT ' .:_Typefdf Test Condllllct'ed ‘- V_Va"terPafﬂm&ers Except BL Test.
.Samplé!_lteni-l\'o.-- Typébf Test Conducted Ref. to Testamethod / Standard Test Resuliy '
R . 18:3025(11):02 690 i
LCOLOUR | 183025 (4):06 Colourles:
' ODOUR 18§ 3025 (5):06 Unobjectionalile |
TURBIDITY . 15:3025(10):06 | <SONTU
: ,TUT‘.‘LDISSOLWDSO“DS ‘ 1S: 3025 (15):00 700.0 mg/1.
_(T.DS) e . .
. ETP.TREATED . CHLORIDE IS ':'3025-(3_2):09 ' 1351 mg /1, i
'WATER * TOTAL HARDNESS IS : 3025 (21):06 1402 mg .
CYANIDE (CN) 1S : 3025 (26):86 <0.01 mg 1,
TSS. (1873025 (17):99 15.0 mg /1.
o APHA 22" ED12/ <0.02 mg /1. :
EAD (Pb)
& LEAD (%) AST‘MD 1976:12 [l(‘POE&} :
. CADMIUM (Cd) “ -do- <0.003 mg /1.
* IRON (Fe) - -‘_dal_- 0.09 mg /1.
: NICKEL (Ni) * _do- © 007 mg /1.
' MANGANESE (Mi) - do - . 006 mg .
COPPER (Ci) - Ll - 005mgm |
- CHROMIUM (Cr) - . ~do- 0,05 mg /1. |
© ZINC (Zn)’ - da - 06smgl |
B Ee E L — . Contd..3
027540 ' - 4
3o T T F
' m/seneranﬂa.ager o .
i - HoggetHotlo /M H 5.6 1 : :
R W[\;cﬁo)/hdaradabad (U )
Jaa801 A 2d et |
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R7C
LUBORATORY

Cont:nuahon Shem

Cudy
Eqﬁfgndicrafts
CewalRrey

. *= continuing tradition

: 1 : { @ S . Page3of:3
TRREF.No. ' - :RTCL- 29081/2019 - 20/ Q2D- 192007001013 Date of TR : 220 201c

| (,.'I()'..\"CLU_S_IO_I'\I / REMARKS- : Except P1 Colour, Odour, Taste & Tl.ll’hldlty all limits arein my s /L.,
i o mglL= mlhgram per litre,<=DLess than
- - :1mg/kg =1ppm (PART PER MILLION)= 0.0001%

Note : _
l'.'f‘l_ic test results relate only to the Item(s) tested & we do nﬁt.a:céb& an-y Llegal Liahiliﬁcs.
2 This mport. is mt'w be reproduced wholly cr in pm'mdbnn not be-used as.an
Ev u‘iencc n the (,ourt of Law & should 1101 be used n nn\ Advemsmg \-‘[ad:a

thhout pnor pcnmss:onﬂf the (J.ﬂtrc in \wmng

SAMPLE NOT DRAWN BY RTCL,

Aut!ioriSc.d Siﬁpatn_r_y _- ;
ST LRI i T o B ﬁbmm@mvmmm
: . ! i e eSS /General Manager
END OF REPORT | w@ommagmp% 2460864
i - - T (SoHelwaviabarhid. Bam

244001 / 244001
Fac:htlas available at RT.C. L ¢ -3 '

I'eetlng -Lead & Cadrnlurn Leaching, Tclal Lacquer Quahr,r Test { Salt Spray Humidil:. Pin Hd\ﬂ Adhesion’ eic ) I'.!eialhc & Non Melal}c cc aiing

i fmckneaa (SINB? Gqﬁer N|ck=| Zlnc & Chrame ete, anp Paint, Pmder& Lacquer), Metal & Metal bes Composmon Drop Test & Bursting Test
. 'An:, Othef pmblem in"“he field of Metai F|n|sh|ng, ..astmg & Farmmg Water & Wasze Water Testing.
i ‘Conslgnrnenl Inspectmn Exped Opnion & Handicrafts Froduc! Tzst as per Buyer Protocol.
SRS - i - ; 1 .
{Uncer Control cn‘ Development Commrssnoner (handacrafts) Mlnlstry of Texiles, Gowt, of Indla New Delhi)
' 027540 ' '

# NABL ACLREDITED LABORATORY k

ngted with ASTM International Di rectory of Tastmg Labs
Pfs refer the websh‘e www.nahl-india.org to view our scog_e QAncrg_ dited Tests.

ol
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“Leamed Counsel for the unit states that Central Ground Water Authority
(CGWA) had given a letter that the unit was compliant. We fail to understand how such
a letter can be given and be of any help when the area is in ‘over-exploited’ category
where ground water cannot be allowed to be extracted for commercial purposes as is
being done and no such permission can be given in view of order of this Tribunal dated
10.10.2019 in Original, Application No. 176/2015, Shailesh Singh v. Hotel Holiday
Regency, Moradabad & Ors. as follows:

“6. Since the OCS areas have been found to be seriously affected by overdrawal
of ground water, regulation of such drawal for commercial purposes cannot be
dispensed with for any industry even in industrial area. Availability of water for
drinking is a first priority. The ‘Precautionary’ principle, ‘Sustainable Development’
principle and the Intergenerational equity are part of life and in absence of
replenishment of ground water, unregulated drawl thereof cannot be held to be right
of any commercial entity. Shortage of availability of water for commercial purposes
cannot be remedied by drawal of groundwater in over exploited, critically exploited
and semi-critical exploited (OCS) areas. Water is certainly a scarce resource and the
industry has to put up with such scarcity. It is for the industry and the concerned
authorities to find out alternative ways and means for sustenance of the industries
instead of permitting indiscriminate drawal of groundwater in such areas till situation
improves.Alternative means may be shifting to areas where water is not scarce or to
processes where watet is not required. As already noted, groundwater is depleting in
such areas and measures are required to check such depletion. If industries continue
to draw ground water without NOC from CGWA as per current guidelines and orders
of this Tribunal in OCS areas, the industries will have to face legal consequence of
such illegal action.”

In view of the above, let further follow up action be taken by the statutory
regulators-CPCB, State PCB, CGWA and District Magistrate in accordance with the
due process of law. Compliance report may be filed on or before 31.01.2020 by e-mail
at judicial-ngt@gov.in.

A copy of this order be sent to CPCB, SPCB, CGWA and District Magistrate,

Amroha for compliance.

............ 09030
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Compliance status of the industry in the matter of O.A. No. 220/2019 Hon’ble NGT
Adil Ansari Vs C.L. Gupta Exports Ltd.
The industry, M/s C.L. Gupta Export Ltd., Amroha, was inspected by the officials of UPPCB, Bijnor on

dated 30.05.2020. At the time of inspection, industry was found operational. As per the directions given
by CPCB during video conference dated 30.07.2020, the point wise compliance status of

recommendations made by joint committee are as follows:

S.N. Recommendations Action taken by Compliance Status of the Industry
made by Joint the Board
committee o
(I) Water Consumption of the unit & Analysis result of ground water samples
1 The unit shall obtain | e Environmental Partially Complied.
NOC from CGWA for | Compensation of | ® The unit has submitted the NOC renewal
withdrawal of | Rs. 1,01,80,740/- by CGWA, but that renewal is done only
groundwater, as the | has been imposed for domestic purpose and the ground
CGWA NOC have| by UPPCB as per water extraction allowed is 155 KLD,
already been expired on | recommendation however, as per the earlier NOC of
20.12.2018. of the joint CGWA the ground water requirement
committee  vide was 330 KLD. (Copy enclosed as
letter dated Annexure-3)
08.06.2020 due to |  The unit has intimated that the industrial
violation of water requirement is being fulfilled
CGWA NOC. through ETP/STP treated water and from
«UPPCB  issued outsourcing water supply contractor but
show cause notice no document/record was provided at the
to industry on time of inspection.
dated 10.06.2020 | ¢ UPPCB issued show cause notice to
to obtain NOC industry on dated 10.06.2020 to obtain
from CGWA for NOC from CGWA for industrial use of
industrial use of water,
walter. e Unit has submitted a proposal dated
(Copy enclosed as 11.07.2020 for feasibility study of
Annexure-1, and 2) NEERI Nagpur for use of treated
domestic waste water for industrial
purpose. (Copy enclosed as Annexure-4)
2 | All the fresh water | UPPCB has | Partially Complied.
consumption points and | regularly monitored | Industry had six borewells, out of which
treated effluent recycling | the unit for | four Nos. of bore wells were disconnected

points should be metered
and logbook shall be
maintained against each
flow meter.

verification of the
status.

and sealed with RCC and the rest two bore
wells  were functional. All operational
borewells are provided with meters. Though
the unit is recycling it’s treated effluent but
separate meters for measuring it is yet to be
installed. Bore wells details are as below-

Borewell No. | Location | Operational/
Not operational
Borewell No.l Res. Arca | Not in operation,
sealed with RCC
Borewell No.2 Res. Area | Not in operation,
sealed with RCC
Borewell No.3 Res, Area | Operational
Borewell No.4 Gilass Div, | Operational
Borewell No.5 Gilass Div, | Not in operation
sealed with RCC
Borewell  No.6 | Pump Not in operation
(For fire | house sealed with RCC
hydrant)

(Borewells photographs are Annexed as
Annexure-5)
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3 | All  existing meters | UPPCB has | Calibration certificate of all existing meters
should be periodically | regularly monitored | have not been provided by the industry.
calibrated and records to | the unit for
be maintained. verification of the

status.
4 | The unit shall engage | UPPCB has | Unit has submitted a proposal dated

expert institute to carry
out detailed Water Audit
for detailed study of total
water consumption and
recycling for reduction of
the withdrawal of the
ground water.

regularly monitored
the unit for
verification of the
status.

11.07.2020 for feasibility study of NEERI
Nagpur for use of treated domestic waste
water for industrial purpose.

I1-For Wooden Art ware mfg. S

ection

1

The unit shall
modify/upgrade the ETP
and shall operate

properly to comply with
the norms stipulated in
CTO.

Environmental

Compensation  of
Rs.  1,08,60,000/-
has been imposed
by UPPCB as per
recommendation of
joint committee by

vide letter dated
08.06.2020 duc to
violation of
Effluent

discharge/inadequat
e ETPs/ZLD norms
as per CTO.
(copy enclosed as
Annexure-0)

Complied

The unit has modified/upgraded the ETP and
installed new Settling tank and Biological
treatment unit with other units and at the
time of inspection the ETP was found
operational and also achieving norms.
(Analysis report of ETP and Photographs
annexed as Annexure-7.8)

2 | The unit shall provide | UPPCB has | Complied.
sampling point at | regularly monitored | The unit has provided sampling point at
approachable location for | the unit for | approachable location for collection of ETP
collection of ETP outlet | verification of the | outlet sample.
sample. status.

3 | The unit shall install | UPPCB has | Partially Complied.
flowmeter at inlet of ETP | regularly monitored | The unit has installed the flow meter at inlet
and at recycled water | the unit for | and outlet of ETP, though the unit is
pipeline. verification of the | recycling it's treated effluent but separate

status, meters for measuring it is yet to be installed.
(Photographs annexed as Annexure-8)

4 | The wunit shall install | UPPCB has | Complied.
primary clarifier in the | regularly monitored | The unit has modified/upgraded the ETP and
ETP provided at Wood | the unit for | installed new Settling tank and Biological
division and shall | verification of the | treatment unit with other ETP units and at
maintain MLSS | status. the time of inspection the ETP was found
concentration in Aeration operational and also achieving norms.
tank-1 and  Aeration (Photographs and analysis report of ETP
tank-2. outlet is annexed as Annexure-7,8)

5 | The unit shall maintain | UPPCB has | Partially Complied.
ETP log book record for | regularly monitored | During inspection the log books were found

the unit for | partially maintained.

daily dosing of chemicals
in physico-chemical
treatment, flow meter

verification of the

status.

o

p——

7
i
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reading at inlet and
recycling point, daily
sludge generation from
the ETP and ETP sludge
disposal.

6 | The unit shall operate | UPPCB has | Complied.
ETP regularly and shall | regularly monitored | The unit has engaged a dedicated staff with
have trained ETP | the unit for | scientific background for ETP operation.
operator with | verification of the
environment background, | status.
who is able to operate the
ETP properly.

7 | The unit shall discard the | UPPCB has | Complied.
extra pipelines which are | regularly monitored | The unit has discarded the extra pipelines.
connected with the final | the unit for | (Photographs annexed as Annexure-7)
HDPE treated tank. verification of the

status.

8 | The wunit shall obtain | UPPCB has | Unit has applied for common consent to
consent to operate for | regularly monitored | operate under Water Act, 1974 which is
separate ETP provided at | the unit for | under consideration of UPPCB and shall be

Wooden
division.

Artware mfg.

verification of the
status,

disposed off in the light of the status of
compliance made by the industry as per law.

IT1-For Glass Art ware mfg, Sec

tion and for STP at

Glass Section

1

The unit shall  stop
mixing of  industrial
effluent in STP and shall

UPPCB has
regularly monitored
the unit for

Complied.
The unit has stopped mixing of industrial
effluent in STP and the treated effluent is

stop using  treated | verification of the | being recycled in the process.
effluent in  gardening | status.
within the premises.
2 | The unit shall keep and | UPPCB has | Partially Complied.
maintain ETP and STP | regularly monitored | « During inspection the log books were
log book record for daily | the unit for found partially maintained.
dosing of chemicals in | verification of the | e Flow meters has been installed at inlet
physico-chemical status. and outlet of ETP and the treated water
treatment, flow meter is being recycled but flow meters are yet
reading at inlet and to be installed. The unit has installed
recycling  point, daily flow meters at inlet, outlet and recycling
sludge generation from point of STP.
the  ETP/STP  and (Photographs annexed as Annexure- 9)
ETP/STP sludge
disposal.
3 | The wunit shall install | UPPCB has | Complied.
flowmeter at inlet of ETP | regularly monitored | Flow meters has been installed at inlet and
and at recycled water | the unit for | outlet of ETP and the treated water is being
pipeline. verification of the | recycled but flow meters are yet to be
status. installed.(Photographs annexed as Annexure9)
4 | The unit shall display the | UPPCB has | Complied.
actual flow chart of the | regularly monitored | The Display Board of flow chart for ETP
actual unit processes | the unit for | process is installed.
being followed in the | verification of the
ETP. status.
5 | The unit shall have | UPPCB has | Complied.
trained operator for ETP | regularly monitored | The unit has engaged a dedicated staff with
and STP with | the unit for | scientific background for ETP operation.

environment background,
who is able to operate the
ETP and STP properly.

verification of the
status.

(Analysis report of ETP and STP outlet is
annexed as Annexure-10,11)

i

4
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The unit shall stop the
practice of treatment of
mixed effluent  of
grinding  section and
domestic waste water in
the STP and shall treat

UPPCB has
regularly monitored

the unit for

verification of the
status.

Complied.

The unit has erected the separate settling and
recycling tank for grinding section waste
walter,

treatment facility in the
STP installed at Glass
division for treatment of
sewage and to use the

the unit for
verification of the
status.

domestic effluent

separately.

The unit shall install | UPPCB has | Complied

Secondary/biological regularly monitored | The unit has installed biological treatment

facility in the STP at Glass division.
(Photographs annexcd as Annexure-9)

Glass . Art ware mfg.
division.

verification of the
status.

same for toilet

flushing/gardening

within the premises.

The unit shall obtain | UPPCB has | Unit has applied for common consent to
consent to operate for | regularly monitored | operate under Water Act, 1974 which is
separate ETP provided at | the unit for | under consideration of UPPCB and shall be

disposed off in the light of the status of
compliance made by the industry as per law.

or Metal Art ware mfg. Se

ction and for STP at Metal Section

The unit shall operate
ETP as well as STP
properly & continuously.

UPPCB has
regularly monitored
the unit for
verification of the
status.

Complied.

During inspection ETP and STP were found
operational and also achieving norms.
(Analysis report of ETP and STP outlet is
annexed as Annexure-12,13)

The unit shall keep and
maintain ETP and STP
log book record for daily
dosing of chemicals in
physico-chemical

treatment, flow meter
reading at inlet and
recycling point, daily

sludge generation from
the ETP/STP and
ETP/STP sludge
disposal. The unit shall
install flowmeter at inlet
of ETP and at recycled
water pipeline.

UPPCB has
regularly monitored
the unit for

verification of the
status.

Partially Complied.

During inspection the log books were found
partially maintained.

The unit has installed the flow meter at inlet
and outlet of ETP and though the treated
water is being recycled, flow meters are yet
to be installed.

(Photographs annexed as Annexure-1 4)

The unit shall have trained
operator for ETP and STP
with  environment back
ground, who is able to
operate the ETP and STP

properly.

UPPCB has
regularly monitored
the unit for

verification of the
status.

Complied.
The unit has engaged a dedicated staff with
scientific background for ETP operation.

The unit shall install
Secondary/biological

treatment facility in the
STP installed at Metal
division for treatment of
sewage and to use the
same for toilet flushing/
gardening  within  the

UPPCB has
regularly monitored
the unit for
verification of the
status.

Complied

The unit has installed biological treatment
facility in the STP and treatcd sewage water
is recycled for toilet flushing/gardening
within the premises.

(Photographs annexed as Annexure- 14)

premises,
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5 | The unit shall obtain | UPPCB has | Unit has applied for common consent to
consent to operate for | regularly monitored | operate under Water Act, 1974 which is
separate ETP provided at | the unit for | under consideration of UPPCB.

Metal  Artware mfg. | verification of the
division. status.

V-For STP at Residential Colony

1 | As Leakage was observed on | UPPCB has | Complied
the  peripheral  wall  of | regularly Industry has maintained it's peripheral wall

residential colony's STP, it | monitored  the | and no leakage was found at the time of
can be concluded that, the | unit for | inspection,
unit failed to comply with | verification  of | (Photographs annexed as Annexure-15)
the consent condition of | the status. (Analysis report of STP outlet is annexed as
reuse of treated domestic Annexure-16)
effluent in flushing/
gardening within the
premises. The wunit shall
seal/close the leakage and
shall ensure that in any
condition, the treated/
untreated domestic/
industrial effluent shall not
go outside of the unit's
premises and shall strictly
follow the ZLD condition as
per the consent to operate.

2 | The unit shall keep and | UPPCB has | Partially Complied.
maintain  STP  log book | regularly During inspection the log books were found
record for daily dosing of | monitored  the | partially maintained.

| chemicals in  physico- | unit for
chemical treatment, flow | verification  of
meter reading at inlet and | the status.
recycling point, daily sludge
generation from the STP and
STP sludge disposal.

3 | The unit shall operate STP | UPPCB has | Complied.
regularly and shall have | regularly The unit has engaged a dedicated staff with
trained STP operator with | monitored  the | scientific background for ETP operation.
environment  background, | unit for
who is able to operate the | verification  of
STP properly. the status.

4 | The unit shall seal all the | UPPCB has | Complied.
open drains which transfer | regularly The unit has sealed all the open drains and
the treated STP and shall | monitored  the | installed closed pipe line system for the
install  proper closed pipe | unit for | same,
system for the same. verification of

the status.

5 | The unit shall obtain consent | UPPCB has | Unit has applied for common consent to
to operate for separate STP | regularly operate under Water Act, 1974 which is
provided at  Residential | monitored  the | under consideration of UPPCB and shall be
colony. unit for | disposed off in the light of the status of

verification  of | compliance made by the industry as per law.
the status,

VI-For Haz. Waste management

1 | Send hazardous waste to | Environmental Complied.
the TSDF with valid | Compensation of | The unit sends hazardous waste to the

| agreement with TSDF.

| been

Rs. 21,30,417/- has
imposed by

TSDF, {Bharat Oil and Waste Management
L'Tféfi'l"h mcmbership,!,pe_rtiﬁcale No.

& e

= \

wd
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UPPCB as  per
recommendation of

joint committee
vide letter dated
09.06.2020 due to
violation of
Hazardous  waste
Rules, 2016

(copy enclosed as
Annexure-17)

BOWML/K/3603/19 valid upto 31.03.2021.
(copy enclosed as Annexure-18)

2 | Maintain daily records | UPPCB has | Complied.
on generation, storage, | regularly monitored | The unit stores hazardous waste in covered
management of | the unit for | store room in the premises of the factory and
hazardous wastes in | verification of the | logbook is being maintained.
compliance with Rule | status.
20(1) of the HOWM
Rules, 2016;
3 Submit the Annual return | UPPCB has . Complied.
w.r.t. gencration and | regularly monitored | The annual return is to be submitted by the
management of each of | the unit for | industry. (copy enclosed as Annexure-19)
the hazardous waste to | verification of the
Uttar Pradesh Pollution | status. i
Control Board, as '
required under Rule '
20(2) of the HOWM
Rules, 2016.
4 | Package and label the | UPPCB has | Complied.
hazardous  waste  in | regularly monitored | .
accordance with | the unit for
provisions stipulated | verification of the
under- Rule-17 of the | status.
HOWM Rules, 2016; 10
5 | Install automatic water | UPPCB has | Partially Complied.
sprinkling arrangements, | regularly monitored | Manual water sprinkling system has been
fire alarming systems, | the unit for | installed nearby storage of incinerable
flame arresters, smoke | verification of the | hazardous materials in the industry.
/heat  detectors,  fire | status.
extinguishers and other
nccessary provisions as
stipulated  under  the
Guidelines for storage of
incinerable hazardous
wastes.
6 | Install necessary slope, | UPPCB has | Complied.
channelization drain and | regularly monitored |
collection pit for | the unit for
management of spilled | verification of the
oil. status.
7 | Install display board | UPPCB has | Complied.

outside the factory gate

regularly monitored

displaying details of | the unit for
hazardous wastes being | verification of the
handled by the unit. status.

Display board has been installed.

e
Anil Kumar Sharma
(Assistant Env. Engineer)

£

:.TJ
J.P. Maurya
(Regional Officer)
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Annexure-5

M/s C.L. Gupta Export Ltd., Village Jivai, Amorha.

o » a?i"-u t’ e g e
Borewell No. 1 (Not Operational and sealed with RCC,
Near Residential Colony)

(Photographs of Borewells)

' 3
~ i A

Borewell No. 2 (Not Operational and sealed with RCC,
Near Residential Colony)

Borewell No, 4 (Operational, Near office block Glass

! M e ST
< L By

Borewell No. 6 (Not Opcratio;\al and sealed with RCC,

|
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Annexure-8

M/s C.L. Gupta Export Ltd., Village Jivai, Amorha.

e

ey B N

i

Photographs of ETP in Wooden Art ware mfg. Section

ol
Flow meter at Outlet of ETP

' e
low meter at Inlet of ETP
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M/s C.L. Gupta Export Ltd., Village Jivai, Amorha.

ow mete

-

‘;t._-,\ _’::?\i G IRt

b

:§-

. ARt N i W3
Flow meter at recycling point of STP

Flowmctcra_tOutlct (_)fSTP i

Annexure-9
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Annexure-14
M/s C.L. Gupta Export Ltd., Village Jivai, Amorha.

(Photographs of Metal Art ware mfg. Section)

A

[l N R
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Annexure-15
M/s C.L Gupta Export Ltd., Village Jivai, Amorha.

(Photograph of peripheral wall near residential colony)

Boundary Wall f"ﬂl'l"
Tigen u s leinging
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Annexure-VII (

(ssrer it ¥ sraafed waATOT )
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name: Ws C.L. Gupta Exports Ltd.

Project Address: 18 Km Stone Before Moradabad Dethi High Way, Jiwai, Joya, Amroha, Uttar Pradesh

Village: Jiwai Block: Joya

District: /Amroha State: Uttar Pradesh

Pin Code: 244221

Communication Address: 18 Km Stone Before Moradabad Delhi High Way, Jiwai, Joya, Amroha, Uttar Pradesh -
244221

Address of CGWB Regional Office : Central Ground Water Board Northern Region, Bhujal Bhavan, Sector-B Sitapur Road
Yojna, Ram Bank Chauraha, Lucknow, Uttar Pradesh - 226021

1. |NOC No.: CGWA/NOC/IND/REN/1/2020/5657
2. |Application No.: 21-4M1237/UPNIND/2016 3. |Category: Industry
4. |Project Status: Existing Project 5. |NOC Type: 1st Renewal
6. |Valid from: 21122018 7. [Valid up to: 181122021
8. |Ground Water Abstraction Permitted:
Fresh Water Saline Water Dewatering Total
m*/day m¥year m*day m?year m¥day mdlyear m*/day m¥lyear
155.00 46500.00 155.00 46500.00
9. |Details of ground water abstraction /Dewatering structures
Total Existing No.:3 ] Total Proposed No.:0
DW | DCB | BW | TW | MP Dw DCB BW ™ MP
Abstraction Structure* 1] 0 0 3 0 0 0 0 0 0
*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well, TW-Tube Well; MP-Mine Pit
10. |Quantum of ground water rechargefharvesting(m®/year): I 106000.00
11. | Number of Piezometers (Observation wells) to be No. of Monitoring Mechanism
constructed/ monitored & Monitoring mechanism. Piezometers
Manual DWLR** DWLR With Telemetry
“*DWLR - Digital Water Level Recorder 1 0 1 0
(Compliance Conditions given overleaf)
NOC VALID ONLY FOR
DOMESTIC, DRINKING AND/OR
GREENBELT PURPOSES wew (F 3 s mitERon)
Member (CGWA)

18711, AREIR B3, sty 03, 7§ & - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delbi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in

it e - st ward
SAVE WATER - SAVE LIFE
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Validity of this NOC shall be subject to compliance of the following mandatory conditions:

1.

2

10.
14,

12.

13
14.
15.

16.
17.

18.

19.

20.

No additional ground water absiraction and/or de-watering structures shall be constructed for this purpose
without prior approval of the Central Ground Water Authority (CGWA).
The propenent shall seek prior permission from CGWATfor any increase in quantum of groundwater
abstraction (more than that permitted in NOC for specific period).
All new as well as existing ground water abstraction/ de-watering structures shall be fitted with digital water
flow meters by the firm at its own cost immediately on completion of their construction or grant of NOC as
the case may be. in case of renewal of NOCs, all existing ground water abstraction structures shall continue
to be fitted with digital water flow meters. Intimation of installation of flow meters shall be sent by the
proponent to the Regional Director of CGWB within 6 months of grant of NOC. Daily ground water
abstraction data shall be monitored / continue to be monitored (in case of renewal) by the firm and recorded
in a log book. Details of month-wise ground water abstraction shall be submitted to the Regional Director,
CGWB, once every year.

In case the ground water abstraction is more than 10 m*day, monthly water level monitoring data shall be
maintained and submitted annually to the Regional Office of CGWB. Wherever groundwater withdrawal is
more than 500 m*day,the firm shall install telemetry system in one of the piezometers and share USER ID
and password of the telemetry system with the Regional Director, CGWB.
In case ground water abstraction is more than 10 m*day, ground water quality shall be monitored once in a
year (during pre- monsoon period) and the report submitted to the Regional Office, CGWB. Wherever the
extraction is less than 10 m*day, ground water quality report shall be submitted by the proponent at the time
of submission of self-compliance report.
Ground water augmentation/harvesting measures, as stipulated in the NOC, shall be implemented (in new
cases) / continue to be maintained (in case of renewal) in consuitation with the concemed Regional Diractor,
CGWB. -
Proof of rechargefwater harvesting structures constructed (photographs of structures) shall be submitted to
the concemned Regional Director, CGWB within 6 months from the date of issue of NOC. The firm shall also
undertake periodic maintenance of recharge/water harvesting structures at its own cost.
The project proponent shall fake all necessary measures to prevent contamination of ground water in the
premises failing which the firm shall be responsible for any consequences arising thereupon.
In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken
up by the firm inside the plant premises. The runoff generated from the rooftop shall be stored and put to
beneficial use by the firm.
The firm shall optimize water use through recycling/ reuse of waste water after proper treatment.

Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water,
the same shall be sealed and new tubewell(s) tapping saline water zone shall be constructed within 3
months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any.

In case of mining projects, additional key wells shall be established in consuitation with the Regional
Director, CGWB for ground water level monitoring four (4) times a year (January, May, August and
November) in core as well as buffer zones of the mine.
Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concermned
Regional Director, Central Ground Water Board.
The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within
one year from the date of issue of this NOC.
This NOC is subject to prevailing Central/State Government rulesflaws/norms or Court orders related to
construction of tube well/ground water abstraction structure / recharge or conservation structure/discharge
of effluents or any such matter as applicable.
This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and
administrative clearances from appropriate authorities.
The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the
project by the concerned authorities. Such authorities would consider the project on merits and take
decisions independently of the NOC.
This NOC is being issued without any prejudice to the directions of the Hon'ble NGT/court orders in cases
related to ground water or any other related matters.
Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water
withdrawal, if any, after expiry of NOC shall be illegal & liable for legal action as per provisions of
Environment(Protection)Act, 1986.
In case of any violation of NOC conditions or illegal extraction of Ground water the firm shall be
liable to pay “Environmental Compensation” “Penalty”, if any under Sec 15 of EPA 1986 as and
when decided by statutory authorities.

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and
legal action against the proponent.)
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CSIR-NEERI Zonal Centre, Delhi
CSIR-R&D Centre, A-93/94, Phase-l, Naraina Industrial Ares, O:ﬂ?]
New Delhi - 110028

Phone: 011-45609107; Telefax: 011-45609106 N
Head Office : CSIR-NEERI, Nehru Marg, Nagpur — 440020 (Maharashtra) EERI

July 11, 2020

Revised Proposal

Feasibility Study for Use of ETP/STP Treated Water as
Process Water at M/s CL Gupta Exports Ltd. Amroha, U.P.

1. Introduction

M/s C.L. Gupta Exports Ltd. is a mainly engaged in the production of handicrafts of
metal, wood, glass and marble. The plant is situated at the village Jivai, Amroha, 18"
km stone of Delhi-Moradabad road (NH-24). The Plant has been constructed over a
plot area of 40 acres and is working since April 1, 2001. The Plant has direct
accessibility by road, and the nearest railway station is Moradabad, which is approx.
17 km.

The Unit is situated in the rural area and there are very few other manufacturing
units of similar or different end products. The villages within 2 km are Amheda,
Karanpur, Jivai and Chaudharpur, with a total population of about 26,000.

Total manpower is around 6500 employees (including management, technical, non-
technical workers, and other staff) are involved with the Plant. The Plant operates on
24 hourly basis, wherein about 5000 employees work during daytime/ General shift.

As per the Conditions of Consent issued by the UPPCB, the approved monihly
production capacity of metal art-ware is 30 tons, glass art-ware — 150 tons and wood
art-ware — 15 tons. The overall onihiy production is around 200 tons of metal art-
ware, 250 tons of glass art-ware, 150 tons of wood art-ware and 45 tons of marble.

To meet the water requirement for industrial as well domestic purpose, the Unit has
been using ground water, which is being drawn through two bore-wells.

M/s CLG Exports had applied for renewal of Air and Water consents to the UPPCB,
but UPPCB has kept the water consent renewal pending for want of permission from
CGWA to withdraw ground water for industrial purpose. CGWA has stopped
issuing/renewing NOC in over-exploited, Critical and Semi-critical area. As the
industry is observed to be located in the Over-exploited area, CGWA denied
renewing NOC for water withdrawal for industrial purpose.
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CSIR-NEERI Zonal Centre, Delhi

CSIR-R&D Centre, A-93/94, Phase-l, Naraina Industrial Area,
New Delhi - 110028

Phone: 011-45609107; Telefax: 011-45609106 '
Head Office : CSIR-NEERI, Nehru Marg, Nagpur — 440020 (Maharashtra)  NEERI

Under the circumstances, M/s. CLG Exports proposed UPPCB to utilize domestic
wastewater after proper treatment for the industrial purpose. In response, UPPCB
suggested that the Industry is required to submit a feasibility report from a reputed
institution regarding use of domestic treated effluent in the process.

With this background, M/s CLG Exports approached Director, CSIR-NEERI, Nagpur
to undertake the required study. The matter is referred to the Delhi Zonal Centre of
CSIR-NEERI. Subsequently relevant information/details/documents were sought
from the industry. After reviewing the documents and discussions with the GM (HR/
Admn) of M/s CLG Exports. Ltd., a proposal with the following objective and scope of
work is proposed to address the requirement.

2. Objective of Study

The main objective of the study shall be to assess the suitability of use of
treated domestic wastewater and also treated industrial effluent as the process water
in the industry.

3. Scope of Work

The study shall include the following aspects:'

1. Study of various processes used in manufacture of different products of
metal, glass, wood and marble

2. Assessment of water requirement in different processes and quantification
of wastewater generation with quality characteristics from different process
units/ streams (complete water balance for the entire premises)

3. Assessment of water requirement for domestic purpose and generation of
sewage from the plant premises

4. Review of present practices of treatment of process water in ETP and
sewage in STP and utilization of treated water from ETP/STP

5. Overall Performance evaluation of ETP and STP to check suitability of
treated water for industrial purpose and /or other uses (horticulture,
irrigation, water body discharge)

6. Suggestions for improvement in water augmentation / water quality to
ensure water availability/ sustainability

7. Any other relevant aspect....
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CSIR-NEERI Zonal Centre, Delhi

CSIR-R&D Centre, A-93/94, Phase-l, Naraina Industrial Area,
New Delhi - 110028
Phone: 011-45609107; Telefax: 011-45609106
Head Office : CSIR-NEERI, Nehru Marg, Nagpur — 440020 (Maharashtra) NEERI

4. Deliverables with Tentative Timeframe
« Final report (covering above scope of work): 2 months

Total project duration (post study discussions/review/inputs, if any): 1 year
a Project Fee: to be worked out based on agreed scope of work
(Rs. XX Lakhs + 18% GST)

6. Payment Terms:
« ¥ Instaliment - 80% with the Work order to initiate the study
« 2" |nstallment - 20% after discussions/approval by UPPCB/CPCB.

Any issues raised by UPPCB/CPCB will be clarified/discussed with them to
their satisfaction technically.

Date 'of Start of Work shall be the date of receipt of work order with Ist
instaliment.

T Inputs Required |

« Relevant data/documents/maps/plot plan/process diagrams/ details of
ETP/STP etc. relating to the industry / premises

« Arrangement for logistics during the field studies for the visiting teams.
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Annexure -7

Phone : 0591-2485594
e .
' REGIONAL OFFICE
e Uttar Pradesh Pollution Control Board
R ~ MORADABAD-244 001
Analysis Report of Effluent Sample
Name of Industry ] Ml B q'.l.‘?'t? Svpota... o) [ o ‘(!% D
Wi, M= 24, Chaucthax pus. Kord. . mache.
Sample Collected by . K 0. Mawyh.. L0 Ao ALK Sharma. AEE.
CM«:,«G L’erme A t’r—,.mm Bgaowal JEE
DateofSampling @ e RRAAL, B s A
Date of Analysis Completion S, 9.9‘.:95..’..%-:‘. ............................................
Sampling Point Lul bt 56 b5 o e S 8
Sample Code QA &, /e’a/.ﬂm.a.-:..c ............................................
Parameters Analysed e oS S A A B RS
pH.BOD, COD, TSS, TDS, TS
; Standard for
Analytical Trade Effluent Discharged
Results
In stream on land
Parameters :
1. Colour Wzbzd Absent
2. Odour
3. Temperature ('C) 40"'C Max
1. pH 5.5-8.0 5.5-9.0
5. Total-Suspended Solids 30/50/75/100
6, Total-Dissolved solids 2000.00
7. Total Solids
8. B.O.D.(3daysat27 C 30.00 100.00
9, C.OD. 225.00/250.00
10. Oil and Grease 10.00 20,00
11. Chromium (Hexavalent) as Cr 0.10 1.00
12. Nickelas Ni 3.00 3.00
i3, FluorideasF 2.00
14. Sulphate as SO, 2.00
15. Phosphate as PO, 5.00
16. Ammonical Nitrogenas NH, 50.00
17. Free AmmoniaasN 5.00
18. Cyanide as CN 0.20

Note : All the valuesin mg./l except pH or stated otherwise.

Adlpaw # | ‘A:

¥

Y7 Scientific Asstt. Asstt. Scientific Officer Regional Officer
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Phone : 0591-2485594
s,
REGIONAL OFFICE
w=a-= Uttar Pradesh Pollution Control Board
8 MORADABAD-244 001

Analysis Report of Effluent Sample

Name of Industry s L GL%@E*F&Z@.Z@((@M.@J )
U.‘m.i,.h!},aaza,ﬁ%mdﬁmzpm.ﬁw,ﬁmméa

Sample Collected by : A n‘:—ﬁmm% K.&.Jﬁ..ﬁ.:.&ﬂ:exma.éﬁg
Chhayalerma. 3. Diye. Agaamal TIRE
Date of Sampling SRR TR T ccncescarsrssssosissiiminsssimsinssinass
Date of Analysis Completion : ................ BRI i csisoinsisinsin
Sampling Point TR . of 280/ oY )5 el
Sample Code . ..,Céﬁfﬁﬁf.m;:.ﬁ .............................................
Parameters Analysed R T NP B s rameessonsiossv s s AR as bk
pH.' BOD, COD, TSS,TDS, TS
Analvitial Standard for
nalyse Trade Effluent Discharged
Resuits
In stream on land
Parameters :
1. Colour WY Absent
2. Odour gdafi@dmr
3. Temperature ('C) 40'C Max
1. pH s o 5.5-9.0 55-9.0
5. Total-Suspended Solid s T e 30/50/75/100
6. Total-Dissolved solids 0 4« 11 [ 2000.00
7 Total Sulids v o
8. B.O.D.(3daysat27 C 30,00 100,00
9, C.0.D. 225.00/250.00
10. Oiland Grease 10.00 20.00
11. Chromium (Hexavalent) as Cr' 0.10 L.O0O
12. Nickel as Ni 3.00 3.00
13. Fluoride asFtppey a2 i 2.00
4. Sulphate asSQ., ¥, 1,0 @ 5.00
15, Phosphate as PO, 5.00
16. Ammonical Nitrogen as NH, 50.00
17. Free Ammoniaas N 5.00
18. Cyanide as CN 0.20

Note : All the valuesin mg./l except pH or stated oth:.e?rwise.

e o il e { el
2% Scientific Asstt,

Asstt. Scientific Officer Regional Offic or
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Ayme xuve 1)
Phone : 0591-2485594_

—.
. st REGIONAL OFFICE
e Uttar Pradesh Pollution Control Board
“" MORADABAD-244 001
Analysis Report of Effluent Sample
Name of Industry Mls. G :ﬁ«.}:dq E*f.pmb Lted,. £ tase Div,)
trmu, Nbbeot, b auiclhar joa. Kood.. rmasha
Sample Collected by Son 08 Nanne. .0, K0 A.K. Shawv o RFE
@ Ahayalier, ‘JFF Dy, .Q@ma! HEE..
Date of Sampling TN T N
Date of Analysis Completion © ...t St Sr B8 rressrisinisrsinse TR
Sampling Point T oo Sﬁrfﬂu},ﬂf .....................................
Sample Code ol Gl ). :‘ﬁ??’?’-—' ...
Parameters Analysed 1 oS RS R e s
pH.BOD, COD, TSS, TDS, TS
. Standard for
Analytical Trade Effluent Discharged
Results
In stream on land
Parameters :
1. Colowm cTarbid........ Absent
2. Odour UJ%MMJ
3. Temperature ('C 40'C Max
4. pH 5.5-9.0 5.5-9.0
5. Total-Suspended Solids 30/50/75/100
6. Total-Dhssolved solids 2000.00
7. Total Solids
8. B.O.D.(3daysat2y C 30.00 100.00
9. C.OD. 225.00/250.00
10, Oil and Grease 10.00 20.00
11. Chromium (Hexavalent) as Cr" 0.10 1.00
12. Nickel as Ni 3.00 3.00
13. Fluoride as F 2.00
14. Sulphate as SO, 2.00
15. Phosphate as PO, 5.00
16. Ammonical Nitrogenas NH, 50.00
17. Free Ammoniaas N 5.00
18. Cyanideas CN 0.20

Note : All the values in mg./l except pH or stated otherwise.

s L 4

:"i’:—’?’h oo ® '
OV Scientific Asstt. Asstt. Scientific Officer Regional Officer
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Avnc sy ¢ L. (
Phone : 0591-2485594
—. .
REGIONAL OFFICE
rew Uttar Pradesh Pollution Control Board
S/ 4 MORADABAD-244 001
Analysis Report of Effluent Simple
Name of Industry : Mlc. G Seufile. Echals. te).. ga ﬂzr)
Tk, AH 2 u,ﬂéaudﬂa; ya.
Sample Collected by : Lo 70 MawayR. £.0,. /ﬁnﬁ!;.’ Shaxom. mfg
%ynléa nR TEE. Dinye. Aganiua) SEE.
DateofSampling ... e B .
Date of Analysis Completion : ............... B AR B st
Sampling Point t connl ot T DML I rccisnirssiisssissnss
Sample Code S /r%/ 7T 223 S,
T ADEIVINL. 7 ceaeasendt e e o R
pH.BOD,COD, TSS,TDS, TS
: Standard for
Analylical Trade Effluent Discharged
Results
In stream on land
Parameters :
1. Colour ’gdfﬁ.ﬁf‘!\ Absent
2. Odour . Odowa li28......
3. Temperature ('C) RN - IO 40'C Max
1. pH B e O i 5.5-9.0 3.5-00
5. Total-Suspended Solids TN . 30/50/75/100
6. Total-Dissolved solids D OER2.......... 2000.00
7. Total Solids TR ol
8. B.O.D.(3daysat27 C) . - .5 - N 30.00 100.00
9. C.OD. Jaf:a 225.00/250.00
10. Oil and Grease oo 10.00 20.00
1. Chromium (Hexavalent) as Cr" e 0.10 100
12. Nickel as Ni S 3.00 3.00
13. Fluoride as F Copper a0 Cue 00
14. Sulphate as SO, e an ¥y, 00
15. Phosphate as PO, 5.00
16. Ammonical Nitrogen asNH, 50,00
17. Tree Ammoniaas N 5.00
18. Cyanide as CN 0.20

Note : All the values in mg./1 except pH or stated otherwise.

Scientific Asstt.

%ﬁ.ﬁ,%

>

Asstt. Scientific (_)fﬁc:?r

Regional Officer




Awt*x!};-g, l& .
Phone : 0591-2485594

AT,
Sovm—— | REGIONAL OFFICE
“=—-_ Uttar Pradesh Pollution Control Board
87 | MORADABAD-244 001

Anaiysis Report of Effluent Sample

Name of Industry i : Mis.C.L. G a&mﬁ&@ﬁﬁgﬂﬁ?m}

Sl » N2 J.CQJMUM fRL..

Sample Collected by Koo 3 0. avncya Bl B0, ALK Sharnd. AEE.
Chbayalenad. TRE. Dunpa. Agaaual TEF
Date of Sampling TPRIRIEEIy i e SR SRS
Date of Analysis Completion : e R BRI o —
Sampling Point ; Q'F'PD.U.}JA}' ...................................
Sample Code  oern SRS RN 2. Bowscsssireransmsssesssmamissssssssss
Parameters Analysed TR . oI SIS~ M SRS N
pH. BOD, COD, TSS, TDS, TS
. Standard for
Analytical Trade Effluent Discharged
Results
In stream on land

Parameters:
1. Colour ‘fd!ﬁ&ﬁ.?‘\ Absent
2. Odour Rlots b58.....
3. Temperature ('C! TN ... I 40'C Max
4. pH SRR . IO 5.5-9.0 5.5-9.0
5. Total-Suspended Solids SO, %) KL= 30/50/75/100
6. Total-Dissolved solids I b4 LY . 2000.00
7. Total Solids OB . SR
8. B.O.D.(3daysat27 C| SO A 1 30.00 100.00
9. C.O.D. BB B | 225.00/250.00
10. Oil and Grease 10.00 20.00
11. Chromium (Hexavalent) as Cr” 0.10 1.00
12. Nickelas Ni T 3.00 3.00
13. Fluorideas F » 2.00
14. Sulphate as SO, 2.00
13, Phosphate as PO, 5.00
16. Ammonical Nitrogenas NH 50.00
17. Free Ammoniaas N 5.00
I8. Cyanideas CN 0.20

Note : All the valuesin mg./l except pH or stated otherwise.

Scientific Asstt, Asstt. Scientific Officer Regional Officer
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Phone : 0591-2485594

REGIONAL OFFICE

=== Uttar Pradesh Pollution Control Board

“g, MORADABAD-244 001
Analysis Report of Effluent Sample

Name of Industry : s G A Gafete, .Ew}mzfa V-

‘;rm, MEL2Y, 3. Rewdl, ixaha
Sample Collected by TN a0 .4317 é.’ Sbarmg AEE

f"/hay.q L-‘e’;.m 5K £ D, ﬁﬂaﬁuaﬁ ey 4
Date of Sampling - AT LT 7
Date of Analysis Completion : ........... 8087020,
Sampling Point 3 ....de&:é' @.ﬁrﬂy .'? Tf .........................
Sample Code t ilnbll ,La@a/ ...................................................
Porameters ANRIVEEAd = 1 et i s s s s s s

pH.BOD, COD, TSS, TDS, TS
A Standard for
Analytical Trade Effluent Discharged
Results
In stream on land

Parameters: .
1. Colow v bid....... Absent
2. Odour ; Orfm. 182.......
3. Temperature ('C) SN ... YOO 40°C Max
i. pH he o J— 5.5-9.0 5.5-90
5. Total-Suspended Solids 7 30750/75/100
6. Total-Dissolved solids . lae: t! 200000
7. Total Solids
8. B.O.D.(3daysat27 C) 30.00 100.00
9. C.O.D. 225.00/250.00
10. Oil and Grease 10.00 20.00
11. Chromium (Hexavalent) as Cr’ 0.10 1.00
12. Nickel as Ni 3.00 3.00
13. FluorideasF 2.00
I4. Sulphate as SO, 2.00
15. Phosphate as PO, 5.00
1. Ammonical Nitrogen as NH, 50,00
17. Free Ammoniaas N 5.00
18. Cyanide as CN 0.20

Note : All the values in mg./l except pH or stated otherwise.

¥
Scientific Asstt.

6 Wt

Asstt, Scientific Officer

ol " é

Regional Officer
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«] earned Counsel for the unit states that Central Ground Water Authority
(CGWA) had given a letter that the unit was compliant. We fail to understand how such
a letter can be given and be of any help when the area is in ‘over-exploited’ category
where ground water cannot be allowed to be extracted for commercial purposes as i
being done and no such permission can be given in view of order of this Tribunal dated
10.10.2019 in Original Application No. 176/2015, Shailesh Singh v. Hotel Holiday
Regency, Moradabad & Ors. as follows:

w6, Since the OCS areas have been found to be seriously affected by overdrawal
of ground waler, regulation of such drawal for commercial purposes cannot be
dispensed with for any industry even in industrial area. Availability of water for
drinking is a first priority. The “Precautionary’ principle, ‘Sustainable Development’

. principle and the Intergenerational equify are part of life and in absence of

Cod sl — sz Y, Rl wes WA, SEATE-226010

replenishment of ground water, unregulated drawl thereof cannot be held to be right
of any commercial entify. Shortage of availability of water for commercial purposes
cannot be remedied by drawal of groundwater in over exploited, critically exploited
and semi-critical exploited (OCS) areas. Water is certainly a scarce resource and the
industry has to put up with such scarcity. It is for-the industry and the concerned
authorities to find out aiternative ways and means for sustenance of the industries
instead of permitting indiscriminate dra wal of groundwater in such areas i { sitnation
improves.Alternative means may be shifting to areas where wazer is not scarce or 10
processes where water is not required. As already noted, groundwater is depleting in
such areas and measures are required to check such depletion. If industries continue
to draw ground water without NOC from CGWA as per current guidelines and orders
of this Tribunal in OCS areas, the industries will have to face legal consequence of
such illegal action.” ;
I In view of the above, let further follow up action be taken by the statutory
regulators-CPCB, State PCB, CGWA and District Magistrate in accordance with the
due process of law. Compliance report may be filed on or before 31.01.2020 by e-mail
at judicial-ngt@gov.in. e '
A copy of this order be sent to CPCB, SPCB, CGWA and District Magistrate,
Amroha for compliance. ' :

e GOGOTO

T.C. 12 - V, Vibhutl Khand Gomi Nagar, Lucknow = 226030

GYATY-272034, 2720023, 2120864, 2720831 Phone:2720831,2720828,2720623,27206381
iR usu2-2720764  Fax 0522 - 2720764 “g-iw- info@uppcb.com Ernail: info@uppeb.com
Hwarse: www.uppch.com Web Ske: www uppch.com
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M/s. C L. Gupta Exports Ltd. _

18th km Before Moradabad De!hr Hfghway Jivai, N. H 24 J P. Nagar Amroha
' 244221 Uttar Pradesh '

is a reglstcred membcr of our facxhiy

’lot 672, Sikandra Road, NH-2, KumbhanHage,Tehsﬂ Akbarpur Kanpur- Dehat Uttar Pradesh

for safe, legal & scientific Dlsposal of Hazardous Waste.

' ' - BOWML/K/3603/ 19

Member # :___ AR
March 3, 2’021

Expiry Date :
One may verify 'active' membersh-i_p 'b'y calling’
Bharat Oil & Waste Management Ltd. at

011-4100 0710, 2981 6466 of Email : sales@bharatml com

o~
_&tﬂ ¥

3 4 : ek
Membcrsh;p is.subject to lhc !:Enns & Conditiohg $f agreement & ma) be tcrmmalcd by BOW'ML
/a ™ {ipon non-payment of dues / paymcnt

et -
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FORM -4

[See rules 5(6) and 22(2)]

Avne e 19

FORM FOR FILING ANNUAL RETURNS
BY THE OCCUPIER OR OPERATOR OF A FACILITY

(]
[To be submitted by occupier/operator of disposal facility to State Pollution Control Board/ Pollution
Control Committee by 30™ june of every year for the preceding period 1% Apr 2019 to 31" March ‘20
|. | Name and address of + [C. L. Gupta Exports Ltd. _ |
the generator/operator of Vill- livai, 18 Kms Stone before Moradabad — Delhi Highway NH-24
facility Amroha (U.P}-244221 i
2. | Name of the ' A, K. johri
authorized person and full C. L. Gupta Exports Ltd, _
address with telephone and Vill- Jivai, 18 Kms Stone before Moradabad ~ Delhi Highway NH-24
fax number Amroha (U.P)-244221
Tel: 0591-2477000, 98370-38040 Fax: 0591-2477300 !
3. | Description of Physical form with Chemical form !
hazardous waste description
sed Mask, Gloves Sludge i
Batteries, Tube Lights Used Qil _i
Empty Container etc. i |
4. | Consented quantity of As per authorization
product/athers
5. 1 Quantity of hazardous 3 Type of hazardous waste { Quantity (in Kg) : _'.
: wastes (in MTA) as per Authorization | /
‘ i . F Authorized ! Generated
N::e;, IIl lhEiT:w rs\ not 1. Sludge | ETP-40 Kg/day .
sultficient enclose annexure ;
' | (ETP+Paint Booth) Booth-50 Kg/month 5352.00 kg N
2. Tube Lights 37.20Kg i
. 3. Old Batteries 20 Nos./month 438.60 Kg '
4. Used Masks 10 Kg/day 27.62Kg
5. CFL/Bulb 4.45 kg j
6. Fpty Containers i 50 Nos./duay 273.00Kg. |
7. Empty Corrugated ' 08 Kg/day . gs,m Kg
| 8. Rubber Gloves 05 Kg/day 27.60 kg |
9. Cotton Gloves 10 Kp/day 18.20Kg |
! 0. Used Ol 0.1 KL/month 44.00 kg i
| 1. Used Filter U5 Nos./month 14.07 Kg i
~ 3] 3 . > T i
2. Polish Dust 1000 Kg/month ¥ . 120.00Kgz |
6. | Description of Storage SLUDGE CHAMBER QF ETP PLANT J.
7. | Description of ¢ {As per authorization No. 8531/UPPCB/Bijnore{UPPCBRO)/HWN/IYOTISA PHULE i
T'reatment NAGAR/2019 Dated: 16/07/2019 '~ ,. *
8. | Deuwils ' of Name & Maode of Mode of Transportation |
| transportation address of consignee pucking transportation L |
. Prate ::
/s Bharat Oil & Waste Every 3 Month Authorized o ."
Management Ltd. Kanpur Bags Vehicle Same Bay i
lﬁj Details of disposal of Nume & Maode of Made of Teansportation |
hazardous wasle ackdress of consignee packing Lransportation ™ Dae 3
ivi/s Bharat Oil & Waste Every 3 Month Authorized Same Day
Management Ltd. Kanpur Bags Ve%a A :
Ul | Quantity  of  useful Name and  Type of ‘
materials sent back to the malerial sent back to Mapuluclurers® and NIL '
manufacturers* and others# Others#
sy 4 .
* delete whichever is not applicable Ee

i enclose list of other agencies

Date: 6/06/2020
Place: livai, Amroha

GM(HR/Admin}
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Item No. 05 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 220/2019

(With Report dated 03.12.2019)

Adil Ansari Applicant(s)
Versus

M/s. C. L. Gupta Exports Pvt. Ltd. & Ors. Respondent(s)

Date of hearing: 04.12.2019

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S.P WANGDI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Applicant(s): Mr. Adil Ansari, applicant in person
For Respondent(s): Mr. Daleep Dhyani, Advocate for UPPCB
Mr. Priyadarshi Gopal, Advocate for R-1

ORDER
Remedial action against the illegal discharge of hazardous waste into
the river Ramganga and illegal drawal of ground water by M/s C.L.
Gupta Export Ltd., Amroha, U.P., is the grievance in this application.
Vide order dated 08.03.2019, a joint action taken report was sought

from CPCB and the State PCB.

The matter was considered on 29.08.2109 in the light of the report
dated 07.05.2019 filed by the Uttar Pradesh State Pollution Control
Board showing that the unit was violating Hazardous Waste
M.anagement Rules, 2016 by storing hazardous waste like empty
containers of paint, lacquer, electroplating chemicals, oil soaked
cotton rags, used oils etc. It was further found that industry was
involved in the expansion /modification of premises and Thermo-coal
manufacturing unit was found operational without having consent to

establish/ operate. The effluent analysis report of wood division and
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8.

metal division were not as per parameters. The unit was directed to

pay Rs. 10 lacs as environmental compensation and not to operate

expansion/ maodification component without CTE and CTO.

The Tribunal observed:-

The UP State PCB has also filed a report on 16.07.2019 to the
effect that authorization has been applied for disposal of
hazardous waste like empty containers of paint, lacquer,
electroplating chemicals, oil soaked cotton rags used oils etc.
Thermo coal manufacturing unit has filed an application for
consent, The unit has set up a blower. Treatment equipments
have been installed to deal with pickling phosphate and
electroplating activities. Sample was found to be compliant from
wooden and glass division also. Illegal borewells have been
closed. Sewage disposal is taking place.

In view of the joint Committee report filed on 07.05.2019, a
further updated status needs to be submitted by a joint
Committee of CPCB, UP State PCB and CGWA. The joint
Committee may also make an assessment of the compensation
to be recovered for the damage caused which should cover the
entire period of damage and should be deterrent having regard
to financial capacity of the unit and the nature of violations. The
nodal agency will be the State PCB for coordination and
compliance. The report may be furnished within two months by
e-mail at judicial-ngturgov.in.”

Accordingly the Joint Committee has filed a report on 03.12.2019.

With reference to the recommendations in the last joint inspection

report, the status has been indicated as follows:-

No.

" 9.0 Compliance Status of the Recommendations provided in the last

Joint committee inspection report
Table 14 Compliance status of the recommendations provided in the last Joint
committee inspection report

Recommendation in the last | Remarks [ Compliance ]
Joint committee Inspection | Status
report (Complying/non-
complying/
partial
complying)
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was found that industry is

involved in the
expansion/ modification in
premises hence industry

must be obtained CTE from
UPPCB before
expansion/ modification,

CTO under section 21/22

of the Air (Prevention &

Control of Pollution] Act,
1981 from UPPCB for
Thermocoal Block
manufacturingplant dated
27.09.2019, which s
valid upto 31.12.2019

5 Total  domestic wastewater |The unit has constructed
generated fromnew STPof 120 KLD
industry/ colony is about 175 |capacity at the | Complying
KLD. The industry has |residential colony for
installed 120 KLD capacity oftreatment of sewage
STPs and rest sewage passes |generating from the
through septic tank. The \regidential colony and
Industry must installed STP | qiarted its operation
for remaining capacity of 55 from 14th June, 2019.
KLD.
2. It should be ensured by the A Leackage was | Non-complying
industry that drain/outlets, |observed from the
carrying industrial/domestic |periferrial wall of
wastewater  which are | residential colony's STP,
connected with Kacha pond which was going into the
are to be dismantled or | Kachha Pond, whichis
sealed and no water or | located behind the unit.
wastewater  from the - )
premises reach the pond at T’i“? unit  has not
any time outside  the d{smlantled‘ open drqtn,
| premises. which s carrying
. [ domestic wastewater at
[ the residential colony
[ behind the installed STP.
3. As per the permission from| At the time of inspection | Non-complying
CGWA only 02 bore wells are | remaining 04 borewells
allowed for abstraction of | were found just covered
groundwater. The remaining with the help of red cloth
04 bore wells installed in |and all the other
premises should be | connections were
dismantled immediately. observed along with the
borewells.
4. The industry must be strictlyA Leackage was | Non-complying
followed ZLD process. observed from  the
periferrial wall of
residential colony's STP,
which was going into the
Kachha Pond,which s
located behind the unit.
Industrial  effluent was
being mixed with the
domestic  effluent and
was being used in
gardening, which is not
acceptable to establish
ZLD.
o At the time of inspection, it The wunit has obtained | Complying
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The industry has obtained
the authorization for disposal
of Hazardous waste ETP
sludge only. At the time of
inspection, it was found that
other type of hazardous
waste also stored in the
[premises like empty
containers of paint, lacquer,
electroplating chemicals, ol
soaked cotton rags, used oils
etc. The industry must be
obtained authorization for all
types  Hazardous waste
generated from
and it should be ensured to
dispose of through
authorized TSDF only.

the factorygloves/cloth,

\Authorization

The industry has
obtained the
authorization (No. 8531,
issued dated

16.07.2019) for disposal

of hazardous waste like

empty containers,
cotton waste, used cloth
mask, rubber gloves, old
batteries, booth sludge,

oily rags, used oil,
empty corrugated
cartons, melting furnace

ash, ashestos
filter and
air filter, polishing dust
and  ETP sludge from

UPPCB, which isvalid

upto 16.07.2024.

No. 8531

is placed at Annexure-7.

(.‘om})!y:’ng

The industry should install an
electromagnetic  flow meter
on all the water supply
system as well as inlet and|
outlets of the ETPs and STPs
and proper record/logbooks|
should be maintained.

Installed

unit has not
electromagnetid
flow meter on all the water|
supply system as well as
inlet and outlets of the
ETPs and STPs,

The unitis maintaining
logbook for flow meter
reading only and not for
daily sludge generation,
hence it car be
concluded that the unit
is partially maintaining
the record/logbooks.

The

Non-complying

Flow meters installed at the
outlet  pipeline of the wood
case ETP and outlet of STPs
should be relocated  to any
suitable outlet position
having  easy access  for
getting the flow  details of]
treated effluent,

unit has not
the
which

The
relocated
meters
installed at the outlet
pipeline  of the wood
case ETP and outlet of
STPs to other suitable

outlet position having

easy access for getting
the flow  details of
treated effluent.

yet

flow

are

Non-complying

The performance of wood
case division ETP is poor and
not meeting the general
effluent discharge norms for
inland surface water. The unit
must upgrade and augment
ETP to meet the standards.
The ETP treated wastewater
strictly should not be used for
irrigation/ horticulture
purposes till up-gradation  of
ETP system,

result of
samples collected from
ETP outlet of Wood
division showed BOD-43
mg/ 1 against the General
Standard of 30 mg/I and
NH3-N-68 mg/I against
the General Standard of
50 mg/ I for discharge to
inland surface water,
which is non-complying
frefer Table 7).

\Analysis

Nor_l—compiying
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10. Cyanide value of metal and Cyanide value of metal Complying
wood case division ETP is on and wood case division
lhigher sight so,  unit should | ETP was observed BDL
loperate  and maintain CN | and 0.09 mg/ I

- (Cyanide) removal unit | respectively against the

! |Properly to meet tha standard for discharge
‘gtﬂndardsl to Inland surface of 0.2

mg/ I, which was within

| the limit.

|

| . L |

5 Conclusions on various issues are as follows:-

“10.0 Conclusion

10.1 Ground water withdrawal

b

The unit is not having valid NOC from CGWA for withdrawal of

groundwater,the NOC has been expired on 20.12.2018.

As per expired CGWA NOC, the unit was permitted to extract
330 KLD of ground water from 02 nos. of borewells only.
However, the unit has extracted 8.45 KLD of ground water
apart from 02 borewells (from borewell no, 6-refer Table-3)
Jrom July-2019 to 15th Oct-2019, which is viclation of CGWA
NOC. Hence, Environmental Compensation for illegal
extraction of ground water shall be calculated and levied on
the unit.

Analysis result of samples collected from Borewell No. 3 &
4 found complying with the permissible limit of drinking
water quality standard while, sample collected from
handpump (inside Masjid) showed Fe-1.94 mg/l against
0.3 mg/I and Mn-0.35 mg/I against 0.3 mg/I of the
permussible limit of drinking water quality standard.

10.2 ETP/STP Adequacy and Effluent Discharge Norms

1.

The unit does not have valid consent to operate for separate
ETPs and STPs, which are provided at Wooden Artware mfg.
division, Glass Artware mfg. division, Metal Artware mfg.
division and Residential colony.

The unit has not provided adequate requisite biological
treatment facility at ETPs installed at Wooden Artware mfg.
division and Glass Artware mfg. division.

The wunit has not installed Secondary/biological treatment
facility in any STPs installed in the unit.

During visit, no ETP sludge has been found at ETP areas of
Glass division, Wood division and Metal division, which
indicates that the unit is not operating the ETP continuously.
During visit, no STP sludge has been found at STP areas of
Glass division, Wood division and Residential Colony, which
indicates that the unit is not operating the STP continuously.
The unit is not maintaining logbook for ETP/STP for daily
dosing of chemicals in physico-chemical treatment, flow meter
reading at inlet and recycling point, daily sludge generation
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from the ETPs/STPs at Glass division, Wood division and
Metal division.

Wood Division:

i. The ETP at Wood division found non-complying w.r.t BOD and
NH3-N and the unit is not maintaining MLSS concentration in
the Aeration tank of ETP, hence it can be concluded that, the
unit do not have adequate ETP at wood division.

i. The unit is not operating and mainaining properly the
Secondary/ biological treatment facility in ETP and reduction
of BOD from 3240 mg/I (at inlet) to 43 mg/I (at outlet) clearly
indicates dilution with fresh water addition at wood division.

ii. No flow meter is provided at inlet and recycled pipeline of
ETP,

Glass Division:

i. Analysis result of samples collected from ETP outlet of Glass
division found non-complying w.r.t NO3-N, Cr, Fe, Ni, Se and
Zn for discharge to inland surface water.

ii. The unit has not installed secondary treatment unit while as
per the analysis result of collected sample of ETP inlet, it is
having COD concen. of 754 mg/l, which practically not
possible without biological treatment, hence dilution or by
pass can not be ruled out.

ii. No flow meter is provided at inlet and recycled pipeline of ETP.

iv. The unit is mixing grinding effluent of Glass division with the
domestic effluent and treating the same in STP provided for
Glass division and analysis result of samples collected from
STP outlet of Glass division found non-complying w.r.t pH-
3.08, TSS-230 mg/I and BOD-81 mg/I, hence it can be
concluded that mixing of grinding effluent with the domestic
effluent is leading to the non-compliance of the Glass
division's STP discharge norms as prescribed in the unit's
consent and the unit cannot be allowed to utilize the treated
domestic effluent for gardening purpose.

v. The characteristics of the STP effluent (pH-2.58, COD-475
mg/ 1) at inlet of STP establish the fact that the unit is treating
industrial effluent along with the domestic effluent in STP.

Metal Division:

i. No flow meter is provided at inlet and recycled pipeline of ETP.

ii. Analysis result of samples collected from ETP outlet found
complying w.r.t stipulated norms for discharge to inland
surface water.

iii. Analysis result of samples collected from outlet of STP found
noncomplying w.r.t BOD-104 mg/I and COD-267 mg/!
against effluent discharge standards to all mode of disposal.

10.3 Haz. Waste Management

i. The unit do not have valid agreement with Transport Storage
and Disposal Facility (TSDF) for lifting, transportation,
treatment, storage and disposal of hazardous waste generated
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Vi,

vil.

at M/s C. L. Gupta Exports Ltd., Amroha, Uttar Pradesh. It was
expired on 31/03/20189.

The unit could not provided details of remaining categories of
hazardous waste except ETP sludge, Gloves/ masks and old
batteries sent to TSDF facility from year 2017 to 2019.

As stipulated under the Guidelines for storage of incinerable
hazardous wastes, the unit have not provided automatic
water sprinkling arrangements, fire alarming systems, flame
arresters, smoke/ heat detectors, fire extinguishers and
other necessary provisions in the storage area.

As prescribed in Form 8 of the HOWM Rules, 2016, the unit is
required to label the bags with requisite details, while there
was no labeling on bags stored with hazardous wastes as per
the Rule 17(1) of the HOWM Rules.

The unit has not mentioned the details of other haz. Waste
apart from ETP sludge, Gloves/ masks and Old battery in the
annual return of year 201718 and 2018-19. Also, annual
return before the year 2016-17 could not be provided by the
unit.

The unit is maintaining daily records of the hazardous waste
generated and disposed, however, such daily record is not as
per the Form 3 prescribed under Rule 20(1) of the HOWM
Rules, 2016.

The unit has not provided the process flow chart including
material balance for production of each of the products,
hence, the relationship between products manufactured and
quantity waste generated, which may be utilized in the
process or sent to the TSDF cannot be establish.

In view of the above violations w.r.t haz. Waste management,
Environmental Compensation has been calculated to be levied
on the unit.

11.0 Recommendations based on the above observations

11.1 Water Consumption of the unit & Analysis result of

1. The unit shall obtain NOC from CGWA for withdrawal of

ground water samples

groundwater, as

the CGWA NOC have already been expired on 20.12.2018.

2.

All the fresh water consumption points and treated effluent
recycling points should be metered and logbook shall be
maintained against each flow meter.

. All existing meters should be periodically calibrated and

records to be maintained.

. The unit shall engage expert institute to carry out detailed

Water Audit for detailed study of total water consumption and
recycling for reduction of the withdrawal of the ground water.

11.2 For Wooden Art ware mfg. Section

1. The unit shall modify/upgrade the ETP and shall operate

properly to comply
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with the norms stipulated in CTO.

2. The unit shall provide sampling point at approachable location
Jfor collection of ETP outlet sample.

3. The unit shall install flowmeter at inlet of ETP and at recycled
water pipeline.

4. The unit shall install primary clarifier in the ETP provided at
Wood division and shall maintain MLSS concentration in
Aeration tank-1 and Aeration tank-2.

5. The unit shall maintain ETP log book record for daily dosing of
chemicals in physico-chemical treatment, flow meter reading at
inlet and recycling point, daily sludge generation from the ETP
and ETP sludge disposal.

6. The unit shall operate ETP regularly and shall have trained
ETP operator with environment background, who is able to
operate the ETP properly.

7. The unit shall discard the extra pipelines which are connected
with the final HDPE treated tank.

8. The unit shall obtain consent to operate for separate ETP
provided at Wooden Artware mfg. division.

11.3 For Glass Art ware mfg. Section and for STP at Glass
Section

I. The unit shall stop mixing of industrial effluent in STP and
shall stop using treated effluent in gardening within the
premises.

2. The unit shall keep and maintain ETP and STP log book
record for daily dosing of chemicals in physico-chemical
treatment, flow meter reading at inlet and recycling point,
daily sludge generation from the ETP/STP and ETP/STP
sludge disposal.

3. The unit shall install flowmeter at inlet of ETP and at recycled
water pipeline.

4. The unit shall display the actual flow chart of the actual unit
processes being followed in the ETP,

5. The unit shall have trained operator for ETP and STP with
environment background, who is able to operate the ETP and
STP properly.

6. The unit shall stop the practice of treatment of mixed effluent of
grinding section and domestic waste water in the STP and
shall treat domestic effluent separately.

7. The unit shall install Secondary/ biological treatment facility in
the STP installed at Glass division for treatment of sewage and
to use the same for toilet flushing/gardening within the
premises.

8. The unit shall obtain consent to operate for separate ETP
provided at Glass Artware mfg. division,

11.4 For Metal Art ware mfg. Section and for STP at
Metal Section

1. The unit shall operate ETP as well as STP properly &
continuously.

2. The unit shall keep and maintain ETP and STP log book
record for daily dosing of chemicals in physico-chemical
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treatment, flow meter reading at inlet and recycling point,
daily sludge generation from the ETP/STP and ETP/STP
sludge disposal.

The unit shall install flowmeter at inlet of ETP and at
recycled water pipeline.

. The unit shall have trained operator for ETP and STP with
environment

background, who is able to operate the ETP and STP properly.

. The unit shall install Secondary/ biological treatment facility in
the STP installed at Metal division for treatment of sewage and
to use the same for toilet flushing/gardening within the
premises,

. The unit shall obtain consent to operate for separate ETP
provided at Metal Artware mfg. division.

11.5 For SIP provided at Residential Colony

1. As Leackage was observed on the periferrial wall of residential
colony's STP, hence it can be concluded that, the unit failed to
comply with the consent condition of reuse of treated domestic
effluent in flushing/gardening within the premises. The unit
shall seal/close the leackage and shall ensure that in any
condition, the treated/untreated domestic/industrial effluent
shall not go outside of the unit's premises and shall strictly
Sfollow the ZLD condition as per the consent to operate.

. The unit shall keep and maintain STP log book record for
daily dosing of chemicals in physico-chemical treatment, flow
meter reading at inlet and recycling point, daily sludge
generation from the STP and STP sludge disposal.

. The unit shall operate STP regularly and shall have trained
STP operator with environment background, who is able to
operate the STP properly.

. The unit shall seal all the open drains which transfer the
treated STP and shall install proper closed pipe system for the
same.

. The unit shall obtain consent to operate for separate STP
provided at Residential colony.

11.6 For Haz. Waste management

The unit shall:

1. Send hazardous waste to the TSDF with valid agreement with

TSDF;

2. Maintain daily records on generation, storage, management of
hazardous wastes in compliance with Rule 20(1) of the HOWM
Rules, 2016;

3. Submit the Annual return w.r.t. generation and management of
each of the hazardous waste to Uttar Pradesh Pollution Control
Board, as required under Rule 20(2) of the HOWM Rules, 2016,
4. Package and label the hazardous waste in accordance with
provisions stipulated under Rule-17 of the HOWM Rules, 2016;
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5. Install automatic water sprinkling arrangements, fire alarming
systems, flame arresters, smoke /heat detectors, [fire
extinguishers and other necessary provisions as stipulated
under the Guidelines for storage of incinerable hazardous
wastes;

6. Install necessary slope, channelization drain and collection pit
for management of spilled oil; and

7. Install display board outside the factory gate displaying
details of hazardous wastes being handled by the unit.

11.7 For Recommendations provided in the last Joint
committee inspection report

1. The unit has failed to comply with the recommendation
mentioned at

paralQ at point 2, 3, 7, 8 & 9 and shall, taken necessary
action immediately. In addition following are recommended.

2. The unit shall dismantle the channel carrying effluent from STP
located at residential colony.

3. The unit shall seal illegal 04 borewells properly and shall
dismantle all the electrical and pipeline connections along with
the same and shall not withdraw ground water from the illegal
borewells.

4. The unit shall maintain ETP & STP log book record properly for
flow meter reading, daily sludge generation and sludge
disposal.

5. As per the Analysis result of samples collected from ETP
outlet of Wood division, it found non-complying w,r.t BOD-43
mg/I and NH3-N-68 mg/I for discharge to inland surface
water. Hence, the unit shall operate ETP properly and
treated effluent must meet the discharge norms as
mentioned in the granted CTO. Treated wastewater should
not be used for irrigation/horticulture purposes, if the
quality of treated effluent is not meeting with the stipulated
discharge norms.

11.8 For NGT order dt. 29.08.2019 in O.A. No. 220/2019
Principal Bench, New Delhi

1. Hon'ble NGT vide order dated 29.08.2019 directed that,
"The joint Committee may also make an assessment of the
compensation to be recovered for the damage caused which
should cover the entire period of damage and should be
deterrent having regard to financial capacity of the unit and
the nature of violations."

Assessment of the compensation to be recovered for the
damage caused covering the entire period of damage
needs detailed survey through expert institutes. Hence,
expert institute may be engaged for the detailed study of
environmental damage caused by the unit for the entire
period to cover the environmental compensation from the
Lrt.

2. However, the committee has been calculated Environmental
Compensation for illegal extraction of ground water, for ZLD
condition violation and for not managing Haz. Waste as per

10
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management as per the the HOWM Rules, 2016 in the
Sfollowing section (Section 12.0).

12.0 Environmental Compensation
12.1 EC for illegal extraction of ground water

1. EC has been calculated as per the Report prepared by
CPCB on "Assessment of Environmental Compensation in
caseof illegal extraction of Ground water” dated 26 June,
2019 which was submitted in compliance to hon'ble NGT
order dated 07/05/2019 in O.A. No. 327/2018 in the
matter of Shailesh Singh Vs Central Ground Water Board &
Ors. The copy of the Report is placed at Annexure-11,

2. The EC has been calculated for the period beyond the expiry
of CGWA NOC that is 20.12.2018 to 16.10.2019 and also for
illegal annual extraction of 99,691 m? for the period of
01.10.2017 to 30.09.2018, which is higher than the permitted
ground water extraction of 99,000 m3/.nnum as below:

ECGW = Water consu;nption per day x EC rate for
illegal extraction of ground water (ECRGw) x No. of
days x Deterrent Factor

(A) Year: 2018-19
ECGW = 330 (m?/day) x 120 (Rs/m?) x 300* (days) x 1

=Rs, 1,18,80,000 /-....ccs S5 eecrsnsrrremsrers il 0 ve (I)

*CGWA NOC was valis upto 20.12.2018. Hence days
calculated from the date of NOC expiration to the Joint

inspection date (21.12.2018 to 16.10.2019=300 days)

- As per the above detailed calculation, the unit is liable to pay
Rs. 1,18,80,000/- of EC for illegal ground water extraction.

(B) Year: 2017-18
ECGW = 2.30 (m?/day) x 120 (Rs/m?3) x 365* (days) x 1
= R8s 100,70 Loaiieiiiisisisseiyesiims ()

*As per the compliance status of CGWA NOC prepared by
CGWA (placed at Annexure-12), the unit extracted 99,691
m3/annum during 01.10.2017 to

30.09.2018, which is higher than the permitted ground water
extraction of 99,000 m?/.nnum. Hence days calculated from
01.10.2017 to 30.09.2018=365 days

3. As per the above detailed calculation, the unit is liable to pay
Rs, 1,00,740/-of EC for illegal ground water extraction.

(C) In addition, the unit have total 06 borewells, while CGWA
have issued NOC for extraction of ground water from 02
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borewells only. Hence, lllegal extraction of ground water from
illegal 04 borewells could not be excessed as the unit has not
installed flow meter, Hence environmental compensation for
the same could not be calculated.

-The unit is liable to pay total Environmental compensation
amount of Rs. 1,19,80,740 (Rs. 1,18,80,000 + Rs. 1,00,740 )
for illegal ground water extraction for the period of 01.10.2017
to 16.10.2019.

12.2 Environmental Compensation for violation of effluent
discharge/ inadequate ETPs/ZLD norms as per CTO

1. As per the valid consent to operate issued under section
25/26 of The Water (Prevention and Control of Pollutino) Act,
1974 it is mentioned that the domestic effluent shall be treated
and reused in flushing/gardening within the premises.

2. But during inspection, a Leackage was observed from the
periferrial wall of residential colony's STP, which was going
into the Kachha Pond, which is located behind the unit. This
is violation of effluent discharge/ inadequate ETPs/ZLD
norms as per CTO. Hence the following EC has been
calculated as per the "Report of the CPCB In-house Committee
on Methodology for Assessing Environmental Compensation
and Action Plan to Utilize the Fund" acknowledged by Hon'ble
NGT vide order dated 19.02.2019 in the matter of
Paryavaran Suraksha Samiti & Anr. Vs. Union of India &
Ors. in O.A. No. 93/2017:

Environmental Compensation (EC)=PIx NxRx S x LF
Where,

PI = Pollution index of industrial sector (here-80, for red category
industrial sector),

N = Number of days of violation took place (here-203 days, from
date of inspection carried out by the joint team and found
violation of ZLD

norms dated 28.03.2019 to date of inspection of 2" inspection
of the joint team dated 16.10.20189)

R = A factor in Rupees for Penalty (R to be taken as 250)

S = Factor for scale of Operation of the facility (here-1.5, for
large scale

industry)
LF = Location factor (Here-1, for less than 1 million
population)

Here,

Date of last inspection: 28.03.2019

Date of current inspection: 16.10.2019

As per the EC formula, EC has been calculated as follows:
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A). 28.03.2019-25.06.2019
(EC=PI*N*R*S*LF)
=80* 90*250*1.5*1
=27,00,000/-

B). 26.06,2019- 23.09.2019
(EC= Pl  *N*R*S* LF)*2
=80* 90*250*1.5%1*2
=54,00,000/-

c). 23.09.2019- 16.10.2019
(EC=  PI  *N*R*S*  LF)*4
=80* 23*250*1.5*1*4
=27,60,000/-
Total EC (A+B+C)= Rs. 1,08,60,000/- ........ (ITI)

The unit is liable to pay total Environmental compensation
amount of Rs. 1,08,60,000 /-for violation of ZLD norms for
the period of 28.03.2017 to 16,10.2019.

12.3 Environmental Compensation for not managing Haz.
Waste as per management as per the the HOWM Rules,
2016

As per the methodology prepared by CPCB on "Determination
of Environmental Compensation for violation of Hazardous
waste and other Waste (Management and Transboundary
Movement) Rules, 2016" financial penalty and Environmental
Compensation have been calculated as follows;

1. Financial Penalty

The unit was found violating 07 provisions (at SI. No. 2, 3, 5b,
6(B)d, 8, 7 and 31) of HOWM Rules, 2016 for which 07 lakhs
financial penalty may be imposed.

2z Environmental Compensation

The following violations have been considered for calculation of
EC a) When hazardous and others wastes is disposed at
unauthorised place or handed over or sold to unauthorised
party and b)Waste found stored beyond the stipulated period
(refer Rule 8 of the HOWM Rules, 2008)

a) When hazardous and others wastes is disposed at
unauthorised place or handed over or sold to
unauthorised party

Hazardous Waste

During inspection, it was observed that about 914 Kg of ETP
sludge was found stored in the covered shed which s
considered to be generated during the period from 15t April,
2019 to 15th October, 2019 i.e. in 6.5 months.

13
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Whereas, as per the information provided by the unit, annual
average ETP sludge generation during 2017-18 & 201819 is
4.567 MT and therefore during 6.5 moths ETP sludge is
estimated 2968 kg.

The estimated quantity of ETP sludge disposed to
unauthorized places is 2968914 = 2054 kg (,) 2.05 tonnes in
6.5 months.

Environmental Compensation = Q x ERF x R

Q = Quantity in tonnes/year = 3.15 tonne/year
ERF = Environmental Risk Factor = 1.5

R = Environmental Compensation factor = Rs. 30,000
=3.15x 1.5 x 30,000 = Rs.14,17,750 —Rs. 14.17 lakhs
Other waste

Estimated other waste stored is 551kg in 6.5 months
Environmental Compensation = Q x ERF x R

Q = Quantity in tonnes/year = 0.847 tonne/year

ERF = Environmental Risk Factor = 0.3
R = Environmental Compensation factor = Rs, 30,000
= 0.847 x 0.3 x 30,000 = Rs.7623

b) Waste found stored beyond the stipulated period (refer Rule
8 of the HOWM

Rules, 2008)

Environmental Compensation for Hazardous Waste = Q x ERF
XR

= 1.406 x 0.1 x 30000 = Rs. 4218

Environmental Compensation for Other Waste =
QxERF x R =0.551 x 0.05 x 30000= Rs. 826

Total amount determined for Environmental Compensation and
Penalty for violation of Hazardous waste and other Waste
(Management and Transboundary Movement) Rules, 2016 is
[7,00,000 + (14,17,750+7,523+4,218+826)]

= Rs. 21,830,417/ cccccvininissarirsninisnsionsnnans (IV) 12.4 Total
Environmental Compensation

.As  per the available methodology, Environmental
Compensation has been calculated for illegal extraction of
ground water, for ZLD condition violation and for not managing
Haz. Waste as per management as per the the HOWM Rules,
2016 however for assessment of the compensation to be
recovered for the damage caused, covering the entire period of
damage needs detailed survey through expert institutes.

14

197



Hence, expert institute may be engaged for the detailed study
of environmental damage caused by the unit for the entire
period to cover the environmental compensation from the unit.

2. Total Environmental Compensation for illegal extraction of
ground water, for ZLD condition violation and for not
managing Haz. Waste as per management as per the the
HOWM Rules, 2016 is as below:

=) + (1) + (1) + (I1V)

=Rs. 1,18,80,000 + Rs. 1,00,740 + Rs. 1,08,60,000 + Rs.
21,30,417

=Rs. 2,49,71,157

The unit is liable to pay total Environmental compensation
amount of Rs. 2,49,71,157/-."

The report also points out that the area in question has deteriorated
in terms of category of ground water from semi-critical to over

exploited:-

“4. As per CGWB report "Dynamic Ground Water Recourses of
India (as on 31.3.2013)" (Page No. 260) Joya, District Amroha
has been deteriorated from Semi Critical (201 1) to Over Exploited
category (2013).”

Thus joint report concludes that the industry is non-complying and
the treated effluents from ETP and STPs are not complying with the
prescribed norms. It has been observed that even highly acidic
effluents are disposed, constantly posing threat of ground water
contamination and also to the vegetations. The Effluent Treatment
Plants for wood, glass and metal division requires upgradation and
will have to work on complete ZLD System and no effluent be allowed
to dispose on land. It is also clear that the Hazardous Waste is not
properly managed and the unit is not having valid agreement with
transport storage and disposal facility. The unit is not having
permission from Ground Water Board and thus illegally withdrawing

the ground water. Compensation of rupees 2,49,71,157 has been

assessed which is on account of non-compliance of ETP and STP
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norms, improper Hazardous Waste Management and Illegal drawal of

ground water.

Learned Counsel for the unit states that Central Ground Water
Authority (CGWA) had given a letter that the unit was compliant. We
fail to understand how such a letter can be given and be of any help
when the area is in ‘over-exploited’ category where ground water
cannot be allowed to be extracted for commercial purposes as is being
done and no such permission can be given in view of order of this
Tribunal dated 10.10.2019 in Original Application No. 176/2015,
Shailesh Singh v. Hotel Holiday Regency, Moradabad &Ors. as follows:

“6. Since the OCS areas have been found to be seriously
affected by overdrawal of ground water, regulation of such
drawal for commercial purposes cannot be dispensed with
for any industry even in industrial area. Availability of
water for drinking is a first priority. The ‘Precautionary’
principle, ‘Sustainable Development’ principle and the Inter-
generational equity are part of life and in absence of
replenishment of ground water, unregulated drawl thereof
cannot be held to be right of any commercial entity.
Shortage of availability of water for commercial purposes
cannot be remedied by drawal of groundwater in over
exploited, critically exploited and semi-critical exploited
(OCS) areas. Water is certainly a scarce resource and the
industry has to put up with such scarcity. It is for the
industry and the concerned authorities to find out
alternative ways and means for sustenance of the
industries instead of permitting indiscriminate drawal of
groundwater in such areas till situation improves.
Alternative means may be shifting to areas where water is
not scarce or to processes where water is not required. As
already noted, groundwater is depleting in such areas and
measures are required to check such depletion. If
industries continue to draw ground water without NOC
from CGWA as per current guidelines and orders of this
Tribunal in OCS areas, the industries will have to face legal
consequence of such illegal action.”

In view of the above, let further follow up action be taken by the
statutory regulators-CPCB, State PCB, CGWA and District Magistrate
in accordance with the due process of law. Compliance report may be

filed on or before 31.01.2020 by e-mail at judicial-ngtu gov.in.
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10. A copy of this order be sent to CPCB, SPCB, CGWA and District

Magistrate, Amroha for compliance.

List again on 25.02.2020.

Adarsh Kumar Goel, CP

S.P Wangdi, JM

Dr. Nagin Nanda, EM

December 04, 2019
Original Application No. 220/2019
SN
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